Joint Inspection Report of M/s SSF Polymers Ltd.,, Nuna Majra, Sector-37,
Bahadurgarh, District Jhajjar, in pursuance of Hon’ble NGT, PB, New Delhi, order
dated 25.06.2020, in the matter of O.A. No. 91/2020, HL City Resident Welfare
Association Vs. State of Harvana & Ors.

1.0 Background:

The Hon’ble National Green Tribunal (NGT). Principal Bench. New Delhi, vide order dated
25.06.2020 in the matter of O.A. No. 91/2020. HL City Resident Welfare Association Vs,
State of Haryana & Ors.. issued the following directions to Central Pollution Control Board
(CPCB) and Haryana State Pollution Control Board (HSPCB):

“..In view of above, before further consideration, we consider itappropriate fo first require
a factual site visit based report. Let a jointCommittee comprising of Central Pollution
Control Board (“CPCB”) andthe State Pollution Control Board (“State PCB") visit the site
andascertain the pollution potential and desirability of location andcontinuation of the unit
having regard to the impact on the environmentand public health. The State PCB will be
the nodal agency forcoordination and compliance. The report may be filed within two
monthsby e-mail at judicial-ngt@gov.in (preferably in the Jorm ofsearchable/OCR PDF
and not image PDF). Viewpoint of the industrialunit may also be taken info account by the
Committee. Report may beplaced on website of CPCB simultaneously for response of the
unit, if any...”

In pursuance of aforesaid directions. a joint inspection of M/s SSF Polymers Ltd.. Nuna
Majra, Sector-37. Bahadurgarh. District Jhajjar. were carried out by the following officials of
CPCB and HSPCBon 17.08.2020 & 31.08.2020 and a few photographs showing status of the
site are given at Annexure-I:

. Shri Sandeep Singh. R.O., HSPCB. Bahadurgarh

ii.  Shri Amit Dahiva. AEE.HSPCB. Bahadurgarh
i, Shri Ravinder Yadav. AEE.HSPCB. Bahadurgarh
iv.  Shri Vinay Prabhakar, Scientist ‘B*. CPCB. Delhi
V. Dr. Purnima Sharma. RA-I. CPCB. Delhi

2.0 Objectives:

In compliance of the aforesaid Hon’ble NGT order the following objectives were decided by
the inspecting team in light of Hon ble NGT directives:

1. To assess the pollution potential through source pollution monitoring.
il.  To assess the desirability of location of unit.
it To assess the continuity of the unit with regard to impact on the environment and
public health.
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iii.

V1.

Viil.

Observations:

About the M/s SSF Polymer Ltd.:

M/s SSF Polymer situated at Village- Nuna Majra, Jhajjar. Haryana is engaged in
manufacturing of “Cotton Coated Fabrics™ (also known as Synthetic Leather or
Rexene) with the installed capacity of 10,000 meters per day. The unit was found
operating on an average capacity of 9.000 meters per day.

The unit had been registered as Small Scale Industry (SSI)and having a certificate for
setting-up the manufacturing unit after obtaining other permissions from Central/State
as per law on 13.03.2008 by GM, Distt. Industries Centre, Jhajjar at Bahadurgarh
(Annexure-II).

The Director, Town & Country Planning (DTP). Chandigarh. Haryana granted
permission for change of land use for construction of industrial building by M/s SSF
Polymer Ltd. on 30.07.2008 and also approved the building plan of industrial building
on 12.01.2009 (Annexure -111).

HSPCB. Bahadurgarh had issued “Provisional No Objection Certificate/Consent 1o
Establish™ with respect to Pollution Control of Water and Air was hereby accorded for
setting up of the factory of M/s SSF Polymers Ltd. for manufacturing of Cotton
Coated Fabric on 30.06.2009. The industry has declared that the quantity of domestic
wastewater shall be 600 L/D& will be treated in septic tank and zero trade effluent
discharged from the unit(Annexure-1V).

HSPCB granted Consent for emission of Air under section 21/22 of the Air
(Prevention and Control of Pollution) Act, 1981. and also Consent for discharge of
effluent under section 23/26 of the Water (Prevention and Control of Pollution) Act,
1974. as amended to date from 01.04.2009 to 31.03.2012 on 31.03.2010 to the
unit(Annexure-V). The unitstarted its operation from 01.10.2009 as informed by the
unit representative. The unit has a valid consent upto 31.03.2022 under Air
(Prevention & Control of Pollution) Act. 1981(Annexure-VI).

The CPCB categorized the Industrial Sectors into Red. Orange. Green & White
Categoryvide its directions toall SPCBs/PCCs under section 18 (1) (b) of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of
Pollution) Act. 1981 on 07.03.2016. Subsequently. the order in this regard was issued
by HSPCB and categorizedCotton coated fabrics including printing and lamination
(Rexene) into Orange Category on 14.07.2016.

The unit is using PVC powder. plasticizer. marble powder. release paper and cotton
clothes as raw material to produce cotton coated fabrics. The schematic diagram of
the manufacturing of the cotton coated fabric unit is as follow: Raw material =
Mixing & Paste Making - Grinding in Triple Roll Machine - Coating on Release
Paper = Drying in Heating Chamber = Second Coating = Drying in Heating
Chamber = Third Coating > Final Heating & Curing = Embossing/Printing 2
Inspection = Cutting = Rolling = Dispatch.

The unit has installed a Thermic Fluid Heater of 13 lakh kilo calorie capacity using
coal as fuel with consumption of 3 tons/day.The ash generated from coal used is given
for landfill as informed by the unit representative.
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The unit has two stacks. one connected with manufacturing process and other
connected with the thermic fluid heater. The Air Pollution Control Devices (APCD)
provided with the thermic fluid heater stack is multi-cyclone followed by wet
scrubber. The APCD associated with the process stack is wet scrubber. The oil
recovered from process stack wet scrubber is reutilizingin mixing & paste making
process. as informed by the unit representative.

<. The unit has a water tank of 35.000 litres for domestic and for use in wet scrubber
&cooling tower. The tank is top up with water tanker of 6.000 litres thrice a month.
There is no process wastewater generated either by process or its control. The
wastewater generated from scrubber is re-circulated and the solid deposited around
100 kg/month is utilize in the mixing & paste making process.

4.0 Pollution Potential:

To evolve the pollution potential, the source emission monitoring of stack emission of the
units and manual ambient air quality monitoring were carriedout. The data from continuous
ambient air quality monitoring station situated at Bahadurgarh have also taken for the
assessment of the yearly potential of the ambient air quality. The details. results and findings
of the monitoring are as follows:

4.1 Source EmissionMonitoring:

The source emission quality was assessed by monitoring the two stacks for the emission
parameters Suspended Particulate Matter (SPM). Sulphur dioxide (SO,). Oxides of Nitrogen
(NO,) and Lead (Pb). It was carried out on 31.08.2020 instead of 17.08.2020 due to heavy
rain. The findings of the source emission monitoringaregiven belowat Table-1. The analysis
findings show that all the quality parameters monitored are meeting the prescribed norms.

Table-1: Analysis Results of Source Emission Monitoring at M/s SSF Polymers Ltd.

SL Parameters Emission |  Emission ' Prescribed Standards
No. | from Process | from Thermic (Schedule VI, EPA, 1986)
Stack fluid heater |
l. Stack height, h 25 m 30m H = 14Q", where Q = Sulphur dioxide |
' emission (kg/hr) or H = 74Q"", where
Q = Particulate matter emission

(tonnes/hr) or 9 m. whichever is higher
is the minimum stack height

2. Inside diameter, 600 mm | 600 mm o
d
3. Wind speed. u 3.055 m/s 4.167 m/s - §
| Stack  velocity. 5.8 m/s 6.4 m/s ---
Vs
5. Stack gas 333.15K 395.15K ---
temperature, T,
6. | Atmospheric 303.15K | 303.15K
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temperature, T, I I

7. | Wind direction Blu'\_\'ing_' Blowing from
from SE | SE
8. Suspended 115.6 mg/m’ 130.2 mg/m’ _ 150 mg/m’ |
| particulate matter
(SPM)
9. Sulphur Dioxide 24 mgf‘m'“ 28 mg/m’ _ 600 mg/m’ |
(SO, |
10, | Oxides of | Not detected 3.3 mg;‘m'T | 300 mg/m’ i
Nitrogen (NO,)
Lead (Pb) Not detected Not detected ---
12. | Quantum of | 1.64 m'/sec 1.81 m'/sec
by LEmission i

4.2 Ambient Air Quality Monitoring:

The ambient air quality was assessed by manual monitoring at the Galaxy Resort located at
200 m (aerial distance) away from the stack of the unit in the downwind direction for the
quality parameters PM,q. PM; 5. SO, and Oxides of Nitrogen (NO,). It was carried out on
31.08.2020 instead of 17.08.2020 due to heavy rain for 24 hours. The ambient air quality
monitoring results are presented at Table-2 and based on analysis results, it is depicted that
all the quality parameters monitored are meeting the prescribed norms.

Table-2: Analysis Results of Ambient Air Quality Monitoring at the Galaxy Resort,

Bahadurgarh
| SI.No. | Parameters Concentration of Pollutants in Ambient Air | Permissible Limits ]
(NAAQS, 2009)
I. PM,, ' 62.4 ng/m’ 100 pg/m’
2. PM, s N 38.7 pg/m’ : i 60 pg/m’
3. SO» 14.7 pg/m’ ' 80 pg/m’ |
E NO- ] ) 22.7 pg/m’ ' _ . 80 pg/m’

4.3 Continuous Ambient Air Quality Monitoring (CAAQMS):

The continuous ambient air quality monitoring station, Bahadurgarh located at 3.34 km
(aerial distance) away from the stack of the unit in the upwind direction on 31 .08.2020: The
continuous ambient air quality monitoring findingsalong with meteorological conditions for
24 hours is given at Table-3 and based on the analysis result all the quality parameters
monitored are meeting the prescribed norms.

Table-3: ContinuousAmbient Air Quality Monitoring Data of CAAQMS Staion at Bahadurgarh

| SI. No. | Parameters | Concentration ofPoilutaulsr‘Paramelersin- ‘ Permissible Limits
| | | Ambient Air (NAAQS, 2009) |
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ER PM _ 31.2 pg/m’ 100 pg/m’
2. PM, 5 12.1 p.gf’nf 60 ng/m’ -
3 SO, B 2.6pg/m’ 80 pg/m’ B
4, NO, 42 1pg/m’ 80 ug/m’

B NH; 41.9 ng/m’ 400 ng/m’ |
0. Wind speed ' 3 m/s _ -
7. Wind : Blowing from SE -

; direction
8. I Rain 0 mm - ]
0. Atmospheric I 28.3°C i

Temperature

The continuous ambient air quality monitoring data along with meteorological conditions for
monthly 24 hourly average during January 2019 to August 2020 is presented at Table-4. The
findings show that all the quality parameters monitored are meeting the prescribed norms
except PModuring January to June 2019. October 2019 to February 2020 &May to June
2020 and PM> s during January to June 2019 & October 2019 to February 2020. It was
observed that the concentration PM;o& PMs s is exceeding the prescribed norms during the
January 2019 to August 2020 except during monsoon season (July to September) &
lockdown period.

5.0  Noise Level at M/s SSF Polymers Ltd.:

The noise level monitoring was conducted at M/s SSF Polymers Ltd. at the four locations
situated near the boundary wall of the industrial premises. In all the four direction. it was
observed that average noise level ranges between 54.5 to 72.5 dB (A). which is within the
prescribed norms for industrial zone in day time 1.¢. 75 dB (A).

Y7
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Table-4: ContinuousAmbient Air Quality Monitoring Data during January 2019 to August 2020 at CAAQMS, Bahadurgarh

Monthly 24 hourly Average Concentration of Pollutants/Parameters in Ambient Air

PM,, | PM,s(ng/m’) | SO, (ug/m’) | NO, (ng/m’) | NH3 (ug/m’) | Wind speed(m/s) | Wind | Rain | Atm,

Months (ng/m’) direction | (mm) | Temp. |
(blowing CC)

. from)

January. 2019 300.4 186.9 5.0 59.4 78.4 2.0 SW 0.0 133 |
February, 2019 | 141.3 77.4 3.6 §7.3 26.8 2.1 SSW 0.0 13.4
March. 2019 111.7 63.6 5.4 32.0 17.3 2.3 WSW 0.0 19.4
April, 2019 160.9 72.0 5.7 40.8 22.6 2.4 SW 0.0 29.8
May. 2019 | 167.7 733 5.4 30.5 35.3 2.6 WSW 02 | 32.1
June, 2019 139.4 50.0 3.0 25.7 13.7 247 SSW 0.1 34.3
July.2019 | 86.9 346 | 1.6 23.5 156 2.3 SSE 6.7 | 304

August, 2019 54.8 26.7 1.6 25.0 39.4 2.6 SSE 2.7 29.8 |

| September, 2019 | 634 32.3 2.6 23.1 24.6 2; SE 18 | 293 |
| October. 2019 149.8 84.2 11.7 50.1 67.3 2 SW 02 | 257
November, 2019 | 171.4 122.6 10.0 55.4 50.2 2.4 SW 0.3 20.6

December, 2019 143.3 103.8 7.3 54.2 493 2.1 SW 0.1 1.8 =

January, 2020 103.9 66.5 2 56.7 39.7 90 SW 0.6 124 |

February, 2020 | 1229 70.1 17.1 16.7 13.7 2.7 SW 0.3 165 |

March. 2020 86.9 55.2 18.0 22.3 27.0 3.2 SW 12 | 205 |
~ April, 2020 | 88.1 453 12.0 18.9 17.1 33 SW 0.1 274
May. 2020 101.6 45.8 6.8 18.0 20.0 3.3 S 0.2 30.7
June. 2020 100.7 47.9 2 33.2 36.4 3.4 S 0.4 32.5
July, 2020 58.4 28.7 3.5 16.8 16.7 3.6 SSE 2.9 29.6
August, 2020 42.0 26.6 3.0 28.9 35.6 3.9 SSE 6.4 29.2
NAAQS, 2009 100 60 80 80 400 s i
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6.0 Location of the Unit:

i The unit is located in Villagc—Nunﬁ Majra. Sector-37. Bahadurgarh. District — Jhajjar.
Iaryana with GPS coordinate 28°40°22.83” N& 76°53726.05" E. The nearby features _ |
are shown in the Figure-1 and the aerial distance from the stack of the unit to these ‘

features are given at Table-5.

Figure-1: Map showing locations of the unit along with nearby features(Google Earth Image,

2020)
Table-5: Aerial Distance of the Features from the Unit
[ sl Features Latitude Longitude Aerial distance from stack
No. of the unit

1. HL City 28°40714.17"N | 76°53°51.28"E 730 m
2, GD Goenka School 28°40°24.30°N | 76°53'37.10"E 300 m
3. Maharaja Agrasen Nursing | 28°40° 15.42°N | 76°53'4.76"E 620 m

College
4. Aakash International 28°40°26.56"N | 76°53°4.47"E 590 m

School
5 Tata New Heaven.Society | 28°40723.14™N 76°53°14.58°LE 310m
0. The Galaxy Resort 28°40°24.88"N | 76753'19.05"E 200 m
) Govt. Sr. Sec. School 28°40712"N 76°52°21"E 1.8 km
8 CAAQMS. Bahadurgarh 28°40°8"N 76°55'28"E 3.34 km J

i, There are three more units other than M/s SSF Polymers Ltd. which are covered under
consent management of HSPCB and falls under the jurisdiction of Village- Nuna

Maijra. Bahadurgarh is given at Table-6.
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Table-6: List of the Unit under Consent Mechanism of HSPCB located in Nuna Majra,
Bahadurgarh

Sl Name & Address of Unit | Product ' Source of Pollution
No. L i .
| M/s Maatti Design. Vill- | Offset printing | No trade effluent and air emission.
Noona Majra, Distt. Jhajjar :
2 | M/s SSF Polymers Ltd. | Cotton coated | Coal fired boiler with wet scrubber as

Jhajjar  Road. Vill-Noona | fabric APCM and process emissions with wet
Majra. Distt. Jhajjar g | scrubber as APCM.
3 | M/s Yash Chemicals, V.P.O. | Liquid Bleach | Process emission with wet scrubber as
Nuna Majra, Distt. Jhajjar | (HYPO) APCM. A
4 | M/s Centurion Packaging Pvt | Corrugated Wood/Briquette Fired Boiler with dust
Itd.. Village Nuna Majra, | Box & Sheet collector as APCM.

Distt. Jhajjar

iii.  According to the Final Development Plan of 2021 AD of 14.02.2006. Village-Nuna
Majra. Bahadurgarh falls in agriculture zone & industrialunitscan be established with
the permission of DTP(Annexure-VII).

iv.  According to the Final Development Plan of 2031 AD of 13.07.2012 and Final
Development Plan of 2041 AD of 08.06.2020, Village-Nuna Majra. Sector-37.
Bahadurgarh falls in residential zone & existing industries shown in the zones other
than industrial zone in the development plan. such industrial non-conforming uses
shall be allowed to continue for a fixed period to be determined by the Director but
not exceeding ten years(Annexure-VII& IX).

v.  However. it is also submitted that a complaint was received from Sh. Ravinder
Kaushik, and HL City Residential Welfare Association Bahadurgarh (Regd.) through
Deputy Commissioner Jhajjar vide letter No. 1738 dated 28.04.2020 and No. 2152
dated 22.05.2020. the same was replied by the Regional Officer, HSPCB vide letter
No. 41 dated 26.05.2020 (copy enclosed as Annexure-X). In which the HSPCB has
given a detailed reply that the unit is complying with the Pollution Control Board
norms and as far as the establishment of the unit is concerned. a report may be sought
from the District Town Planner/ Town & Country Planning Department. Further a
communication was received from Deputy Commissioner Jhajjar vide letter No. 2201
dated 28.05.2020 that the District Town Planner has submitted the report vide letter
No. 2458 dated 27.05.2020 (copy enclosed as Annexure-XI) in which the District
Town Planner has informed that the CLU permission dated 30.07.2008 granted to M/s
SSF Polymers Ltd. Is for less/non-polluting industrial unit. The category of pollution
of running unit at present may be ascertained by HSPCB and if unit is polluting, the
NOC issued by them may be withdrawn and action may be taken accordingly. After
receiving this letter from Deputy Commissioner Jhajjar and DTP Jhajjar. Regional
Officer. HSPCB has issued the show cause notice for
revocation/withdrawal/cancelling of consent to operate to the SSF Polymers Ltd. Vide
letter No. 84-87 dated 29.05.2020 (copy enclosed as per Annexure-XII) as the said
unit is not a non-polluting unit. The unit had replied the same vide letter dt.
12.06.2020 and same was sent to District Town Planner vide letter No.
HSPCB/BDR/1108-1112 dated 19.06.2020 (copy enclosed as per Annexure-XI1I)
with a request to submit clear cut recommendations by considering the reply of unit or
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by giving personal hearing to the unit in compliance to the orders issued by Divisional
Commissioner. Rohtak which says that unit and complainant be heard before taking
the final decision. Subsequently a reminder was also issued to the DTP vide letter No.
1387-89dated 13.07.2020 (Copy enclosed as Annexure-XIV). But the DTP has not
submitted any recommendation/report in this regard. '

7.0 Impact on the Environment and Public Health by Source Emission from the
Unit:

1. The impact on the environment and public health by the source (stack) emission from
the unit was ascertain by applying the Gaussian Plume Model and plotted the graph
between the Ground Level Concentration (GLC) from the stack in downwind
direction against the downwind distance from the stack given at Figure-2(for impact
by process stack) and at Figure-3(for thermic fluid heater stack). The wind rose
diagram for the monitoring day and for the period from January 2019 to August 2020
is shown at Figure-4.

Process Stack Emission Impact

| 2E-08
1E-08
8E-09
6E-09
4E-09
2E-09

0

0 500 1000 1500 2000 2500 3000 3500 4000 4500

Downwind Distance from Process Stack (m)

PM at Stability Class B (Unstable Condition)
PM at Stability Class C (Unstable Condition)
SO2 at Stability Class B (Unstable Condition)
SO2 at Stability Class C (Unstable Condition)

Direction from Stack (ug/m?)

Ground Level Concentration in Downwind

Figure-2: GLC in downwind direction from process stack emission with downwind distance
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Ground Level Concentration in Downwind
Direction from Stack (pg/m?)

Thermic Fluid Heater Stack Emission Impact

8E-09
6E-09
4E-09
2E-09

0 500 1000 1500 2000 2500 3000 3500 4000 4500

Downwind Distance from Thermofluidic Heater Stack (m)

PM at Stability Class B (Unstable Condition)
PM at Stability Class C (Unstable Condition)
SO2 at Stability Class B (Unstable Condition)
SO2 at Stability Class C (Unstable Condition)
NO2 at Stability Class B (Unstable Condition)
NO2 at Stability Class C (Unstable Condition)

Figure-3: GLC in downwind direction from process stack emission with downwind distance

a.

ii.

t
A

Wind Rose Diagram on 31.08.2020 b. Wind Rose Diagram during 01.01.2019 to
31.08.2020

Figure-4: Wind Rose Diagram of Bahadurgarh, Haryana

It was observed from the wind speed data for the span of January 2019 to August
2020 lies between 3 to 5 m/s. which shows that the atmospheric stability falls under
the Class B & Class C of prescribed Pascal Scale of Atmospheric Stability. The
Gaussian Plume Model is applied for both the classes.
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ii.

It was observed that duringmonitoring, the wind is flowing in the direction of the
Galaxy Resort and Aakash International School i.e. in the North-west direction from
stack of the unit. The GLC at these places from the Gaussian Plume Model for
Stability Class B and Class C are given at Table-7 for both stack emissions.

During January 2019 to August 2020, the wind is majorly flowing in the direction of
GD Goenka School. HL. City and CAAQMS i.e. in the East & South-East direction
from stack of the unit. The GLC at these places from the Gaussian Plume Model for
Stability Class B and Class C are given at Table-7 for both stack emissions.

The GLC contributed by the unit at different places shows the negligible contribution
as there are number of sources contributing to ambient air quality like suspended road
dust. vehicular emissions. emissions fromsurroundings agricultural field area.
constructionand demolition activities. etc.

Table-7: GLC of pollutants from stack in downwind direction at different locations

SI No.

GLC of pollutants from process
stack in downwind direction at

- T =10 3
Features Stability Class B & C (107" pg/m”) 10" ugaf!!l_’)

GLC of pollutants from thermic
fluid heater stack in downwind
direction at Stability Class B & C

Stability Class B | Stability Class C | Stability Class B | Stability Class C

PM S0, PM S0, PM | SO, | NO, PM | SO,

NO,

HL City 20 4 5 10 |20 |4 |07 |40 |8

GD Goenka School 80 20 100 20 60 | 10

70 |20

LUNY I O

Aakash International School | 30 6 60 10 30 |6

50 10

[ | DD [ —

The Galaxy Resort 100 20 90 20 70 110

[l | b [ D

40 | 8

L]

CAAQMS, Bahadurgarh I 0.2 3 0.7 l 0.2

<
<
=

3 0.7

g::h) 2

8.0

1.

Conclusions and Recommendations:

M/s SSF Polymers Ltd. is engaged in manufacturing of “Cotton Coated Fabrics™ and
falls under the Orange Category of Industrial Sector. The unit has a valid consent upto
31.03.2022 under Air (Prevention & Control of Pollution) Act. 1981 (Annexure-VI).

The unit had been registered as Small Scale Industry (SSI)and having a certificate for
setting-up the manufacturing unit on 13.03.2008 by GM. Distt. Industries Centre.
Jhajjar at Bahadurgarh (Annexure-II). The unit was granted permission for change of
land use for construction of industrial building by the Director. Town & Country
Planning (DTP). Chandigarh. Haryana on 30.07.2008 and they also approved the
building plan of industrial building on 12.01.2009 (Annexure-IIT). The unit had
granted “Provisional No Objection Certificate/Consent to Establish™ with respect to
Pollution Control of Water and Airfor setting up of the factory for manufacturing of
Cotton Coated Fabric on 30.06.2009 by HSPCB, Bahadurgarh (Annexure-1V). The
unit had 1.5 acres of land to establish the machineries. pollution control devices. ete.

The housekeeping during inspection was found unsatisfactory. It needs to be
improved.
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vi.

vii.

Viil.

During the inspection. the wood was stocked in the premises, however. it was
informed by the unit representative that they have never used it in the boiler. The unit
should immediately remove the wood from the premises.

The domestic wastewater i.e. 600 L/D generated by the unit treated by the septic tank.
There is no use of water in the manufacturing process. The water is used in scrubber
which is re-circulated and the solid deposited in the re-circulated tank is utilized in the
mixing & paste making process.

A stack of 30 m height is provided at thermic fluid heater for release of emission
generated while using coal as fuel. A multi cyclone followed by a wet scrubber is
provided for capturing emission from coal fired thermic fluid heater. A stack of
height 25 m is provided for the release of emission from the process through wet
scrubber. The oil recovered wet scrubber attached to process stack is utilized in
mixing & paste making process. The source emission monitoring of both the stacks
were carried out.From the monitoring results it is concluded that the quality of
emissionsis meeting the prescribed norms. However, the unit should explore the
possibility of cleaner fuel options instead of coal, for heating the thermic {luid heater.

It was observed from the CAAQMS data that the concentration of PMjp& PM; 5 is
exceeding the prescribed norms during the January 2019 to August 2020 except
during monsoon season (July to September) & lockdown period which can be
contributed by number of sources like other industrial units located in the area.
suspended road dust. vehicular emissions. emissions from surroundings agricultural
field area. construction and demolition activities. etc.

As per the detail mentioned at Point No. v Page No. 8. the District Town Planner of
Town Planning Department should submit his views on the establishment of the unit
and its continuity at present location in light of reply dated 12.06.2020 from the unit
as well as show cause notice issued by HSPCB dated 29.05.2020.

T e 20 ik
(Shri lue‘t)-'\/?’rabhakar'} (Sl andeep Singh) (Shri Amit Dahiya)

Scientist "B’ R.O. AEE
CPCB, Delhi HSPCB. Bahadurgarh HSPCB. Bahadurgarh
khEkhkk
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Annexure-1

Photographs of Site during Joint Inspection at Bahadurgarh

Ambient Air Quality Monitenng

Noise | evel Monitoring
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Town & Cowntry Plﬁnning

The Director Anresute — I
itzryana, Chandigarh

M/s S.S.F. Polymers Ltd.

4311/5, Jai Mata Market.

Trinagar, Delhi-110035

Memo No. Jh-598-8DP-2008/ Y20 Dated 20-1-2&

" Grant of permiss;on for change of land use for construction of industrial building-

M/s S.S F. Polymers Ltd. in the revenue estate of village Nunamajra, Distt Jhajjar

Your letter dated 16-07-2008 on the subject noted above.

Permission for change of land use for construction of industrial building over an

Lo measuring 6509 sq. mtr. falling in Rect/Killa No. 45//18/2/2, 19/2 in the revenue cstate of

Algue Nuna Majra, Distt. Jhajjar in the additional controlled area Bahadurgarh for setting up

T8 AU ]

-4

| it 1s hereby granted after receipt of Rs.39,054/- on account of conversion charges.

This permission is further subject to the following terms and conditions.-

That the conditions of agreement executed by you with the Director, Town &
Country Planning, Haryana, Chandigarh and the provisions of the Punjab
Scheduled roads and Controlled Areas restriction of Unregulated Development
Act, 1963 and rules framed there under are duly complied with by you.

That vou shall pay the additional amount of Conversion Charges for any variation
in arex at site in lump sum within 30 days as and when detected and demanded by
the Director, Town & Country Planning, Haryana, Chandigarh.

That vou shall pay the External Development Charges in case of extension of
urbanizable limit in agriculture zone and HUDA provides the services in the area

That you shall give at least 75% employment to the domiciles of Haryana where
the posts are not of technical nature and a quarterly statement indicating the
category wise total employment and of those who belong to Haryana shall be
furnished to the G.M D.1.C. Jhajjar.

Thet you shall get the building plan approved from the Director/ Authorized
Officer before commencing any construction on the said land.

That this permission shall be valid for two years from the date of issue of this
letter subject to fulfillment of the terms and conditions of the permission granted

and agreement executed.

That you shall obtain occupation certificate from the department after completing
the building within two years of issuance this permission letter.

That this permission will not provide any immunity from any other
Act/Rules/Regulations applicable to the land in question. '

Ltd. ;
Eor SSF Polymers AR
v *

}_?2/,. — Director
Direc‘tor Town and Country Planging,
Haryana, Chandigarh
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il - Haryana State Poliution C
_ AT RATE REGIONAL OFFICE, UNIVERSAL COMPLEX,
= Lat Floae, NH.-HL MULE.-1, BAHADURGARH
i b Fele Fax : 011276-267677
i F-mail @ bispehbdraiyabion.com
REGD. Ad
i No. HSPCB/BDRNOC! 27 24— Dated \w_w\m\ﬁ.\m
_ To, o
| Mis L Tolpnnn. ol -
! rge LA it .
! ._m_ s
J— feflye Ly
] 7 g [
[ Sub:  Issue of "No Objection Certificate/Consent to Establish.

Jla
Please refertoyour NOC application Dated. 2.7/ K.....Q ... racelvedinthis office on wx
through Ganeral Manager DIC, m.m:m.ar.ﬂmﬂj ! Rebktak and
RN s ey RN = T et

subsequent compliance report submitied by you vide
far the deficiencies/abservations conveyed
videthisoffice letterMo. .. — . . Dated.... ——. ~onihe subiact noted abova.

- a0

Under the Authority & power dizlegatad by the Chairman of the Haryana State Poliution Cantrol
)y

Board vide its ordar enast, No. £.15 1.7 Dated oo lil] - sanction to th~ issue of "Provisianal Mo
w_:__na_ 003..&0_:____.__m"mqmun_}_:m:ma_uu..mnnbﬁa.,ioﬂ mm:_:m:_uoxmﬁo_.w
..

Objection Cerlificate” ,..._x:._.mwv»ﬁ to Poll
i &4

! afMfs........ Gt : 3
| for the manufacturing/procbss o Wit the following

terms and conditions - .

W 1. Tie industry has declared _”_._m:ﬂm quantity of effluent shall be ... 4 L) e r by ey
| for domestic efluent., L, 5 f s [ £ for frade efident and the same should not
axceed, !

2 The abave ™No Objection Certificate" s vaid for two years from the date of its issue 1o be

» extended for another onp year at fhe diserction of the Board or fill the time the unit stans its
: trial production whichever is eari, The unit will have lo sel up the plant and ohtain consent
i during this period.
3 The officelofficial of the Board shall hzve the ngnt to access and inspection of the industry in
’ connection with the various processes sad {he lreatment facilities being provided ultaneously
with the canstruction of building/mschinery. The efffluent should conform the effluent
standards as applicchbie.

& That necessary arrangement shall be mada by the industry far the control of Air Poilution bafore
commissiching the piant. The emitied pollutanis will meet the emission and other standards as
laid/will be prescribed by the Board fram time fo tima.

6. The applicant will obtain consent under section on 25/26 of the Water (Prevention & Control
| Pollution) Act, 1974 and under section 21/22 of the Air (Frevention and Conirol of Pollution}
\ Act, 1831 as amendad to-data-even before starting trial proguction.

:8 The above NOC is further subject to the condifions ihat the unit comply with all the faws/

rulesfdscisions and competent directions of the Board/Government and its functionarias
inali rospects before commigsioning of the oparation and during its acual working strictly.

_ . T Mo in-process or post-process objectionabie i or the effluent will be slowed i the

I

|

|

|

|

scheme furnished by the urnit lume cut ta te defactive in any aclust expariance,
The HSEB will ghven only lemporary conpeclion and permarnent connection to the unit wil be
given by the HSER after verigying the consent granted by the Board both under ‘water Act

and Air Act
g, Unit will construet the proper soptic tans/soakage pitas per Burean of Indian Standards,
10 Unit will raise fhe =tack height of OGS ¢ a5 per Board's Norms & will provide acoustic in

closer/chember on thair DG s2i5 lo comply
| niles, 1986 )
Unit will submit the copy of registerad partnership deed alongwith form 'CT and form ‘A" at
the time of applying sconsent Indic ny therzin the received number .and name and
adaressas ofthe partaars,
12, Unitwili masntain properlag toak of Water maarisub meier hefore/aftar commissioning
13 That in the case of an indusiy or any other process the activity is logated in an area
approved and thal in case the activity is sited in an residential or institutional or commercial
or agricullural area, the necessary permission for siting such industry and process in an
residential or institutional or commercial er agriculture area or controlled area under Town
and Cauntry Planning laws or Munizi ws has 1o be obtained fram ihe competent
Authariby in law permitting this deviation an: submilted in ariginal with the request for
consient bo cparsts
14. That there is
interstato rivar
18 That he

*"AAQ standards in respect of naise preseribad under EPA

tha unit ar tha zrocess inta anw
20t Tlow orindires
Hilf any poohibitec cistanc:
Ordars and Po




N

i That the unit is discharging

recelve trade effuant from industries elo.

owing and operating such public sewer giving permission ta his unit will he submittad with the request for

cansant io operate.

V8. That if at_any there 15 adverse report from amy adjoiming retghbor or any other aggreived Party of
Municipal "Commitiee or Zila Parishad or 2y other [

granted shall be reyosed.

18, That all the financial dues required  under
depasited in fully by the unit for this No Chject
and the proof of such denositsis enclosed.

20. That the unit is not already in operatian if the case relates 1o the issue of first NOG to the unit.
21 That the uril will be cormply with all the Hazardous \Waste iManagement & Handling) Ruie
ammended 1 date relating to handling, Sierage and Disposal a5 required by Central P

Board and Haryana State Pollution Gontro! Board,
22, In case of change of name from pravious NOC g
23. Industry  should adopt water consemnva tton

water in thair Process. Ground water basad proposals of new industries should get clearance from

Cantral Ground waler AUthGRTY for scientific developmantaf precious 4
resource 4
24, Thiz MOC would be invalid in case the unit nias gone inte production.
25. This NOC would be nval it it is estaniished in the non-conforming area.
. 2B, That the unit will take all ather clearances from concemet agencies whanevar raguired.

27 Mo sxpansion will be done without pricr permission of HEPCH.
ava some space for traa planiation also (25% to 30%).

23. The unit wil
23 Green belt of adequale width shall be provided b

3. The unit will adhere to the norms 1aid down by lhe HSPCB and abtain clearances from all atrer
departments as applicabie. 3

I The unit will install flow meter & electromic energy metar & maintain tha log book for thair ETPIAPCHI.

32 Adeqguate facilities should be provided for sampling viz sampling holes at specified locations

and dimension, platform of spe cified size and strength, full arrangem ants of electric conneetion

and alsa provide sampling ports in stacks etc.

35 The unit will submit afidavit within 30 days to comply all tne NOC conditions:
34. in Case of unit does niat compiy with the above cond

will be reveked.
Other specific conditions ;

ol

Ao cluscas
7
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’
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Endst. zo.:mvomﬁmc.m__

{e
3,

I

(11T SO 1 _.Dated....#

No T8 T 2 20 cDated.

its sewage or trade 3

& Copy of the ahave is forwarded o the following for information and Necessary action

The General Manager. District Industirial Gentré. ahadurgarh/Rohtak w.r.t. his Ietter

Execulive Engneer. (OP) Division, LHBYN, Bahadurgarh.

The Chairman, Haryana State 10___.&4_._ GWEB_ aoard, Panchkula, w.rt H. 0. orgler endst.
o Lo

Distrie Town Planner, Banadurgarh/Rontak.

uant
tne permission of the

into the public sewer meant to

and Competent  Authority

» hody against the units pollution, the | 10 50

he rules and policies of the Board have been
jan Cenificate (NCG) (Consent 1o EstablishiyConsent

:, 1089 as
on Control

ranted, fresh NOG fea shall ba levied.
measures to ensure minimum  consumption af 3

y the unit befare COmMISSIOninG.

At Btimes diametars of stack ] chimney: duct.

ns within the stipulated period, NOT

J : 4
doase 2 .k.__\.____._“?..l i

; T A

|
i e iy
i ’ Regisral OHidE
IBahadurgarh Region
Poliution Centrol Board.
1 v\.\\. .t For and on benalf of the Haryana State

a8

E
|

[

v AN
“f\/ \\\\..\J) _F_O
r/r Regional Officer
: Bahadurgarh Region
Eeltution Conirol Board. _
—ar and an behaif of the Haryana State 1
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e Haryana State Pollution Control Board
& oeomumencwnmus
L ele Fax: 6- _
No: HSPCB/BDR//Water Consent/09/ S y / / DATED: ... 5/ /9) ......
A y "-___.0(.(__“\
Iy
To 1 * 2/ ’a
.I e Lf(’:" é{.’-ﬂv"“‘
il |
-1‘4-?—--’ EE TR T
£
Subject: Grant of Consent for discharge of effluent under section 25/26 of
the Water (Prevention and Control of Pollution) Act, 1974, as
anda £ S o .
amended to date from 01.04.204.7. to 31.03.20/4..... Y-
Please refer to your consent application for the year 2007..to 20.Z._
received in this office on ’3}2] \Y...on the subject noted above.

As per the powered delegated to Regional Officers vide Board's
Notification No. 100, dated 01.01.2009 as amended till date for grant of Consent
to Operate for such type of product/process and in view of the decision taken in
the DLC meeting held on . 27/3[I8. circulated vide this office letter
1o 2 S T A .. 24 2/1%.. consent to operate is hereby granted for the
year ... Sl . for running  of the industries  namely
M/s........ RSE AT lrmaarfe o T oo T
for processing/mantifacturing of ... L6 Zms.... Loaled. . Lodoion oo, with
the following terms & conditions:-
L/./"’
1. The daily quantity of domestic effluent discharged into sewer/septic tank and
soak pit from the factory shall not be exceed ..... . {7, liters per day. )
2. The daily quantity of the industrial effluent (process, floor & equipment wash,
cooling and blow down water etc,) discharging from the factory into public
sewer / Drain / On land for percolation / irrigation shall not be exceed

ST A 7 DORSONS |1 - o3 o 3o - 8
% The industry has been assessed for the purposes of consent fee with
investment cost (land, building, plant and machinery) of Rs. ....[F%...... lac

for the year 20.~.to 20.770.. in case the investment cost varies as per the annual
report for the year duly audited by the Chartered Accountant, the difference of
consent/licence fee if any, arises, the industry shall pay the same amount
within one month of the receipt of notice from the Board in this regard.

4. The consent shall be valid for the period up to 31.03.20.\\4....

5 The industry shall ensure that various characteristics of the effluent remain
within the tolerance limits as specified in EPA standard and as amended from
the time to time and at no time the concentration of any characteristics should
exceed thesz limits for discharge of sewage effluent into ST/SP having final
outlets and trade effluent into recycled having final outlets.
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(1.

[2.

The industry would immediately submit the revised consent application from
to the Board in the event of any change in the raw material in process, mode
of treatment/discharge of effluent/Qty. of effluent, No. of outlets.

In case of any change of process at any stage during the year 208Jto 20\8...."

the industry shall submit fresh consent application alongwith the consent fee
if found due, which may be on any account and that shall be paid by the
industry and the industry would immediately submit the consent application
form to the Board in the event of any change during the year in the raw
material, quantity, quality of the effluent, mode of discharge, No. of outlets
treatment facilities etc.

The officer/officials of the Board shall reserve the right to access for the
inspection of the industry in connection with the various process and the
treatment facilities. The consent is subject to review by the Board at any time.

The industry shall apply for consent for the year 20&&) 2019... before o

month of the date of expiry of the consent.

The industry shall not discharge any altered quantity/quality of the
trade/domestic effluent without prior permission of the Board.

Permissible limits for any pollutants mentioned in the consent order should
not exceed the concentration permitted in the effluent by the Board.

The industry shall pay the balance fee in case it is found due from the
industry at any time later on.

In case the industrial unit uses the Municipal/HUDA/Industrial Estate
Sewerage system for disposal of effluent for the final disposal they will submit the
sewerage connection certificate.

The industry will plant minimum three varieties (Eucalyptus, Su Babul or any
suitable variety) of trees in the vacant area.

The consent under Air (Prevention and Control of Pollution) Act, 1981 should

be obtained.

The consent being issued provisionally only with a view to accommodates the
unit to provide it an opportunity to modify its operations immediately so as to
bring them in conformity with the law of the land.

The industry shall obtain Authorization under HWMT Rules, 2008 as amended
to date.

The industry shall install separate Energy Meter for ETP and also maintain log
book for energy and chemical consumption.

The industry shall obtain permission from Irrigation Department for
di&:harging cffluent into any drain/water bodies.

Theyindustry is closed temporary own its own, they shall inform the Board and
obtatyy permission before restart the unit.

The industry shall provide non-leached storage facilities for storage of
hazardus waste or disposal off same in the common facilities.

The industry shall comply, the public liability insurance Act, 1991 as

amended to date.

The industry shall submit Environmental Audit statement once in a year.

The industry shall obtain Environmental Clearance if applicable as per MOEF
Notification dated 14-09-2006.

The industry shall inform to HO/RO office immediately by FAX in case of
failure of ETP.

In case of bye passing the effluent the consent shall be revoke.

The industry shall comply all the Directions/Rules/Instructions issued time to
time by the Board.

S
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27. If the industry fails to adhere to any of the conditions of this consent order,
the consent so granted shall be automatically lapse,

Specific Conditions:-

i 0’7’_}-" ffé‘ﬂ‘uc : /
"

\ p
il
3/5—1/ Regional Officer

=’ Bahadurgarh Region
Forand on behalf of the Haryana State
Pollution Control Board.

i ,'_ZZ’:@' 4'{‘ /’{-'ﬂ—'_ - o il /;,eg,{,ud Lo '7:—&”-1

-

Endst. No. HSPCB/BDR/ gf/’) Dated ...j‘-??./z;.).?t.ﬁyo
ms | A Fre
A copy of the above is forwarded to the Chairman, Haryana State Pollution
Control Board, Panchkula for information and further necessary act'%&
.

S
() Regiordl Officer

'“”[”’Bahadu rgarh Region
Forand on behalf of the Haryana State
Pollution Control Board.
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S Haryana State Pollution Control Board
= REGIONAL OFFICE, BAHADURGARH (JHAJJAR) ;
ARy Tele Fax: 01276-267077
No: HSPCB/BDR//Air Consent/09/ C) f? g DATED: ... )// 4 /
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Subject: .11 Grantof Consent for emission of Air under section 21/22 of the Air
* {Prevention and Control of Pollution) Act, 1981, as amended to
date from 01.04.20(£1. to 31.03.20]Y..... 3\3,

gPs tous, Please refer to your consent application for the year 20Q.3..to 2013
receivea n this office on ... [${Z[[0.....on the subject noted above,

As per the poweréd delegated to Regional Officers vide Board's

Notification No. 100, dated 01.01.2009 as amended till date for grant of Consent to

Operate for such type of product/process and in view of the decision taken in the

DLC meeting held on e 2 l10.... circulated vide this office letter mno. ..‘7.’2,67;'./!.'.?.

dated .38{2/10. .. consent to operate is hereby granted for the year . .zZowd—t¥......

- . . R i rlar & f/ 4 L Q

tor running of the industries namely M/s ... S L AT i
: s P RN for processing/fnanufacturing of .............

TR | S with the following terms & conditions:-

1. The applicant shall maintain good house Keeping within the factory and in

the premises. All hose pipeline, storage tank extra shall be leak proof. In

plant allow able pollution level if specified by the State Board should be
met strictly.

Two or more ducts with different nature of exhaust gases should neither be

intermixed nor be passed through a common chimney.

3. Adequate facilities should be provided for sampling viz sampling holes at
specified locations and dimension, platform of specified size and strength,
full arrangements of electric connection and also provide sampling ports in
stacks etc, at 8 times diameters of stack/ chimney/duct.

4. The applicant/company shall comply with and carry out directive/orders

issued by the Board in this consent order at all subsequent times without

negligence of his/its part. The applicant/company shall be liable for such
legal action against him as per provision ¢f the law/act in case of violation

v

= 0%ty order/directives issued at any time and or non compliance of the
teiuns and conditions of this consent ordcrx/
. The disturbed condition in any of planly plants of the factory which is likely

to result increased emission or result ¥p violation of *emission standards
prescribed in environment (protectionf rules 1986 shall be forthwith
reported tothis Board telegraphically undc\ intimation to the Member
Secretary, Haryana State Pollution Control Board, Haryana.

6. . The toxic chemicals materials should be handled with due safety. The
Storage of toxic chemicals should be such that incase of emergency the
chemicals could be transferred to other empty tank automatically and
which should be followed by an approved air pollution control equipment’
designed for worst conditions.



10.

11.

12.-
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14.

15

16.

17.

18.

A green bel: (having sufficient tall and dense tree) around the factory

should be provided under intimation and approval of the Board.

All processes using toxic chemical /harmful gases should be equipped

with an emergency siren system in working conditions for alarming the general

public in case of any untoward incident. :

The applicant shall furnish to all visiting officer and/or the State Board,

any information regarding  the construction/installation or Operation of the

establishment or emission control system and industry shall also maintain
and make available inspection book (o the officers of the officers of the

Board during thair visits. |

The air pollution control equipment of such specification which shall keep

the emissions within the emission standard as approved by the State Boasd

time to time ghall be installed and operated in the premises where h

industry in carrying on/proposed to carry on its business,

The existing air pollution control equipment if requircd sha!l pe altered or

replaced in accordance with the direction of the Board,

All solid wastes afising in the factory premises shall be properly-graded and

disposed of by:- .

(1) Land fill case of in material, care being taken to ensyre that the
material does not rise to leachate which may percolate in ground
waier of carried away with storm run off.

(i) Compositing is case of bio degrade able materials,

(iii)  If the method of incineration is used for the disposal of splid
waste tae consent application should be processed separately and
it should be taken up which consent is granted.

The industry shall submit an affidavit to the effect that the above

conditions shall ke complied with by thom duly attested oy 1 st class

Magistrate /N olary Public/Oath Commissioner.

The applicant shali make ensure that the emission of the air pollutants shali remain

with in emission standards as approved by the State Board from time to time.

The applicant shall make an application Yor grant of fresh consent for the

year . “CRAZ 7 at least 30 days before the date of expiry of this consent.

Necessary fees as prescribed for obtaining renewal consent shall be paid by

the applicant along with the consent application.

The applicant shall either:-

(a) Not later than 3p days from the date of this consent cer ify in
writing to the Member Secretary that the applicant had ingtalled
or provided for alternate electric Power source sufficient to
operate all the facilities installed by the applicant to ma ntain
compliance with the terms and conditions of the consent.

(b) Not later than 30 days from the date of this consent certify in
writing to the Member Seeretary that upon the reduction loss or
failure of one or more of the primary source of electric power to
any facilities installed by the application to maintain compliance
with the term and conditions of this consent, the application to
maintain compliance with the term and conditions of this
consent, the application shall proportionally reduce or otherwise
controlproduction and/or all emissions in order to maintain
compliance with terms and cong litions of this consent.

There should not be 4 ny fugilive emission from the premises,

»



19.  The Liquid effluent arising out of the operation of the air pollution control
equipment shall also be ‘treated in a manner and to the standards
stipulated in the consent granted under Water (Prevention and Control of
Pollution) Act, 1974 by this Board.

20.  If due to any technological improvement or otherwise this Board is of

opinion that all or any of the conditions referred to above required variation _

(including the change of any control equipment either in whole or in part)
this Board shall after giving the applicant an opportunity of being heard
vary all or such condition and there upon the applicant shall be bound to
comply with the conditions so varied.
21.  The consent under Water (Prevention and Control of Pollution) Act, 1974
and sF:thorization under HWMT Rules, 2008 shall be obtained by the unit, if
applicable,
The industry shall discharge all the gases through criteria except for the

[ BV

B:s folluspecific emission norms prescribed in EPA Rules, 1986.

) the height of stack shall conform to the following criteria except

v
for the specific ¢mission norms prescribed in EPA rules, 1986.

(i) H=14.Q.0.3 Where sulphur-dioxide emitted.
Q= Sulphur dioxide emission as Kg/hr.

(ii) h=74Q27 where particulate matter is emitted.
Q= particulate matter emission as tones/hr. if by using the
formula given above the stack height arrived is morethan 9 m
then this higher stack should be used.

23 Nothing is this consent shall be deemed to preclude the instruction of any

legal action nor receive the applicant from any responsibility. Liabilities of
penalties to which the applicant is or may be subject.
24, The industry shall maintain the following record to the satisfactory of the

Board.

(a) The industries shall install separate energy meter and maintain
log books for running or all air pollution control devices or
pumps/motors used for running of the same.

(b) Register showing the results of various tests conducted by
industry for monitoring of stack emission and ambient air.

25.  The industry shall provide adequate arrangement for fighting the accident

leakages discharge of any pollutants gas/liquids from the vessets,
mechanical equipment etc,. which are likely to cause environment

£ . pciarion.

26. The consent being issued by the Board as above doesn't imply that unit
performance conforms to law as required.
The consent is being issued provisionally only with a view to accommodate
that unit to provide it an opportunity to modify its operation immediately
-+ so0 as bring them in conforms with the law of the land.
27*  The industry shall provide non-leached storage facilities for ,proper disposal
- of hazardous waste if hazardous is being generated.
28.  The industry shall provide acoustic chambers QW DG sets to control noise
, pollution and ensure noise level with the permissible limit.
29.  The industry shall submit on site/off site emergency plan & comply with

A
Tazzardous Chammiral Riidas 18 omendimnid
tne Hazardous Chamical Rules, if applicable.
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The. industry shall comply the public liability insurance Act, 1991 as
amended to date, if applicable.
The industry shall submit Environment Audit statement once in a year.

The industry shall comply with Noise Pollution (Regulation and Control)
Rules, 2000.
The industry shall install ambient air station in case of 17 & 19 categories
large & medium scale units.

The industry shall obtain environmental clearance if applicable as per
MOEF notification.
The industry shall inform to HO/RO office immediately by FAX in case of
failure of APCM. &
In case of by passing the emissions, the consent shall be deemed revoke. i
The industry shall comply all the directions/Rules/Instructions issues time
to time by the Board. :
If the industry fails of adhere to any of the condition of this consent order, <
the consent so granted shall automatically lapse.

Specific Conditions:-
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S Regiorial Officer
“34Bahadurgarh Region

For and on behalf of the Haryana State
Pollution Control Board.

Endst. No. HSPCB/BDR/ 71 f/'f Dated :qu/w /D

A copy of the above is forwarded to the Chairman, Haryana State Poliution Contral

Board, Panchkula for information and further necessary action.

PP
J-"\f&/_/ Fo

SK Regio natOfficer

“=p{>Bahadurgarh Region
For and on behalf of the Haryana State
Pollution Control Board.
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f‘: HARYANA STATE POLLUTION CONTROL BOARD
-—-"‘, , C-11, SECTOR-6, PANCHKULA
J-!!&?E‘@ﬁ} Website — www.hspeb.gov.in E-Mail - hspeb.phkili sifvmail.com

Tele Fax No. —0172-2377871-73

No. ISPCB/Consent/ : 329991917JHACTOHWM3639458 Dated:17/02/2017

To.
M/s :SSF POLYMERS LTD.
4 KM STONE, JHAJJAR- ROAD, VILL. NUNA MAJRA , BA HADURGARH
JHAJIAR

Subject: Grant of consent for cmission of Air under section 21/22 of the Al
(Prevention & Control of Pollution) Act, 1981, from 01/04/2017 t¢
31/03/2022

Please refer to your consent application received on dated 2017-02-16 in Regional Officer
Bahadurgarh on the subject cited above.
With reference to your above application for consent for the emission/ continuation !
emission of S.P.M. air pollutions into atmosphere under Air (Prevention & Control of Pollution) A
1981 hereinafter referred as the Act.
M/s SSF POLYMERS LTD. are authorized by the Haryana State Pollution Control Board u
discharge their air pollution being emitted out of their factory premises in wecordance with th

condition as mentioned below:-

I.  The applicants shall maintain good house keeping both within factory and in the premises. All
hose pipelines values, storage tanks etc. shall be leak proof. In plant allowuble pollutants levels,
if specified by State Board should be met strictly,

2. Two or more ducts with different nature ol exhaust gases should neither be intermixed nor to b
through a common chimney.

3. Adequate Tacilities should be provided for sampling viz sampling holes ul specified locations
and dimension. The platform of specificd size and strengthful arrungements clectric connection
also be provided

4. The applicant/company shall comply with and cary oul directive orders ssted hy the Board o
this consent order at all subsequent times without neglipence of Wis 7its part. The
applicant/company shall be liable for such legal action against him ds per prov iston of the
law/act In case of violation of any order/directives. [ssued at any timy and or non compliance ol
the terms and conditions of his consent order,

5 The disturbed condition in any of plant/plants of the factory which s flkely to result in mcreased

emission or result in violation of emission standards shall be torthy i reported 1o thes Board

under intimation to the Member Seeretary, Haryana State Pollution Coentiol Board

6. The toxic chemicals materials should be handled with due safely. The storage of toxic
chemicals should be such that in case of emergency the chemicals could be transterred to other
empty tank automatically and which should be followed by an approved air pollution contrcl
equipment designed for worst conditions.

7. A green belt (having sufficient tall and dense tree) around the factory should be provided.



-

All the processes using toxic chemical/harmtul gases should be equipped with an emergency
siren system in working conditions for alarming the general public in case of untoward incident.

The applicant shall furnish to all visiting officer and/or the State Board. any informat o
regarding the construction/installation or operation of the establishment or emission control
system and such other particulars as may be pertinent to prevention and control of air pollution.
The industry shall also maintain and make available inspection book to the officers of the Board
during their visits.

The air pollution control equipment of such specification which shall keep the emissions within
the emission standard as approved by the State Board from time 1o time shall be installed and
operated in the premises where the industry is carrying on/proposed Lo carry on its business

The cxisting air pollution control equipment if required shall be alered or replaced in
accordance with the direction of the Board.

All solid wastes arising in the factory premises shall be properly graded and disposed of by:-

(i) In case of Land fill material, care should be taken to ensure that the material does not give
rise to lechate which may percolate in ground water of carried away with storm run off,

(ii) Composting in case of bio degradable materials,

(i) If the method of incineration is used for the disposal of solid waste 1he consent applicalion
should be processed separately and it should be taken up which consent 1 sranied.

The industry shall submit an undertaking to the effect that the above conditions shall be
complied with by them.

The applicant shall ensure that the emission of the air pollutants shall remain within emission
standards as approved by the State Board from time fo time,

The applicant shall make an application for grant of fresh consent at least 90 davs betore e
date ot expiry of this consent.

Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

The applicant shall either:-

a)Not later than 30 days from the date of consent order, certify in writing to the Member
Secretary that the applicant had installed or provided for alternate electric power source
sufficient to operate all the facilities installed by the applicant to maintain compliance with the
terms and conditions of the consent,

b). Not later than 30 days from the date of this consent certity in writing to the Membel
Secretary that upon the reduction loss or failure of one or more of the primary source of elecric
power to any facilitics installed by the application to maintain compliances with the term and
conditions of this consent, the application shall proportionally reduce or otherwise control
production and/or all emissions in order to maintain compliance with terms and conditions of
this consent.

There should not be any fugitive emission from the premises

The liquid ¢ffluent arising out of the operation of the air pollution control equipment shall also
be treated in a manner and to the standards stipulated in the consent granted under Water
(Prevention & Control of Pollution) Act. 1974 by this Board.

It due to any technological improvement or otherwise this Board is of opinion that 4l or any of
the conditions referred to above required variation (including the change of any control
cquipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

If the industry fails to adhere to any of the condition of this consent order the consent so granted
shall automatically lapse.

The unit shall obtain consent under Water (Prevention & Control of Pollution) Act. 1974 and
authorization under HWTM Rules. 2008,
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(a) The industry shall discharge all the gases through @ stack ol minimmn hgight.
(b) The height of stack shall conform to the following critena:
(i) H = 14.Q"0.3 Where sulphur-dioxide is emitted.
Q = Sulphur dioxide emission as Kg/hr.
(ii) H = 74 Q"27 where particulate matter is emitted.
Q = particulate matter emission as tonne/hr. 1f by using the formula given above the stack
height arrived is more than 9 m then this higher stack should be used.
(iii)The minimum stack height should be 30 Mts.
Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.
The industry shall maintain the following record to the satistaction of the Board.

| . The industries shall install separate cnergy meter and maintain log books tor running ot all air
pollution control devices or pumps/motors used for running of the same,

2. Register showing the results of various tests conducted by industey for mon itoring of stuck
emission and ambient air

The industry shall provide adequate arrangement for fighting the accidental leakages. discharge

of any pollutants gas/liquids from the vessels. mechanical equipment cte. which are likely 1o
cause environment pollution.

The consent being issued by the Board as above doesn’t imply that unit performance conforms
to law as required The consent is being issued provisionally only with a view to accommodate
the unit to provide it an opportunity to modify its operation immediately wo ts bring thent in
conformity with the law of the land.

The industry shall provide non-leachate storage facilities for proper disposal of Hazardous
wastes.

The industry shall provide acoustic chambers on DG sets to control Noise Pollution and ensure
noise level within the permissible limit.

The industry shal! submit on site/oft site emergency plan. it required.

The industry shall submit A/R within 3 months in case of 17 categories and once in 0 monihs,
other categories L & M and keep all the parameters withi limit

The industry shall comply the Public Liability Insurance Rule, 1991 as amended Lo date

The industry shall submit Environmental Audit report once in i vear.

The industry shall comply Noise Pollution (Regulation and contro) Rules, 2000.

The industry shall install ambient air station in case of 17 & other valegories hirge & medivm
The industry shall obtain environmental clearance, it applicable as per MOEF notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of APCM.
In case of bye passing the emissions, the consent shall be deemed revoked.

The industry shall comply all the direction/Rules/Instructions as may be issued hy b
MOEF/CPCB/HSPCB from time to time.

Specific Conditions :

Other Conditions :

A

CTO so granted will be revoked & cancelled in case unit lound Non-
Complying at any stage during this period.

Regional Officer, HQ




For and be'half of chairnan
Haryana State Pollution Control Boara
Punchhkula.
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i HARYANA STATE POLLUTION CONTROL BOARD
< C-11, SECTOR-6, PANCHKULA
MEPEE Website — www.hspch.goviin E-Muail - hspch.pklacsifymail.com

Tele Fax No. — 0172-2577870-73

No. HSPCB/Consent/ ;: 329991917JHACTO3639458 Dated:17/02/2017
To
M/s :SSF POLYMERS LTD.
4 KM STONE, JHAJJAR- ROAD, VILL. NUNA MAJRA , BAHADURGARH
JHAJJAR

Subject: Grant of Consent to operate for discharge of effluent under section
25/26 of the Water(Prevention & Control ol Poliution) Act, 1974,
from 01/04/2017 - 31/03/2022

Please refer to your consent application received on dated 2017-02-16 1n Regional Office
Bahadurgarh on the subjeet cited above.

With reference to vour above application for consent for the discharge of domestic effluent
and trade ctfluent under Water (Prevention & Control of Pollution) Act, 1974 hiereinalier referred as
the Act M/s SSF POLYMERS LTD. is hereby authorized bv the Haryana State Pollution Control
Board, to discharge their effluent arising out of their premises in accordance with the terms wnd

conditions as mentioned below:-

1. The daily quantity of domestic effluent from the factory shall not exceed 0.6 KLD

b

The daily quantity of the industrial effluent (Process, floor & equipment wash, cooline and
bleed water) trom the factory shall not exceed 0 KLD

fad

The industry has been assessed for the purpose of Consent to operate fee with investment
cost (land, building, plant and machinery) of Rs. 289 850006 Lakh. In case the investment
cost varies as per the annual report for the vears duly audited by the Chartered
Accountant, the ditterence of Consent to operate fee, it any, arises, the industry shall pay
the same amount within one month of the receipt of notice from the Board in this regard.

4. The consent to operate shall be valid for the period from 01/04/2017 - 31/03/2022

L

The industry shall ensure that various characteristics of the ¢ifluents remain within the toleran
limits as specified in EPA Standard and as amended from time o time and at no ume the
concentration of any characteristics should exceed these limits for discharge

6.  The industry would immediately submit the revised application to the Board in the event of anv
change in the raw material in process, mode of treatment/discharge of effluent,

In case of change of process at any stage during the consent period, the industry shall submi
fresh consent application alongwith the consent to operate fee. il found due, which may be on
any account and that shall be paid by the industry and the industry would immediately submit
the consent application to the Board in the event of any change during the year in the raw
material, quantity, gquality of the effluent, mode of discharee trentment facilitivs ete

7. The officer/ofticial of the Board shall reserve the right to aceess for the Inspection of the
industry in connection with the various process and the trearment facilitics. The consent o
operate 1s subject to review by the Board at any ume,

8. The industry shall not discharge any altered quantity/quality of the trade/domestic effluent
without prior permission of the Board.



10.

Ll

13;

14.

*
Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

The industry shall pay the balance fee, in case it is found due from the industry at any time later
on.

In case the industrial unit uses the Municipal/HUDA/Industrial Estate Sewerage system [or
disposul of effluent for the final disposal they will submit the sewerage connection certificate.

It the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

The industry will plant minimum three varieties (Eucalyptus, Su Babul or any suitable variety)
of trees in the vacant area.

The consent o operate under Air (Prevention & Control ol Pollution) Act. 1981 should be
obtained.

The industry shall obtain Authorization under Hazardous Waste (Management handling and
transbonding movement) Rules, 2008 as amended to date.

The industry shall install separate Energy Meter for ETP and also maintain log book for energy
and chemical consumption.

The industry shall obtain permission from Irrigation Department for discharging eftluent into
any drain/water bodies.

If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit,

The mdustry shall provide non-leachate storage facilities for storage of Hazardous Waste or

dispose off same in the common facilities & will adhere to the norms laid down ac per the
amended notification under HWTM Rules. 2008

1

The industry shall submit A/R once in 3 months in case of |7 categories and other categorics
The I&M shall submit A/R once in 6 months,

The industry shall comply the Public Liability Insurance Rules. 1991, as amended 1o daie.
The mdustry shall submit Environmental Audit /Report once in a vear

The industry shall obtin Environmental Clearance, 1f applicable as per MOLF Nobticaiion.
The industry shall inform to HO/RO office immediately by FAX 11 case of failure of ETP
In case of bye passing the effluent the consent to operate shall be deemed revoke.

The industry shall comply all the Directions/ Rules/Instructions issued from time to time by the
Board.

Specitic Conditions :

Other Conditions :

1

CTO so granted will be revoked & cancelled in case unit found Non-
Complying at any stage during this period.

ftegionul Cfficer, 11¢

For and be'half of chairiman

Huaryana State Pollution Control Bourd,
Panchkulu.
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HARYANA GOVT. GAZ. (EXTRA), JULY 13, 2012 (ASAR, 22, 1934 SAKA)

BARYANA GOVERNMENT
TOWN AND COUNTRY PLANNING DEPARTMENT
NOTIFICATION
The 13" Ity , 2012 o ’
No. CCP (NCRYBGI/FDP-I03 1/ ?U.l 22213 In exercive uf ﬂlL powers confered By sub-sdyiion

#2180

(7) of Sestion 5 of the Punjab Scheduled Roads and Controlizd Areas Restriction of'l) mregulated Dcvc[opn‘unt Acl,

1963 (Act 41 of 1963) and with reference to Faryana Government, Town and Cownrry Planning Department,
notifieation no, CCP (MCR) BGH/DDP-2031/20112/1042, dated (he 30”‘ Mareh, 2012 the Governor of Haryana

hereby publishes the Final Development Plan-2031 ALy for Bahadurgarh, aleng with restrictions and conditions as’

given in Annexure A and B proposed to be made applicable to the controlied ateas specificd in Annexure *B*.

Drawings

1 Baigting Land Use Plun bearing Drawing Nu. DTP (JF)I1 599, dared the 29% june, ﬁ)f)') \almau} nibiished
vide notification No. CCP (NCRMICA-1/2003/2523, dated the 30" October, 2003 in ihe Haryana
Government Gagette, dated the 30" Qgtober, 2003).

2 Existing Land Use Plaa bearing Drawing No. DTPGHML8/2012, daled the 02™ Fsbroary, 2012 for part
controlled  Area -number-IV notified  vide ll‘nyma Government  Gazette notification No. CCP
(NCRYITR/BGIVCA-IV/A2006/1423 dated 13" Fane, 2008, published on 1"” June. 2606 :

3 Final Developmient Plan-2031 AD for Bahadurgarh Controlied Arcas L 1L, 1 and [V (part) bearing
Diawing No. DT, f’ (IFD) 425/12, dated T4 Way, 2012,

Annexure-A

Explanatory note on the Final Development Plan Babadurgarh-2031 AD
for the vontrolled area I, IL, II] and EV {(part).

H Historicat Backgroumnd:

- The Hstate of Bahadurgarh aiongwith 25 other villages were concetved by Banadurkhan and aj
Mohammad of Faraknagar in Jagir in 1755 AD. The town was knows as Shavatabad, when iU was bunged over bo ihe
Bahadurkhan and Taj Mehammad, who rulsd it for over 40 vears and built a for here. The town and its deperdent
villages were bestowed upon to Mobammed smail Khan, brother of the Jhajjar Nawab by Lord Lake, Ismial Khan's
family retained this Estate tilf 1837, (he Estate beeama pact of the Robtak Distrigl in the year 1860,

n lovation and Repional Sciting:

Babadurgarh town is silnated on Delhi-Hisar National {ighway Aumber @ at a distance of 37 Kilometres
from Deihi. It iy lucared between 76%-357-257 East longiluck and 24-=33°-30" Narb Satitude. The Sopafzerk e
and Nangloi village, which are important settlements of Naticnal Capital Region {NCR) Deihi, are locaied al a

distance of 19 Kilometres and 14 Kilometer respectively. The town of Bahadurgarh is very well l‘l'l.]\f:(,f with Dejhi©

and other important towns of Taryana such as Rohtakc, Hisar by National Highway No. 9 and Railway lize.

Babadurgarh ionwn is an important Industrial town wherein Harvana Government has developed abonr 200
Hectares of land for Industrial purpose. Besides other big Industrial units such as Hindustan National Class
Conipany, Hindustan Sanitary Wares, Surya Roshai, Somany Pilkington, Pailéy Biscuils and Swastik Pipe etc are i
main [ncusirial Units existing here on the land privately purchased by ;‘he'm', The lown has gpeciatization in
it Y Sanitaey Ware, Uling Wairg, (alvaszed slec pioc, fanbwgas ey, Regentiy ai e on abg il 330
Hectares has also been developed by Haryana State Industrial and Infrastructuce Dmeloprmm Lorpmltmn for
Industrial purgose. Besides the town exerts considerable influence in its rural surrolindings.

N Physiography _

Physiographically, the town is low lying and slopes towards South-East. The old settlement rests on 4
mound in the South-East. The trends of its development is along National Highway townrds west and along
Bahadurgarh-Najafgash road, Bahadurgarb-Jhajjar-road and across the Reilway Line in Mortl, The Weaizm luan
drain flows North w Sosth i the middle of wwn and Tals inte Draa momber noon Dethi Tes wneorground wae
brackish and in tire year 2001, the canal bused water supply has been lannched, Since, the lown iy Jow vy, it

prone ko floads.

LA
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HARYVANA GOVT. GAZ, (EXTRA), JULY 13,2012 (ASAR, 22, 1934 SAKA) #2341

v Demographic profile ‘

As per 1997 census, the tawn had a pepulation of 57235 persons. The past trend of its population grawth
indicates that inspite of ity closeness to Delhi, Bahadurgarh town could not schieve ftigh growih rate due to its local
problems of brackish underground water and weak urban infrastructure. - ' s

The decade-wise population of Bahadurgarh town since 1961 is ag under:-

‘Pepulation of Bahadurgarh Town:

Year Popuiation Decadal Perecntage Growth
1961 14,982 -
1971 25,812 7238
1981 37.488% 45.23 *
1991 $7,235 32.67
2001 1,311,925 (inchuding villagz ibad] m urbamisalle arsi) 150,62
2011 170426 20184
The projected urowth rate will be &9 wder: _
[ Year Population Growth rate |
20112021 3805067 65% B
2021-203] | 4,83,158% (Say 4,84 lokdh person) | 73% |

*Projected population

v Econsinic Characteristics

The main problem of brackish water of this town has been soived now as the canal baved waler supply for
the Lown has been commissioned recently, With the result, now the [ndustrinl growth of the lowr: has picked up. The
Industrial base of this town is furfher going to be strengthened as some of the inclustries pf non-conforming area of
Delhi, which have been closed by the order of the Hon’ble Supreme Cowt of India, are also bring set up at
Behadurgarh, being a nearest place of Delli,

Land use proposals :

Babadwgark wwii is proposed to bhe developed for w nopulatiun of 4 84 |ac by 2030 A The gl
development plan of Bahadurgarh town has been desigred {or an avernge residential density of 250 persons per
heclare, . :

Due w0 provision of 100 meter wide green belt on both sides of proposed Bye-pass, the overzli town dorsity
works out i aboul 97 persons per hectare, The extent of various land uses s given below:-

Serial [ ~ Land use -' Total Area I (% age) ﬂ|
L Y T Wleclare) o e
(. UResideniial | TG0 ; LTI

2. | Commercial ' 24 B 5,10
3. | Industrial ' _ 876 ' 1854 ]
4. | Trangport and communication B L 613 | EEE f
5 Public utility | 2i5 i 4.35 |
6. | Public and senyi public l 297 |' 620 ]
7. | Open space ] ] 783 .' 16,57 i
S SN A - A X T

Area of the existing town and vitlages=234 Hegtare

Hence total Urbanisable arca = 4960 Heetares

L
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Leseription of varivos land uses

1 Residential:

The Final Development Plan-2031 of Bahadurgarh town has been designed for the projected populdtion of
4.84 Lacs. In this Plan, an aren of 1700 heclares has been reserved for regidential purpogse on the basis of average
residential density of 250 persons per hectare. The seclor 2, 6, 7 part. 9 part, 9A arg developed.and seclor | 10, [t
and 13 ave under development as residential sector and the density is propused to be kept as carlier plancie, 200
Person per Heetare, The residential sectors adjoining to District Shopping Cenlre and Instimtional areas wouid ulso
e developud w the baitis of residential deisily of 230 peisons per hovlore, Jowever, the grus wehisity ol e fean
remains below 100 persons per hectare, 1t has been considered that old part of Bahadurgarh towe would
accommadate aboul 75,000 persons by 2031, The rest of prejected population wonld be accommoedated in
residential seclors ie. 1,2, 3, 3A, 3B, 44, 5 part, 6, 7 part, 9 paci, 94, 10, 11, 13, 14,15, 19 part, 20 part, 23 part,
24 part, 25, 26, 27 part, 28, 28A, 29, 35 part, 36 part and 37,

Apart from the proposal fo increase the density, the following piovisions have alse been made in
Development Plan;

(a) The additional area for infrastructure shall be provided in the alrady planne Pdeviivped
residential sectors to meet oul the requirement of the additional population.
(b} The minimum width of the roads in a residential colony/sector shall not be less than 12 metreg.
{c) The minimum area for parks/open spaces in & residential colony/seetor shall be planned jn such a
' manner that it shall meet the minimum norm of 2.5 square metres per person,
2 Commercial: -

[n order o cater the commercial needs of Bahmlurgarh town, an area of 241.00 heotares has heer regerved
for commercial purpose. In this Final Development Plan, the above commercial arca inchudes district shopping
centers in sector 4,9 part. 12 part, 27 pari. 35 part, 38 part amd 38 part, Taw existing sreiv-pnarket of S w |
18 focated in a very congesied arca, has been proposed (o be shifted to sector-38. An Aulo Marker has developed
alang National Highway-10 in an un-orgonised way, causing traffic fams and accidents. In order to sulve this
problem the said Auto-marlket was proposed 1o be shifted to a new sile, earmarked in sector-9, Al residentiaf sectors
would be developed on neighborhood planning concepl, The local commervial needs of eavh seotor would be
accomplished within those seetors by develaping local shopping centers, :
3 Endustrial;

[n this Final Development Plan, the industdal character of the town has farther been swengthensd by
arapasing indusirial arca of 876.00 hectives on prine locationg @ Delbi-13sar Natioyal elighway and i, o
tailway line/Bye pass. The sectors proposed for the industrial purpese are 48, 16, 17, 18, 184, 19, 20part, 21, 23,
23 purt, 24 part, 33 & 34. No hazardous and polluting industries will be allowed in thess industrial sectors,

4 Transport and Communication;

In the Final Development Plan, an atea of 613.00 heotarcs has been proposed for Transport and
Communication use. The existing Delbi-Hisar National Highway number-9 passes through congested parfs of the
tawn. There is a tratfic volume count of [7901 vehicles for motorized vehicles and 2965 for non-motarized vehicles
on National Highway number-9, which frequently remains choled at various points Le from bus stand o the Fhaifar
miar. For smoath flaw of the traffic, one northera periphery (V-2A7 rosd startisng o Nizompar roed e Pl
territory along sector 23, 24, 25, 27, 28, 29, 30, 31 and 17A and another southem Bye-pass ¥-| rous starting form
sector-9 at National Highway number 9 and ends up again af National Highway 9 near secror-32 has been proposed
4§ shawn in the Final Development Plan and presently under construction . In the Nationat Capital Repgion Kegional
Plan, upgradation and widening of Nationa] Righway nimber-9 as 6 lanes has nlso been suggesred at Bohadlurgarh,
which is underway , Fly over bridges propoted on southorn bypass at Najafgarh road and Jhajjar road are under
construction, Raitway over bridge on Nahra-Nahii road has already been constructed, Some other are proposed as
stowa 2 the drawing, For Tetin-city weffie, a nelwork of 60 metres and 45 metres wids reacs gt o dixtapee of 3
ilomeier 0 1.5 kaiometrss, on the grid jron patteon, have becn proposigd. Thase seotor reads have boen shomn o Y
4 and V-3 raads on the Development Pian. One southen periphery V-2(b) rosd above the already provided southern
byc-pass bas also been provided . For connecting Bahadurgarh with core Dethi, there is a propesal of Regiona)
Rapid Transit System (RRTS) menlionet in fanctional Plan for trangport, Regional Rapid Transit System will
nllimately be connected with Delhi Metro in coming future; Dedicated Broad Gauge double ling (electrified) is
under development,

Bahadurgarh is basically an indusirial town, therefore, an Inland Port-cum-Fransporl Nagar has aisd been
proposed 10 secter- 174 bolweer Raitway Ling and Natienal Higrwny namber D adjoiting 1o indusiral agonee This
latand Poert-gum Transport Nagar shall alsa have the tactlity of Truck Parking, Transport Booking Agencics,
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Auto Marker, Warchousing, Weight hridges, Petrol Pumps, Toading and unloading platforms efc. Anar fram this,
septor 22 part, 32 and 38 part have also been proposed for Transport and Communicalion wse.

3 Pullic Utility Zone: .

- In order to cater to the needs of projected population of 4,84 Lucs persons an ares of 215.00 hectares has
been reserved for public utility uses. The arep reserved under public utility-use isproposed ini sectors 7, 17, 22A,
23,30, 33, 36, 37 and 38 part and in agricultural zone. .

In the Tiral Development Plan, all Public Uhility areas which siand alrepdy dovelopad ot site huve haen
accommodaled as such, There will be roquirement of 90 million Jiter per day of waler ia vater the need of 3,84 takh
Projected population of the town at fhe rate of 200 liters per eapita per day as recemmended in the Regional Plan-
2021 and 9 hectares of fand at the rate of 0.1 hectare/mega liter per day will be required for water treatment plant
and water distribution ¢ystem. Keeping in view the above requirement, an area measuing 102 hectares is reserved in
the Firal Development Plan for 2031 AD,

At Babadurgarh, 48 million liter per day of sewage will be generated from the projecled population of .84
lac persons and 48 hectares of the lang at the rate of | hectares/mega liter per day will be required for the sewage
freatment plant. Keeping in view the above requirement. an oren mensering T hectaree s orgmpreed fn the Tinat
Developmient Plan Tor 2031 AL,

At Bahaducgarh, there arc propesals of the State Government to install one 220 kilovolts sub-station at
viilage Nuna Majra, one 132 kilovolts Sub-Station a Sector 9, 9A and two numbers. of 33 kilowolt sub-sigfion at
Modera Industrial Estate and at village Banmoli with the tota) installed vapacity of 81.2 megavolls Ampere. The
Power Grid Corporation of India has installed 400 gilovelr sub-stationm at village Daboda Kalan. Besides dbove,
sufficient arca measuring 70 heetarcs is reserved in Lhe Final deveiopment plan for 2031 AL 1o ulfiil the future need
of clectricity, The existing electric sub stations of the town have also been accommodated as suchi in the
Devgiapment Plan,

6 Public and Semi-Public Use Zone:

In the Regiopal Plan of National Capital Region, Bahadurgarh town has been idenlifed as 2 Delhi
Merrapolitan Area town and as per recommendations of the said plan, Bahadargarh town would avcommodate the
oflives and institutions of Fublic and private sector enterprises, which would be shiftled out of Delhi for e de.
congestion of National Capital. Keeping in view the aforesaid proposal, an acea of 297.00 heciares has been
proposed to be developed as Public and Semj Public uses in the Final Development Plan. Thess Public and Semi-
Public uses would also accormmodate town level community facilities such as Technical Colleges, Technical
Training Institutes, Medical Institutes, Hospitals, Fire Station and Government Offices elg, The neighborhood level
community facilitics such us Schools, Colloges, Dispensaries, Community Centres, Religicus Buildings ete. would
be provided in residential sectors as per norni at the time of preparation of layout plans of the seclors. The arca
reserved under Public and Semi Public Use is proposed in sectars 3A, 8,7, 10,12 part, 13, 14, 19, 30, 31 and 38
part.

7 Open Spaces and Green Belts:

The area uncler major open spaces gy reserved in the Final Nevelepmant Pl s 78100 heetare: Seerny <
{Pacl) bas been eurmearked foc lown level park with an ares of 50 Heelares and Upen Spaces have beet propused an
sectors T(Part) and 22A, Other open spaces have been providad tain.y in lingar faghion in the Torm of 100 metre
wide green belts along Bye-pass and 30 melres along Railway ling, 60 metres wide wreen belts along Wational
Highway nurber-% and 30 metres wide green belts along Scheduled roads. No construction wonld be atlowed in the
said green belts excapt petrol pumps and other structures o3 per the provision of Section-3 of the Act No. 41 of 1963,
- which are required for maintenance and preservation of grassy fand, Existing Water Bodies have been
- accommadated in the Final Development Plan, The existing Mela Ground. of the town has been proposed as stadium

aned park, in addition an arca of about 100 heetares has heen reserved for the development of @ stsdivg on e B )

Pass road in the southern part ol the town in Seeor-39.

e Agriculture Zone:

The rest of the controlled area Le. controlfed area except unbanisable area has been designated as
agricultyre zone. This zone however, will not eliminote the essential building construction and development within
this area such ag extension of existing villages vonlignous to Abadi-deh, If undertalen us n project approved aor
sponsored by the Government for other ancilary and allied facilities necessary for maintenance and improvement of
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agriculiure area. Approximately, 10 Hectares of arga has been earmarked for dairy farmiag, which are to be shifled
~from the old town on Sidipur road.

Pllnsing of Development Plun:

§o384

Serial | Period Seetors to be developed [ Develapiment activities to betaken up
nutnler ' : .
1 20112021 « Residential ssctors-1, 2, 3, 3A, 44, | » Cuhstruction of bye-pass and proposed
T0,11,13,14,15,23,20,28,28A,35,26 V-2 road of 45 metres widtl, shifting of
¢ Comumercial sector=4 (part), ¥ {part}, 1 -dairies from tho existing town, six laning
12(part),27,36 and 38 of - the existing National Higlweay
e Instifutional  sectors-10 {part], number-$.  Duevelopment  of  rewage
12{pari}, 13(part).30 disposal andl porbsge disposal site in
e Industriaf sectors-4-3, 16, 17, 1§, 18- sactor-22A and sewsge disposal site on
A,23,24 and 28 the Beri Road,
« Transportation-17-A and 32 » Water works
v Public Utility-22-A = Sport Stadium
2. 2021-2031 Rest of the propeosals in the Final | Rest of the activities proposed in the Final
b Bevelopinent  Plan-Bahadurgarh 2031 development glan.

i | AD.

Note: The phasing of Development Plan is tearative and is subject to change as per requirement,

" Zoning Regulations

The Tegal sanctity to the proposals regqrdmg land use is bemg given effect by a set of zoning resulations
which form a part of this developrent plon. These regulations will govern the chmge of land wse alm stapdards of
development, They also very elaborately detail ol aliied and ancillury useg which w it be penmitted o the vaious
major land uses and siipulate that all chanpe of land use and davelopment shall be b aceordance with the lewils
shown in the sector plan thereby ensuring the preparation of detailed sector plans JOI poch seolor to wuide the
development and enforee proper control.

ANNEXURE- B

Governing use-ond devdlopment of lind i the Contralled Areos of Bahadurgarh s shown ir Firal
Buovelopment Fian Drawing No DTP (JH) 42512 dajed 14" May, 2012,
1. General:
(N These zoning Regulations, forming part of the Development Plan for the Controlied Areds
Rahadurgarh shall be called Zoning chu[atlons: of the Final Development Plan for the
Controlled Areas Bahadurgarh,
(2) The requirctment of these tcguhmons shall extend to the whole of the area covered by the
Final development plan and shall be in addition to the reguirements of the Punjab Seheduled
Roads and Conrolled Arens Resbriciion of Uiregulated Development Act, 1983 { Bunial Acl
no, 41 oi 1963) and the rules framed there under.
11 Definitions;

In these regulations:-

(a) "approved" means approved under the rules;

(b} "building rules" means the rules contained in part VII of the rules;

{c) 'Dlawmg" menng memg Nao. DTP (1H) 425/12 dated 14" May, 2012

{d} "Floor Area Ratio” (FAR) means the st expressed in parceniage hebaeen tse wiad oor area of g
bvilding on all loors and the totul area of the site;

{e) "Group Housing" shall be the buildings designated in the form of flatted development for rasidential
purpose or any ancillacy or appartenant building including community facilities, public amenities and
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(h}

&

0

public utility as may be prcb:.ubed and approved by the Director, Town and Country Planning
Haryana,

"Light Tndustre” means an ipdostey not likely fo cande injurious or ohnoyjons noiwe. smeke, gac,
fumgs, odotrs, dust, effucsl and toy cthor polsanee woan devessave degres s naitvared By eecne
power: : ‘
“Loval Service Industry” means an industry, the manufacture and product of which is generally
consumed within the local area, for example bakeries, ice-croam pignutaciuring, serated water, Atta
Chsakies with power, laundry, dry-cleaning and dyelng, repair and sarvice of aulomobile, scoviers and
Gycles, repair of house hold utensils, shoe-making and repairing, fusl depot ete. provided no solid fuel
is used by theny

*Medium Industry” means all indnstries other than 'Light Industry' and Local Service Industry and not
emilting cbnoxious or injurious fmes and odours:

"Bxtensive Industry” means an industry set up with the permission of the Govecnment and in extensive
emplaylng more than. |00 wotkers and may use any kind of eaptive power or fue| provided they do not
ave any obnoxious features;

"Heavy [ndusiry" means an industry to be set up in public or seni-public or private sgctor with the
permission of the Government {(the cost of plant, machingy ete. as defined in the indudtral policy of
the Government),

"Obnoxious or hazardous Industry" means an industry set up with the permission of the Government
and is highly capital intensive associated with such features as excossive smoke, neise, vibration,
stench, unpleasant or injurious effluent. explosive inflammable material etc. and othgr hazards to the
hoalth angd safely of 1he community;

"Material Date” means the datc of publication of netiilcation uf‘ various controlled areas deciared as
under:-

g2385

Notification No. 3959-3TCP-64/29336, daled 077 Nowemper, 1964 ° 1965
published on 26" February, 1965,

Serial | Controlted avea T ' | Maferiai date |
number .
1 Conirolled Area number-l notified vide Punjab Government Gazette | 26" February, |

2 Controlled Area number-I1 nolificd vide Harvana Governmen| Gezette |17 Tuly,
notification No. 4779-10DP-84/9720 dated '75“ June, 1984, published on | 1984
10" July, 1984

3 Controlled Area number-Iil notified vide Haryana Government “Gazette | 187 June,
nosification No.CCP-Y6/8681 dated 12% June, 1996, published on I18™ | 1996

Tune, 1996, i
Part controlled Arca number-lY  notitied \T]th"“FJF;:llld Government | 13% jwie 2006
Gazette potification Na. CCP {T\TCR)HIR/BCTH;’C'A-[\"IA,’EDOGS1512.3
claled 13" June, 2006, published on 13" June, 2006

£a

{m) "Non-conforming use” in respect of any laud or building in 4 contrelied area means the existing use of

(n)

(0)

such land or building wlich is contrary to the major land use specified for that part of the area in the
development plan;
"Public Utility Service Building" means any building required for running of public utility services
such as water-supply, drainage, electricity, post and relegraph and trangport and for any muaicipal
services including a fire station;
"Rules" means the Punjab Scheduled Roads and Controlled Areas Restriction of Unregulated
Development Rules, 1963;

3
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{w)
(x)

¥}
{z)
{za)
(zb)

"Sector Density” and "Colony Density” means the number of persans per hectare in sector ares ar

colony area, as the case may be; - .

"Secter Area” and “Colony Area” means the area. of sector or of colony indicated as such in the

Development Plaa,

Explanation:- - .

(1) In this definition the “Sector Ared” or “Colony Avea” shull mean the area of the Sector ar of

" Colony as shown on the drawing on the approved layout plan of the Colonyfsector which will be
excluding the area unfit for building development within. the secior or the colony as the case may
be. .

(2) Benefit of 50% of the area [alling under major roads and their adjoining green belts, if any, shall
be allowed for plotable area/floot area ratio {FARY in case of plotted/group housing colony,

(3) In the layout plan of colony or sector, other (han industrial colony/sector, the land reservad tor
roads, open space, schools, public and community boiiding and other comimpn uses shail ot be
less than 435 pervenl of the gross area of the land under the colony/sector.

{4) For the purpose of calculation of sector deusily or colony density, it shall be assumed that 55
pereent of the sector area ot colony area will be available for residential plots inclucing the area
under Group Housing and that every builting plot shail on the average comtain three dwelling
units gach with a population of 4.5 persong per dwelling unit or 13.5 persons v building plov or
as incorporated in the zoning plan of ihe colony/group housing complex. In the caze of shop-cuim-
sedidential plut however, only ane dweliing vnic shall be assumed,

*Site Coverage  meuns ratio expressed [n pergeniage belween ke arcs sovered by the gruund door ol

building and the nrea of the site; -

The terms “Act™, “Colony”, “Colenizer”, “Development Plan™, “Sector” and “Sector Plar™ shall have

the same meaning as assigned to them in the Punjab Scheduled Roads and Controfled Areas

Restriction of Unregulated Development Act, 1963 {41 of 1963} and Rules, 1965,

“Farm House™ meang a house constructed by the owaer of 2 Farm at his land for the purpase of'-

(i) dwelling unit i.e. main use; and '
(53} fapm shed Le, anciliary use.
Nuotes:-
(i The construction of the [aom house shall be governed by the restrictions given wider
clavse regarding “provision of farm hause outside abadi-deh in ruralfagriculiural zone™;
(2 The farm sheds shall. be governed by the restrictions menfioned in clause regarding
building control and site specifications;

"Ledge or Tand" means a shelf-like projection, supported in any mannes whatsoaver, excepl by meons

of wertical supports within a room itself bat not having aroiection wider than one metee

“Lobt™ an intermediagy floor on & wsidual space o pliched rouls, sbove nomal Hoge level vk

maxinum height of 1.5 melres and which is constructed or adepted For storaze purposes;

"Mezzanine Floor" an inlermediate floor avove ground fevel with areq of mezzanine restristed to 1/3 of

the area of that floor and with & minimum keight of 2.2 metres;

"Subservient to Agrisulinre” means development and activities, which are required o assist in carrying

out the process of agriculiure such as tubewells, pump chambers, wind mills, ircigation’s draing, pucea

platforms, fencing and boundary walls, walter hydranls ete,

“Rural Incustries Schemes™ means industsial uoil, which is registered ws rdenl Industrizg sghemes by

the Indystiies Depurtment; '

“Small Scale Industries” m¢ans industrial unit, which is vegistered as small scole industries by the

Industiies Department;

“Apro based industries” means an industiial unit, which uses lood grains, fruits or agro waste as a aw

material; and ' _

any other terms shall have the same meaning as assipned 1o it in the Punjab Scheduled Roads and

Controlted Areas Restrietion of Unregulated Development Act, 1963 (41 of 1963);

{zed "liformation Teehnology Tndusteind Units” means e categorivs of indastries jinchuded o e Anacay

{zd)

w the Government of Haryara Information Technology Policy, Z000 ane yn Appendiz-l to thus
uotification and/ or, as may be defined by the Government of Flaryana fram time o time;

"Cyber Park” / "Information Technology Park" means an area devetoped exclusively for locating
software development aetivities and [nformation Teshnology Brabled Services wherein o
manutactaring of any kind (including sssembling activities) shall be paimitted; ayd

L
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{ze) "Cyber City” means self contaimed intelligent city with high quality of infrastrupture, attractive
surronnding and high speed communication aceess te be develuped for nucleating the Information
Technology concept and germination of mediuwm snd large software cumpﬂmt:br’in!orlmnon
Technology Enabled Services wherem no manufactunnv units may be allowed.

(zfy "Green Belt™ shall mean strips of land along sector? artersal road shown it the devedaprent piun,
primarily megnt for the widening of the sectorfarterial road in fuure. - :

Munjor Land Uses/Zone

Residential Zone
Commercial Zone
Industrial Zone
Trunsport and Commumcation Zone
Public Utility Zong
Public and Semi Publie Zone
Parks and Open Spaces Zone
Agriculture Zone
Classification of major land uses is according to Appendix A.

Division into Sectors
Major land nses raentioned ut sertal Nos.t to 7 in zoning regulation-111 above, which arz land
uses for building purposes, bave been divided inlo sectors ag showy on the drase(ng.

Detailed land uses within major nses

Main, ancillary and allied uses, which are subject to the other |¢quiremen'rs of these reguiations
and ol the riles may be pormijted jn the respectve major nd use guges are buted i Apperdiy B o b—
joined to these zoning regulations.

Sectors not ripe for developiment

Notwithstanding the reservalion of various secrors for respective land uses for juilding
purposes, the Directer may not permit any changes in thelr land use ar allow construction of building
thereon from consideration of compact and economical developmen| ol the contralled aren 1] such time as
avarlzbility of watcr supply, drainage srrangement and other Faglities (or thiose seotors are vnya vl 1o WS
satislnction,

Sectors to be developed exclusively through Government Enterprises
(D For the development of Sector reserved for comimercial use, private developers shall be
permitied to develop (o the extent of 10% of the Sector Area as per the Layout Plan approved
by competent authority, balance 90% shall be developed exclusively by the Government or a
Governrment under taking or by a Public authority approved by the Government.
(2 Mot withstaading the provision of elause {13 above, the Crovernment may resanve agan sy tine,
any other sector for development exclusively by it o¢ by the agencies mentianed above.

Laud Reservativns for Major Roads
(17 Land reservation for major roads matked in 1he Drawing shaltl be as under:-

i

S
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Serial Classification Nagie of roads S Land reservatinn
humber | : '
1 V-1 Bya Pass 75 Metres wide road along with
130 metres green bzt om both side. -
2 PV-TA i Rohtak-Dethi  Natienal Highwav | Existing width alongowith 60 metres
: ! number-9 wide groen balt g ol ade, N
lE V-2 Sector dividing road [ 60 Matres wide.
4 V-2 A Periphery road -+ 160 Meters wide road alongwith 30
meters green belt on bath side.
3 V-2 h 1 Pariphery road 0 Meters wide road alongwith 30 |
meters green hell on outer side. -
6 V2 C | Bahadwigath-Thajjer, Bahadurgath-Ber, | 60 Metres  wide alongwith 30 | -
~ i Bahadurgarh-Sidipur road dnetres green bellan buth ancde, |
7 V3 | ‘Sestar dividing road |45 Motres wide - ’
8 V-3a | Babadurgarh-Najafgarh, Bahadurgach- | Existing width to ae widened npto
Nahra 45 metres wide
9 | V3B Sector dividing road ' - 30 Metres wide {Developed road).

(2) Width and alignmeat of other roads shall be as per sector plans or as per approved layout plans of
colonies.

(3) Henefit of only 50% of the area falling under major roads and adieining green belis. it anv, shalt be
allowed towards plored areaFluor Area Rada in the plotied/ group housing calons: whits appros g
the layout plans for the sector/colony (o be developed by Haryaha Urhan Thevelopment m.rlmu tv and
private colonizers, In case of gommercial colony and information Techoology Pask! Cyber City the
benefit of 10% of Floor Avea Ratio of the total arca of Ihe site or area falling under green belt and
sector roads whichever is less shall by allowed.

IX, Non conforming uses either existing ox having valid ehange of land use permission;-

1) With regard to the existing industries shown in the zongs other than indusirial zong in the
development plan, such industrinl non-confirming uses shal’ be allswed to contines e o fixed
petiod Lo be determined by the Director but hot excesding ten veurs; arovisled g the ovoeey of
the indusiry concernad:-

(n) Undertakes to pay to the Director, as determmed oy him the proportionate charges
fowards the external development of the site as and when called upan by the Bireclor o
da 50 in this behall

(b} During the interim peripd makes satisfactory arrangements for the discharge of eftluent to
the gatistrctian of the Director

19) Shall not be allowed 1o expand the existing praject withic the sseu of non cunforming
Uk,

2} With regard to the projects having valid change of land permission, and located in the zones other
than conforming use zone in the development plan, such non-cenforming uses shall be aliowed 1o
continue, pravided that the ower of the building concerned:-

(a} Undertakes 10 pay to the Direclor, ag determined by him the proportionate charpes
fowards the external development of the sile as and when ealied upon by the Director to
o 80 in this behall;

{b} During the inerimn psrjod makes sausfactury edmgements 1 e descharge of sl
the satisfaction of the Dirsctor,

X. Distontinuzace of non conforming uses

{1} Ifa nen-conforming use of Jand has remuined dJawmmuangunlmuuusiy for a period of two years
or more, ir shall be deeméd to have lceminated and the land shall be allowed to bs re-used or re-
d‘eveluped only scearding 1o the conforming use.

(2) 1f a non-conforming use building s damaged o the extent of 50 percent or more of its re-
production value by [ire, fiood, explosion, earthquake, war, riof or any other natural calamity. it
shall be allowed to be re-doveloped onfy Tor a conformivg nse.

{3) After the discontinuance of project inchuced under cluu‘se IX, the land shall be allowed w be re-
developed or vsed only for conforming use.

{4) Afrer a lapse ofpeuad Txed under elause 1X (13, the land shall be allowed Lo be e dt:\clo]ml ar
nsed only for conforming wse.

.
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Note;

‘XY

The development to conform to sector plan and zenfng plan
Except as provided in regulation X, no land within major land use shall be allowed 1 be used and
developed for Duilding purposss unless the propused use and development is accorclipg o the details
indicated. in the sector plan and zoning plan or the appraved colony plaw in which the land is situaged.
Individual site o Yorm part of approved layoul or zaning plan '
No permission for eregtion or re-crection of building wit u plot shall be give waless- _ '
{1) The plot forms a part of an approved solony or the plot is i such area for which relaxation Las been
granted as provided in regulation XV11; and . '
(i} The plot is sccessible through roads laid oul and conslrustell upto the siluation of the plot o the
satisTaction of the Directar. ’
Mirimuom size of plois lor varieus types of buildings:

The minimum size of the plots for varieus types of nses shall be as below:-
Serial Land use I Size )
number : ;
i, | Residential plot 50 Sguare memgs
it. | Residential plot on subsidized industrial tousing or 35 Square melres
- slum dwellers housing scheme approved by the
Government )
iil. Shop-cum-residential plot L0 Square metros
: v Shopping booths inchiding covensl cerridor or P20 B mictres -
; pavement in frond i o
| v. | Local service industry plof o - 100 Squars metres
L Vi Light industry plot ' 250 Bguare metres
| i, Medium iadustry plot 8000 Square. metres

The minimum area under a group housing colony 1o be developed either as u pari of ploned licsnced
colony or as Independent Group Housing colony will be 5 acres. However, in case a group houging
scheme is floated by Haryana Urban Development Authority or any other Govarnment Ageney, the sive of
group housing site shail be as specificd in the schume, For de puipose of plotled re: wenial silony
i area rexuired is 50 acres, _ :

The minimmm area required for a commercial colony is 3000 square metios and the maximam 16000
se|Lare metres, S

Site coverage/ height and bulk of butlding under various types of buildings.

Site coverage and the heighl upto which building may be etected within independant residential and
industrial plots, shall be according to the provizions contained in Chapter- V11 of the Rules, In (he vase of
other categories, the maxinwue goverage and the flonr aren ratio. sablect (o architectural partred, as mas b
intposed under regulation X¥T shail be as under:

Serlal | Type of wse | Maximum ground flaor covernge | Maxininim flpor arca rado
number )
1 Group 35% ' 175

kousing '
2 Government | 25% - oo

offices 1. :
3 Commereial | 1n accordsnce wirl the ternms and conditions spexified in the zoming pian

of s1tes approved by 1he compeleny authority. | _i

4 Warchousing | 60% | | 75

Basement floor shall be permitted as approved in the zoning pian. The basement shall not be used for
storage purposes.

Building lines in front and rear of buildings.-

_ These shall be provided in accordance with rules 51, 52 and 53 of the Punjab Scheduled Roads
and Controlied Areas Reytriction of Unregulated Duvelopement Reles, 1965,
Avghitectural control '

Every building shall conform (o architectural control prepared upder rule 50 of the Punjab

Scheduled Roads und Controlled Areas Restrivtion of Unregulaled Davelopment Rules, 1965,
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XVINL

Xix

Relaxation of sgricultural zone- In the ense of any land laying in Agriculture zone, Governrnent may

relax the provisions of this develepnient plan-

(a) for use and development of the land info a residential or industrial colony provided the colomzer has
purphased the land For the said use and developed pnor {o the material date and the colonizer secures
permission for this purpose as per Rules,

(b) for use of land as an individual site {as distinet from an Lndustrldi colony)
Provided that-

(i) Ihe land was purchased prior 1 the material date; .

" {ii) he Government is satisfied that the need of the industry {s guch that it cannal gwail aliernative
allotment i the proper zong;

(i} the owner of the land secures permission for building as |cqu|10d under the Rules, :

(ivy the owner af the land underiakes to pay fo the Director, as determined by him, the proportionaie
charges as and when called upon by the Director in this behatf and during the interim pem)d inakes
satisfastory grrangement for dlschdlgc of elfluent. '

Explanation.- The word 'purclase’ in ths regulation shalt ndan acquisition of tull pwpmtdn« tights and

no lesser tile, such as agregment Lo purchase ete.

H

Density. - _ :
Every resitlential sector shall be developed Lo the seclor density indicated ay prescribed for it in the
drawing subject (o 8 maximum of 20 percent vaation allowed po sither side of the prescribed sector
density, ’
Frovision of farm house outside abadi-deh in agricultural zone.-

A farin house in agricultural zone, cmtmdc.. abadi-deh may be allowed if the area of the land is 2
acres or more on the following condition:s:

Size of farm Main  building of the | Ancillary  building  of main |
house dwelling unit. dwelling wnit,
(i)Site coverage 0.50%4 | Ag applicable Lo residential | 1 percent of the farm tand {not
Hectare plet cguivalent to 38D | more than 40 percent shall be used
{2 Acres sUare inetees. fur labour! s¢rvant quarters)
Dinimum) I
Lipto 1.214 Ay ’uphwhln to resiential | -cle- S
Heclare plo: equivaient to 370 |
(3 Acres) SQUALC MEIres.
Upto 1,6188 Ay applicable to residential | -clo-
Hectare plot eguivalent to 760
(4 nores) and | squate melres.
above.
(ii) Height and storey. 11 Metres., three storeyed | 4 Melres. %mEIt‘ sfor r'v

(i) Sel bavk:-

(iv) Approach road:-

It shall be af least |5 metres away from Lhe dge of The agricultural land on all sides provided 1hat
if dand attached to the farm house abuls a road, the house shatl be ponstrugted with a minimum set back
fmm the edge of the road as under

Serial Road ' Width
number |
Q. Where the road i3 bye pass to a scheduled road as an express | 1M metres. I
. “‘Fl-‘. e LA LML . eAMAR B MR g RRCT PTA C e wspeem e s ..... :
[ Where (e roas! is seheduled caag o
C. Any other raad.

Any revenve rastafroad delined in the revesnue record™

{v} Basement ;-

Basement shall be petmitted to the maximum extent of ground flonr coverage but i the basement
water closet and bathropm shall not be permitted.

(vi; Ledge, Joft and mezzanine Neor -

Ladye, loft and mexzanioe loor shail be permitied within the building subject to the resiretions
ubove as well as lhe restrictions stipulated in the definition given m Far 1l

2390,
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(v) Servives-water supply and drainage -

(o) Guod potable water supply should e availbale in the fann for hunan consumption in case
farm house is built.

(b) Open sanitary drains or covered dmms to he prowded 1o clzan the sheds in case of Dairy farms,
Drains are to be provided for catrying rain water in case of all buildings. .

(c) Septic tank to be provided for dlisposal of human and ammalb waite 4s per provisions of the
Controlled Areas Rules,

(1 The diswace between the sepiie Lra and spon welf ar lubevad) shall be os provided i the
Conirolled Areas Rules, '

Provided that Governmenl may amend the mipimum size of (hc farn for any scheme sponsored by the
State Government/State Agency for the proper uliilization of the agricoltural zone,
XX Relaxation of development plan.-

Government may in cass of hardship or with a view to save any structure constracted
before the material date, relax any of the provisions of the Develophient Plan on principles of eguity and
justice on payment of such development charges and en such other conditions a8 it mav deem fit to Impnse

AXT  Provisions of [nfarmation Technology units and o ber Parks/evher eitfes -
] Location
() Information Techiolagy Idastrial Units will be located in Industring Avensfindustrial
Zones only;

{by  Cyber Parks/ Informuticn Technology Parks will be lncated either in industrial Areas
or Industrial zones abutting on mintmum 60 metres ROW seclor voadstin the fonm of
{ntegrated development. However, no manufacturing units will be permitted in such
parks;

{c) Cyber Citics~ The location of such a facilily will be decided by the Government;
(ii} Slze

Serial nomber Type ' ' ' Sz
1 _ Information Technology Tndustrial Unit 10 ¥ heres
2 Cyber Pazk ¢ Information Tu:hnolo‘&:y P'nlc Sto 18 aergs
I ' Cyber Clty o T T Minimur 50 seres
() Miscallaneors.. ' ' ’
1 Parking
(u} One Equivalent Car Space  for every 40 square motfes of floor aren shal? be

provided for parking in cyber pardvlniormation Technoiogy Park, Information
Technology Industrial Unit and Cyber City;

() Four Tier basement for {eformation Teelhaology Tndmh ¥ [or meoling the
Leqm wment of parking shall be alowed subject w olearmice Fom Pubiiy Health
requirgment.
i1 Other Activities
(2) Ingidental commercial achivilies tike Banks, Restauranis, Insurancg (}chu; e,

shall be permuted subjecl to restriction of 4% of t,m wral grea of the Cyvber
Park/inleomalion Techrology Park;

b} Only 3% of the arew of the Cyber City shall be allowsed for Group Housing and
4% of ahe ol oaen of the Ovbor Ciyoshail 92 permtie ) for
Commercial/Institutional uses;

{c} No residential plotled development shall be allowed ina Cybez City:

{d) Fuar a Cyber City Project if allowed in Agricultural Zooe, the satrepreneur shall
make the arrangement of water supply and other fagilities like sewerage
disposnlilraiunge el

m The Government may impose aiy other condidon as deemed necessary {rom
time 1o tine.

iz i
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XXt Setting up of Communication Towers: )
Perpussion. of Mobide Towirs wihin the Controlled arsa shall by grantzd as per the
policy dated 13" Januavy 2012 as amended {rom time to ting;
Appendix ~A o T
Ciassifteations of land uses T
Main  Sub Main group Sub groun *
code rade
100 Residential Residential Sector on neighborhood patiern
200 Comuwercial
210 Retail Trade S :
220 Wholesale Trade :
o230 Warchousing and Storage
© 24D Olfice and Baaks including Goveroment Office
250 Restouranis, Motels snd Trongil Bourding Towes faluding
public nssistaoee lmstitnbions providing vesidento
accommadation like Dhatamshala, Tourist House etc.
260 Cinuna and other places of public assembly on g commergial
basis. -
270 Prafessional Establishinents
300 Industrial
30 servige dusiry
329 Light Inilustry
330 Exlensive Tndustry
340 Heavy Indostpy
400 Transport apd
Communicitien _
410 Railway Yards, Railway Station ond Sidings.
420} Reads, Road Transport Depots and Parking Areas
430 Dacleyards, Jettys
A4 Alrpurt‘Alr Stations
450 Telegraph offices, Telephone Exchanges stc
460 Broadeasting Station
470 Television Station
500 Tublic Utilifies )
S Water Sepply instailation including treatrent plonts
320 Drainage and Sanitary installation including dispusal worlks
530 Eleutric power plants, substation ete,
544 (Fag Installation and Gay works,
350 Solid Waste Risposal
600 TMibli¢ and semi public
61O © Govemment Administrative Central Seeretariat, Distriot Offices,
Law Cowls, Jails, Police Stations, Governun s sad Presideag’s
Resislence,
020 Education, Cultural and Religious Institutiaps
630 Mudiea! and Health nstitations
640 Cultural instivation like Theatres, Opers Houses ete. of a
predomivantly non commercial nature
650 Land belongirg to defence

T

A
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700

8OO

Open Spaces -
710 Sparts Grounds, Stadium and Play Grounds
720 Parks
730 Green Bolts, Carden and other Recreational [un
740 Cenwsireies, crematories eic ,
750 Fuel [illing statipng and Bus Qucue sheltors
760 Wuler Bodies/lakes
Agricalinral land
810 Market Garden
820 Orehards ang Nurserigs
830 Land Under staple crops
840 Gruzing ond Land pasinres
830 Forest Land
860 Marshy Lan
B70 Barren Land
880 - Land under water
- 290 Dziry Farming
Appendix-B

I Residentiai zone:

(i
(i1)
(i)
{iv)
(v}
(vi)
{vii)
{vili)
(ix}
(x)

© (ki)
(xiiy
(xii)
IX1%)
Lev)
(xvi)

Residence

Social community religions and recreational buildings
Public utility building.

Educational buildings and all types of school and coliege where necessary,
Health institutions.

Cinzinas .
Commeraial and professional offices.

Retail shaps and restaurants,

Local service industries.

Petrol filling stations,

Bus stops, tonga, iaxi, spooter and rickshaw ﬂland
Nurseries and green houses,

Any viher minor needs [¢ ancillary to resiclential use
Staseid futels

Club!Connnunity Centers

Convnunication Towers.

{xvii) Any other use, which the Govermment may in public interest decide
II Commerzial zone

0]

(i1}
(i)
(iv)

v
- (Vi)

{vii)
{vii}
{ix)
ix}
(xi)
{xii)
{&iii)
[xiv)

Retail Trade.

Wholesale Trade.

Warehouses and storages.

Commercial offices and banks,

Cinemas, Hotels, Motels and other places ot public assembly like theatras, olub, Dramatic Clyb,
ete, run o ecammercial basis,

Restaurant and Transit Boarding Houses including public assistadce instimtions providing
residential accommodation like Dharamshala, Tourist House ete,

Professional establishments.

Residences o the st and higher floars,

Locat service industry,

Public Uttty buildings,

Pelrel filling stations and servies garages,

Londing and unloading vards.

Parking spaces, bus steps, taxis, longa and rickshaw stand,

Taown Parks.

ke local
POt major  uwg

As required for
necl

and  needs  of
the vawn at site
approved by the

Ditector in the
sevior colony
jpian

A5 per  the
policy!
paramglres

decided by the
G
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(xv) Communjcation Towers.

(xvi) Anyother use which the Director in public interest may decide.

Il Industrial zone '

i) Light industey . . N

(il Medium industry o

(i) Obnoxdous snd Hazardous Indusuy

(iv)  Heavy industry

(v}  Service industry

(vi) Warshouse and storages

(vii) Parking, loading and unloading area

(viii) Truck stand/bus stops, taxi, tonga and rickshaw stand )

{ix)  Public utility, community buildings, rqtail shops, banlks, dhaba, restaurants, twoithree/five star .
Hotels and Insurance Offices subject tv a meximum Lmit of 3% of the total area of the Sector as

uncer: !

Sr. Marme “Area Na. of | Commercial | Makhioum | Floor | Approack
Na, | of Wi Y Taciliies in o | Component Ground Aren Road
Bacility Scetor Coverage | Ratio
|1 Dhabas | 300 Sg.m 1000 Sqm | 2 50 Sg.m 0% | 50% .| Mininum
: - 1% mirs
pl Restaur | 1000 Sqm [ 2000 Sqrm | 2 ] 1% 0% 150% | Minimom
- By . R SN A S B
2 Tuo! ™ T Adre 2.5 fwrss b ' [l g T AE per | Asnumem
Three | Deomm | 24 mins
Sar . . ercial
Hotels [ Pujicy 4
4 Five 2.5 Acre 400 Aeres | | 13% 0% i As per | Seeler
Star | somm | Dividing

Holgls . orciad | Ropd  with | | A8 requited for

: ] Polivy | the | the local need
! ) pruvisiun‘m' | of major use at
: ! ! oy b o G sarmarked
‘ ) b oo .

N I I ' - .
- . . S b L e e
(x}  Petrol filling stations and service garages. s the s
¢ sector plan ar m

(xi)  Liquid Petroeleum Gas godowns perniitied by the Director. y o
(xil} Cyber Parks/Information Technology Parks/ Information Technology Industrial Units , (he  approved

(xlii) Health Facilities Like Hospitals, Dispensary, Nuzsing Home, Clinic a8 under - layout plaa of
Sr | Name of Area - Mo, of | Residenti | Maximu | Floor Area the colunies.
. Facilily s —r Facilities | &i m Ratig
N 11‘v.l_[||1lm Maximu ina Sector | Comwpone | Ground
LigT7 m ;

o | . Caverag |

¢

| | Hospiral 2.5 3.0 Acres | | 13% 13% 100%
Acre ' .

2 | Dispensary 1.0 1.5 Acras | 1 15% 3% - J00%
Acre .

3 | Nursing 230 1 5005qam | 2 Nil 60% Lo0wn

Home Sqm | - |

4 | Chnic 250 S008qum 1 2 S Nil 0% | V0u%
S| )

(xiv) Industrial Colony with a minimum area of 25 Acres, The areg utilization ghall be as under:-
Sr,No. -+ Lund e Percentage of T'alal Arga of the Colany i
| Indusirial 5| RS :
7 Residential i i
3 Commercial o 4

g Public Buildings & I 35

) Utiliniss '
5 Roads/ Qpen Spaces 25 \;
Tolal 100 i
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{xv)

{xvi)

Communication Towers, .

“Ready mix congrete plant, wet mix plants. Hot mix plants.”

{(xvit}) Any other use permitied by the Dircetor,

1V Transport and Communication zone

{i}
Lht
(iii}
(iv)
(v)
(vi)
(vii)
(viii)
[ix)

Railwey yards, vailway station and siding

Transport Magar, Roads and Transport depots! Bus Siands and parking ureas
Airporis and Air Stations

Telegraph offices and Telephone exchange

Broadeasting stations

Television station

Agricullural, horticulture and nursevies at approved sites and places

Petrol filling stations and sarvice garages

Farking spaces. bus stop-shellers, taxi, Tongs and rickshaw srands.

¥ Public ufilities

(i)

(i}
(iii)
(iv)

‘Drainage and Sanitacy installations, Disposal works.

Water supply installations including treatment plants.

Bleciric Pawer plant and sub-station including grid sub-station.
Gas installations and Guas sworks.

Y1 Public aund semi public uses zone

(i}

Lii}
(iii}
(iv)

(v
(vi)

(vii)

vy

Guvernment offices ,Government Administraiion centers, seeretaials and porice sation
Edueational, cultural and celigious institulions

Medica) health institufions

Civicfoullural and social institotdons Hle theatves, opera houses ete. of prodominantly |
neacommercial nane :
Land belonging to defence

Dhabas Restayrant as under: o - e
iy Narme  of § Area N of | Commercnd | Maxir © Fliw
Mu. Facility Misirnum Maximun | Facilities in | Cempozent § um A
o Sector Grisungd | Raticy
Coverd
i e
I Dhabas 500 So.m 1000 Sq.m | 2 50 Sg.m 0% | 50%
2 | Restaurant | 1000 Som | 2000 Squn | 2 C10% J0% | 50%%

Communication Towers,
Any ather use which Govemument in public iaterest may decide

VEH Open spaces

(i)
(it)
(iil)
(iv}
{v)

(vi)
{vii)
{viii)

Sports ground, stadivin and ploy grounds

Parks and green belis

Cermeteriss crematories efc,

Motor fuel filling stations, bus queue shelier ulong roads with the permission of Director

Public utility services like electiie grid station, transmission lines, communication lings, water

supply. lines, sewerage lines, drainage lines in the green belts along the scheduled roads and |

major reads,

Water Bodies/lakes.

Commuaication Towers.

Any other recreational use with the permission of Director,

VI Uses strictly prohibited

Storages of petroleuth and other inflammable material without proper license,

At © sites -
earmarked  (n
the sector plan

At sitoy

| earmarked n
the sector plan

At 5itos

Hemmaked  x

i the sector plan

At sites
approved by
Director, Town
and  Countiy
PFlanning,
Haryana
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IX Agprieulture zone

()
(i)
(iii)
(iv)
(v}

{vi)
(vil)
(vidi)
(ix)
(%}
(xi)
(xiD)
(xii}
(xiv)

(=)
(xv1)

Agrieultural, Hortioultural, dairy and pouliry farmipg. _ LT
Village houses within Abadi~«leh ’ S
Farm houses outside abadi-deh subject to Lcsfumon as Inid dewn in zoning reguls "Lfl.-D a XI¥
Afforestation development of any of the part for recreation . .
Expansion of existing village contiguous to abadi-deh if underfaken a pra}tct appl'oved qr
sponsored by the Central Government, or Stale Guvernment

Milk chilling stafion and pasteurization plant

Bus Stund and railway station :

Air parts with necessary buildings

Wireless stations.

Grain godowns, sterage spage at sites approved by the Divector

Weather stations

Land drainage and irrigation, hydroelecuric works and (ubewell for imigation

Telephone and efsctric transmission lines and poles

Mining and extraction operations including lime and brick kilns, slones. quapies ani crushing,
subject 1o the rules and at approved site ’

Cremation and burial grounds

Petrol filling station and service garapges .

xvil) Hydro electricdihermal power plant sub-stution

XX

(xx)

(
(xwu) Liquid Peireleum Gas storage pedowns with the approval of the Director
(xix)(a) Non Polluting industries registered as Rural Industry Scheme/Smal} Scals Industrial veits uutm(le

the vestricted belt around defence installations as applicable far such installation if any, subject to
one of the following conditions

{i) Located within half lilomewr belt encircling the existing village Abacli-cleh and |

approachable trom public Loadhabta other than scheduled roal, National Highway and State
Highway

{ii) On Public roadirasta nol less lhan 30 leet wide (vther than scheduled roads, National
Highway and Slate Highway) ontside (he hialf kilomeler zone veferred to in (i) above upto a
dzpth of 100 metres along the approach road.

{it) Up ta area of 2 acres.

(p)  The site snowld nut Fall withip resle:oted belr around defence instilistiong |1Llll’ ted by the |

concerned authorities.
Dhabas, small Restaurants, Motels, Hotels, Resort and Amusement Parl/ Themc Parke along
Natipnal Highway / Schedulsd Roads in the area cutside festricted/ green belt a5 under:-

Serist  Permissible Aren __Commireial Maxiyrant [Floer Aren
number iatli\'ity Mintruaem Mexpnum Component lGiround Ralig
% ' - Lovgrage e
3hibas NGRS Teore o S08gmr, o 4R L s o
mefres i ,
Z Restaurant 2000 square lacrg 5% Poo30% 150%,
| melres ! _ _
3 fviotel without 1 nores Jacres . 13% 30% 150%
banguet facilities : ] .
4 ?’vToI:el with baaguet 7.3 peres §acres - 15%, LooaD% [ 150%
. Ffacilities _ i - _
5 5-Sugr Hotel 4 geres Pacres . 13 3 .
6 iHesort L 4 neres JGacres 5% i
7 Amusement 2.5 geres 10 agres - 15% '
Park/Theme Park : i

Provigled the access permission is oblained from Natipnal Highway Authority of India if the
site is located on National Hlighway o from Executive Eugineer, Public Weorky Department
{Building and Roads) if the site is located on scheduled road.

As approved
by

Dirgator,
fown  apd
Country
Plansing
Department,
Haryana

| As approved

b.y

Director,
Town  ard
Couimry
Planning
Depurtment,
Haryana
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(i) Banguet Hall
i Tenaissible Zone Agriculture e
Appm_’mh 1. Migimum width of the apr;roachmﬂd must be 1§ metres, ¢

2. The sceess permission is required from XEN, PWD (B&R) il the site is

. focated on scheduled road.

3. Approach from National Highways cen be considercd, if the silg
tulfills mivimum distance norms from -infersection/atcess and s
logated on minimum 7 metres wide service raad oz the applicapt |
subimits priar permission of nucess froim NHAT :

R : - O

Arey Reqzaired - - Minhmum areg - 2.5 acrey
Maximuin area - 5.00 acres
FAR 50%
Ground Coverags 30%
Convergion Charges | 50% of the rates preseribed for commercial use

Permissible Ancillary | 10% of (he atlowed FAR for Gift shop, SFD Booth, Toy Centers and
uses within FAR flowers shops etc,

Parking Mintmurn 25% ol (b site arca o e
(xxi1) Microwave Towers/Slations, Seismic Centers and Telecommunication Centers "

(xxifi) “Ready Mix Conerete Plants, Wet mix plants, ot Mix Plans connscted with the projects for |

which contract or work is assigned by Goverpment or Government agency snd to be et up on
wrms basis.”
(xxiv) Communication Towers,
[xxv) Any olher use, which Governiment may in Public Inlerest, decide
Appendix ~I
Calegories of fndustries included in the seoperdefiniticn of Infnrmation Teehnology Todnso.
(A) Compufting Devices including
Deskiap
Personal Computer
Servers
Work-station
Modus
Torminais
MNetwork .
" Home P.C,
Lap-top Computers
Nole Book Computers
Palrn top Computer/PDA
(B} Network Controller Cardf Mensories lneluding
Network [nterface Card (NIC)
Adaptor Ethernct /PCVEIS A/Combe/PCMIC A
- SIMMs Memory
3MMs Memory
Central Processing Unit (CPUY -
Comtroller SCSl Array
Processor/Processor Power Modu]eHUngLadu
(C} Storage Units including
Hurd Disk Drives/Hard Dirives
RAM Devices aud their Controllers
Floppy Disk Drives
C.D. ROM Drives
‘Fape Drives DLT Delves/DAT
Oplical Disk Drives .

- YREA
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(D)

(£}

(F)

(G}

(3}

{0

&)

Other Hgital Storage Devices
Other

Key Board

Monitor

Mouse

Mulii-media Kits

Priuters and Qutpul Devices inclading
Dt i

Laseriel

Inkjet

Deskjet

LED Printers

Line Printers

Plotters

Pass-book Printers

Networking products including
Hubs

Roulers

Switzhes

Concentratars

Trans-receivers

Seftware including

Applivation Software

Cperating system

Middleware! Firmware

Power supplies to Computer Systems including
Switch Mode Power Supplies
Uninterrupted Power supplies
Networking/Cabling and related accessovies
(Related W IT Indusiry)

Tibre Cable

Copper Cable

Cables

Connectors, Terminal Blocks
Jack Panels, Patch Cord
Mounbing Cord/Wiring Blocls
Surfice Mount Boxes
Consumabtes including
C.D.ROM fCompeact Disk
Floppy Disle

Tapes DAT/DLT

Ribhons

Toners

Tnkjet Cartridges

Inks for Output devices
Elecironic Comgonenis

Printedd Cireuit Buard/Populaled PCB
Printed Circuit Board/FCRB
Transistors

[riegrated Circuits/ICs
Diodes/Thyristou/LET?

Resistors

Capacitors

Su irphes OnfOFT, Push button, Rocker, g.c.]
Plugs/sacketsfrelays

Magnetic heads, Print heads

§2398
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(L)

D)

- Connectors

= Microphones/Spenkers

Fuses

* Telecomminnication Equipment including:

Telephones

Videy urnes

Fascimile machines/Fux cards
Tele-Printers/Telex machine

PABX/EPABX/ RAXUMAX Telephone Exchange
Multiplexers/Muxes

Madaemsy

“Telephong answering machines

Telecommunication Switching Apparatus
Anetng and Mast

Wireless datacom equipment

Receiving equipments like Pagers, mobile/Cellular Phones. ete,

WEATs

Video Conferencing Equipmenis

Inc]ﬁding 3et Top Boxes fm'_ both Video and Digital Signalihg,

IT Enabled Services

IT Enabled services are husiness processes and services, the end products/sorvices of which are:-

= Delivered oulsicle India.

. Delivered over communication network., and

82399

s Either externally contracted (aut-sourced) or p}ovijded by a refacte subsidiary of the same

eompiny (out-located)

Note; Bervices which would not be inchided are:-
o : Remote production/manufacturing units
o " The Corporate offices of companies or their local branches

o . Virmal business on et

The following services which meet the above criteria would be include: -

(i) Back-Office Operations

21
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(i)
(i
{iv)
(v}
i
{vii)
{viii)
(i),

Call Centets

Content Development or Arimation '
Data Processing

Engineering and Design

Geagraphic Information System Services

Fuman Resourcs Servicrs

(eswance Claim Processing
Legal Datubage

Medicul Transcription
Puyrall

Remeote Maintenance
Revenue Accounting
Supports Centres and

Web-site Services,

S.8. Dhillon,
Principal Secretary to Government, Haryina,
Town aod Coualry Plasning Depasttian.

d2400.
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HARYANA GOVERNMENT
URBAN LOCAL BODES DEPARTMENT
TOWN AND COUNTRY PLANNING DEPARTMENT
: Nofificatien '
- : “The 8th June, 2020 :

No, CCPNCRYFDR/BPR -BCA/ZDLL /502.-In _exercise Of the pawers conferred by submwection (7) of
sention 203C of the Haryana Munigipul Ast, 1973 (24 of [973), for ke aren falling withix fimit of the Municipal
Gouncil, Bahadurgarh and sub- section. (7) of section 3 of the Punjab Scheduted Rouds mnd Connatled Arcas

Restriction of L!'m_"-,-zggul:ntex:'! Degvelopment Agt, 1963 (Punjab Act 41 of 1963), for the arsa falilag ouwade the :i;lni-{oi’
o Dpeparanent and Town

>

Muticipal Coancil Behadurgath, with referenge to Haryana Governmout, Urban Local Bo

and Couniry Plarining Department, fokification Mo. COPNCRYDDP/BDR-BCAZIIHINET <ty the 16t
Seplember, 2019, the Covintor af H aryana hereby publiskies the Final Development Plair 2041 A& 1y far bidadurgarh

wlong with restrictions and. sondiiions, ghvvnr i Amnexure A and B epplicable to the verirolled arceas spevified i
Anngrure B. :
. Drawings
I Existing L Use Plan bearing Drawicg No. DTP (TH) 15/99, dated the 20th June, 193 talieudy pottvhed
- vide notification Mo, CCP (NCRYTCA-1/2003/2522, dated the Sur Dstober, 200% in the Havyana Covennnent
Gageile, daled the 30th Qetober, 2003). .
Existiag Land Use Plan bearing Drawing No, DTP D4 18:2012, dated the #2nd Februam. 2012 v part

il
controlled Areu nember-(V- acousd municipal limits of Bahwdurgach nefified vide Hacyaoa CGeecoumenl
Gazette, notification No. CCP (NCRYJIRACGH/CA-HA2006'1423, dated the {3th Fume. 2008, publisied on
1363 June, 2006

K Finat Development Plan-20d1 AL Jor Behadurgarh Controtled Areas I 11, [T and DV sty bearmyg Dereing

N, [T P {3113 62002020, dared the dated i May, 20,

Annexure-A

Explanatory wote on the Final Development Plan Bahadurgarh-241 AD for the controllva sres [ 1 14
and IV {parth. : :

I Histerical Background:-

The Batate of Bahadurgarh alongwith 23 viher villages were cuoceived by Balidurihun pil Tap Stolimmad
of Farukaagar in Jagh i 1755 AL Tha town wes kaown as Sharafabad. when it was handed ovir g e Bahadotkhan
and Taj Mohammad, who ruled it for over 40 years and builku fort bore, The town ald ity dogmadent villag owere
hestowed tpan 0 Mohammed Tsmail Khan, brother of the Jhajjar Newah by Lord Lale, tsmial Khat's family
retalned this Fiare Gil 1837, the estate becar part of the Reltak Disiel. 1 in the year 1860,

1" Loeation and Regional Setfing:-

Betadaraarh town iy yituates an Delhi-Fiser National Bighwoy number 3 ara disgtpoee off 37 Kifamate 2 fom
Delbi. 1 ik hcnted betwsen 267557257 Gast longiude and 2854272507 Morth Tatinude. The ! Jainfparh ween and
Nungloi village, which are inoporfank seitlements of Mational Capital Ragion INCRY Dethi, ere located it ¢ distance ot

|G Kilometres and 14 Kilometer respectively, The own of Bahadurgth s very weell Jinked with ethi and othec
fmportant fowns of Haryaea such as Rohtak, Hisar by Nasional Highw, Mo, 9 and Rallway line.

I Physivgraphy:-

Physiograpiucal, the town is 10w lying and stoges (owards Soulh-East. The old seiflemiant rz«is on 4 el in
the Suuti-East. The trends of #g developnient are along Nationsi Diphway lowards wost arttl uicay Baadurgarh-
Najatgarh rozd, Babadurgach-Ibajjar rond and across e Railway siation in Notth, The Westers Juan dron flows
North fo South i the tmiddle of town and fells into Drain aumber 3 it Telhi. The nnderarowul water is hrackish and
in the year 2001, the canai based waler zupply has dcen tounehed. Siace, the tawn is Jow bving. it tv prong ko flomls,

iV'  Demographie profile:-
As pér 1991 vensus, the town liad 1 popuintion of 57235 persons. The past trend of Ity populaion growth

indicates that it spite of it closeness to Deibi, Balndurgarh 1own couid not achieve high growth rate duc w1t toal

problerms af brackish undurground watsr and weak urban tafrastraciur,

.
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The decade-wise population of Babudurgarl own since (961 1s us under:-

o Populatiun of Bahadurgarh Towo
Yoar o Pnpu]aﬁan' ' becadal Percentage Cirnwth |
1561 _. 14,982 . '
o 25812 . ‘
CLTRNEE : 37168 :
991 . L ' 57,235
20001 L 30925 (including vitlage abadi i arbanisable aren 150062
000 84,540 ‘ 39,00

The projected growls ratg wili be as under:
__Mﬂ\“; ;j; _. L Popﬁlﬁtinh ; . _
20102020 291373%

TRe3I2031 T 636007 R

_9_1 204 "_ T TEETIZA say TRAO0GT :
*Projerted population

¥ Ecgnomic Characterisiies:-

The nmsn prablent of brackish water of this tawn has bean soived g o the oot based tvii s b the
i has been moornssioned recuntly. Wilh the resulr, now the lngiesciial growth of ihe town b pchod ap The
Industeinl bz ol thils town is further going Lo be strengthensd as some of the industries ol noe-cnb iming res ol
Dalhi. which nave heen elused by the wrder of Mie Hon'bie Supreme Courd of Tndve e s herng ot v at
Balwhurgarky, being 4 nearest plage of Delh: :

fand use propusals-

Tre Bchipal (wn has beer proposed i be developed fur sopulation of 727 aklinge s 2T

Dlosdiiptiaz @ =t land pses s as under- ¢
TSeril L Land Use TFori  Area (| Peresntage Wi Tuial |
Cmumbee D | Hecrares) A o .
_-. Resydential T '” N AL 0 ]
___ Cominereigl I _. 270 N I o E
Eindusteil ' 4 B 1
i ' Conimunjenfion - | 172 * ;
18 ) o 230 i -

¢ Semi Pu'riie uscs Cm L

sl (]pu*.?\ Spaces ' ' gga T | -

A ol T T e

cxagtioy rwn and villages fudling 5 urbanizabie Areo=73

Areg of

Deseviption of various land uses:-

1 Residuntinki-

Desulapent Plan-204d 1 AR of PBubadurgiri fov
been reseved tor sesisontial purgose. The

e g
TAT Lakd Inthis Men, i acea vl 2356 heclares . .
Ba. 10, 11, 13 have aipeady been developed by Haryuna Shehe Vikas Pradhikarn [HSVEL Morvaver, feionses i
evetopme: : iz! ptotied group housing colony have bee b veatar 3UJA AL L DS T INALDY, D
16, 17 Thie sesidenint segtor shafl be developal 1o the sector density indicaied i the el iR 2070 viialion o
sither side and i adeclion 16 i, the density 2s preserived m the Now Triggraled Livensing Podies {MEan Lo hval b
Awaas Yeine Poliey (DDIAY) dnd Affordable Group HMousng poticy 26% Groupy Mawsing somprenns plicey will afzn
be applivable in a residential sector.

Tt Ll pouiation

A TR L ACA PR

Apart from the proposal 1o increase 2 depsity. the Blewing provisions Mave ol heen omade i e
Developrani Flan: ,
(1) The additional arma for infrastruciure shall be provided i the alfeady planneds developed vesidential
seetors to meet oul the requiement of the additions! pepulntion,
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1 he i mintrn widih of the roads 3 o residential colony Fuector shall ndl e less thap L netoo

s
tea
-

{3 rhe minimem area [or parks fopen Spates 1w residentied colony? sectors 81l e piarsed neile s 4 mani
that it shall meet the minfoum e of 2.5 8. imelers per person. :

2 Comigercial:~

I order (@ caier the commersial geeds of Bahadwrgarh town, an ares of 270,00 heclares hay im*'“ sreweevd for
vonimercial purpose. A Auto Marlat hus hoen developed atong Naticoai Figh rv.]y-‘;) in an gaeorganized sy chusing
watfic jams dod accidents, In order 1o solve {his problem the sald Aat-mae ha been prapbsed 10 be <bited o
new site. arprared in sector 172, Seetor 4 has heen reserved for commercidl seetor in the mit of the wen Moroover,
cummesial pockets n secior 9,12, 27, 35, 18, 38, 44 have been reserved, Besides this, all vesithwnnt o5 i ol
I devetoped on neighborbood planning concept, the Jova commersial neads of cach sevtor wouiit I aecun- rhed
withiny those seetors by developing local shopping centers.

3 Industrial-

In this Final Development Plun, total area of § 10400 buetgee s been proposed under nnusinm! e reopIng
iy view the high demand of industrial land due to shifting of industries from Delnt, The Seetors 410 L6 H701 parl
21,22 nave already been Jeveloped by llarvang Sheiri Vikas PradiikatuniHarvans SIaLe Industriad sl e ey

7l .. Ly

Duvelopioent Cerppration. B3eside these sector ru. 1R, 9% AL 20 par. 23024 part, 3 340 end fA e aoagen
prispased ir the ngostial purpose. :

4 Yransport and Commupnlegtion::

In e Fimal Developmgnt Ma 2041 AL, an area of 7720} feaeras hes boon i roposed wide T rcarort and
Comenmicition vse, Be - pass V-1 voud T3 mter widz starting fara sectae? al Natd anl Highway abn s @ and
endis up again al Nauvonal Hlighway @ cear secto 23 fns already bern developed d@nd B8 Tung P Ao Ong
py ey eeriphory (F-2A) road 60 maeter witie sl
.md 31 paeeling with Natomal Highway-9 pear viiiage Takhods b Peon proposed fou st

ra-pity traftic, a nevwork of 60 muter and 45 meler wite roads on the grid from patter, have e
mi hag niregdy buoen constructed und ig fupctional up o Sestor-G. Helro il along Natwnnd
Northern side green beli hus Been praposed up to cinbio Hett aren boundery wnder this desekepmizal rl.su

g from Delis sy above tectar 23, 10 S e B 71 17 4R

s teafis o For
sy el VI
dyd o thy

Pahadurgah s basically an indnslrial mee, An ages ¢ 37 stere kas been proposed i s RS sails o
vards, railway station and siding, roads transports dapors and pu..h v oaceas, A pocket of an area of 19 0 hictare has beeo
'pwpu.«;u“l' in sector 3% for frmsport wnch cormmmMicanon puipies &r-u w32 earliar reserved o Traesportand
£l c)mnnuma fan Zone in Final Development “.,.1 Fahodorgarh 24 ’:a s has v Dedt proprea $ e ol e
S vhew of the Hereanad demany far industriad parpese and polai ot e the aie, A pogkal o f SR ned g B e b

e,

prupased B Transport and Commun ication as seetor 32 op west of secter 33, he hierrche o faz st oi A e Mg

ads has heen proposed rg under:

LTt S T

..md 13 L‘;E‘ ot

¢ Neriul : Classiticarion I Naine 0f voads
- npmber N i _ o . ) B o
; 1 N o1 bye Pass ' {73 Melw w1 couet Ainm s -t](}
; o | . ' | mgter gieen belt on Dot sites, ,
:l u : ] WV-lA Rohtak-Delhi Natenal Higlway niomks vy i Exmmq W d1|1 Jiurm Wl £ neter |
: r A 21! 'j.];.\ s U
S OHP U PN A S b e

S S | et ctor vmd.t"' . _
i Ve A i Putplm}- roacl we b 30
i . ! . o Dty -
- - : S e s .
i Periphery road
[P E e s o e e
: b I y-20 Buhadurgarh- Thujin: Bahad FRUNEEE GLJ Mc

: Batadurgarh- '\I\JIINIJ, Gahaauroa ;.;.mh - green bl i I?a.-{l,: u_-,
. roa

iL 7 : ‘wuu u.lwld...w rac 15 VLI\:' g
i e i Rdhﬂduvmrh ?\.“dl‘\&\l]ﬂ. |5\InLi"rp.J:i.-.“.'a..“- ; hm[m’r Wt 1o STRENEN Lm:‘i ‘11\10
i i jraog ’ LS meker vt -
R SO SO Rt AN R P - il AL S

9 I V-3 3 t Seelor dividing oad AU -\Auh-l wide e (s veloped

! : . foraadd,

TR SURRPS. sespnp—_REIRE RISt R ke e e a4 et
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2 l‘ui*giif_'u LRy Eonoe

.

in ""llE:l‘ 1 catet to Lhe needs of projected populaton of 7.37 Lukh pcuoua an area ol 230 Oﬁ [t
raserved for public uulity uses. The irea lk.SLI"\.’E(.‘ hnder public uiikitytuse hasbeen propuet i wectur
0. 33, 3b, 3'“.'.3‘{ ) and 49 and in 2. Bartier, in fhe Final Dexclopmen Plan Babe Lty SRR AL
ahove seorif2%, @ pocket wis resery ed for pul;hc 1:‘.:!.15: rong wh_u:h has now boen planed For re “tiwh:{!l purpes s for
hetter planhitag. ’ '

Cratyee s e
Ly s -
CrrAL 3R

. A .
a !'uhil;z'uncl siroi-Public Use Zoaes- - .
froihe vaql Flan of WNarional Capiral Rezive, Bahadwgarl! town hae Hovn aenniicd ae o Bl

M‘:l's'upu‘sim;,_A:ed rown and as per recummendations of the said plasm Bhahudumpark town walid dusvimaedat the

offices ad nstiulions of Public and privale seotns eRterprises, witivh would be g Bed out ar Pt abe de
congestion o Naioual Capital. Keeping 10 view 1he slomsaid propisal. an area of ;'fs'.' i l ol b e ploposed
1 he devc opad ag Public and Semi Public uses o the Final D"’VE::\‘JW‘.‘,: i Plam These Mubbe an f soeei-lblie sess

s IrahinHeR

e ]

ottt 2l presmndole e lovel gommuiity Saeilites such 28 fechnicn &L‘JL}&L e
WMeidioa! Tnsiinges, Hosplinls, Fire Sl en and Coverdmen: Olfices e, Thi amca I'(,\i'\k‘-! wl\i“r
I'ublic Ut pronesed i sectors 34.5,7, 10, P2, i3, 1+, (930,31, 38 45 and 30,

RIS ]

7. Oprn Spaces and {rreen Belts:-

T P00 heotare are hgs been [jIO"JLI\UL‘ usder ppen shaves and green bebs, Sovter 3Pt b neen
carmarked Tor town igvel park with an drca of 3% bectares, Mc:m Of 7.0 hevlore and At eglure et e abe Qeed
purks i streoe 7oand 1 rospechiveli An arca i 6 Leptare has been propussd Jor siashin e play
cround in sevtor =31 Bevtor 39, 1L A und 22A par olse reserved v open Fpaces. Ar Al e and R
soaa nd 36 respectively his alse heen popused for paiks, Spocls groune, st e o F{i
Jreutare s beenr praposed {or Stadinm in Haryan: Sheing Vikes Pradhikar nepadred i s Rz sic s
gleen Preits atong rosds, roibway tragk and drainsfoenal huve alse een proposud 98 Shown s Lhc FHar

prosesed

neetare o

k. foatneal Conservation Zone MWater Co rervation A

Ll
ot

v b

Natemn Conservaton Zone -{Y'(_',‘Z] are mujur mataral feaunee, v ed ag e cirvarena
i Begicnsd Plug 2023 AD wheremn activities like Agrieuifure & Horinuiwe, Disionlere, Secal
seluding pitoresiation it Ragional Recreational Activiees Wil fie cunsbrotion gxveeding S50y 00
Al e Nta! Cpesgrs i

retiing

2n or U comctent authunty we allowed, Iy onder toadean i IRy
everci i been careicd oul Further. S e a8 Qlniy LH'l"__jCI'.'L‘L)I':.\‘I.Ail.‘]:‘:llIk"ol TARE]: ; T TR
) AL M cmoon o veED

'
|

Prebunad zi Yoo o4 of 2odd dred av Legal At Uanenhee, ??\;nm'_m..a'x:

Sl ot

e, e orlers of Ha' sl NGT Shated 20001 20 & D "l ' 11d vy 1\[: e Lt
TR EITR Y A LS M Moot Conservation Aore wall be oapp miicalle amd, o tma, wny wi bl T

prosisions of Natural Conservation Zarg will he .'.p|nlu.mle ovur
AJRTEY :

i Agrivilturak-

[his wil) oweser nes provent the
wact-deh, 1
e achle
P R 1 I
vy sl [

The remainng aren in the coatrolied aren s koot as apti e 7

CasItill issking doseiopment within thig aren sten as Qi exlensi

Cistisee villapes contig,
padertalen g% a proect sponzored or approv v by the Governenesl aml ol HISICE LA
Lolivities [ the Zoning regaiaions under apoe mh,\ Pt o smoente 5 asailiny and allizd Lwo i
maintenance and improvement gl this arva ag ng dinrad tand witer s cvepused Lo Serve wa g af
the town ps g whole  Approximately, 10 Hect'wﬁ of arva has teen cornarked for dary lamatsg, which wre @ be
shiited figm e obd Lown on Sidipar road.

Loning Regnlutions:-

fewi seneiny 1o the pruposal repardie ond ve s baine cheon v effeen by S
CAaneee Bewail farn. g part of Uis developreasnt plai, Phege con Jatiens vl ginens RS
aiaaderdds o7 developinent, They afse very clabgraety detal ou we ety uees v i
(e varions wamr o uses and stipnlo Wat alt coange of ind e L t‘lu;\mum shalb o by e by vl the

fe ipater plan thereby ansaring the preparation of “detyiied sector plaps T caet e
Jevelopmarl and anfaree posver ot ruls,

deebatig gt ihe
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ll.invemiug:_
Drawing Wo TTI QI 624002020, datgd the $th May, 2020

1, Gunersl- These Zoniag Regulations, Tarming part ol the Developinen: Play for the ©

‘{'[} The requirernent of these segulaions shall -;:x_:_uru:l L the whale oty
devilopment plar and shadl be e addinen o the sequirements of Lae ™
ang Controlled Areas Restriction of Unregulaled Davelopment Aet 190673 1 Pongaly ALl

1962 and the rales framed there nrder,
1! Prefinttinns:
T thne regulativns-
a1 Caaproved” means approvidd under ine Thles,
() bublding rules® means the mles conttimed i pan ¥il of Uie rules:

() Prawing” means Dr:ﬂwi_n;_r Mo, TP LI 02020, daned

Gy “Building Code means™ the Haryacs Huilding Code 2017

Heors and hundred, by the area ol plotie
Total covarredd el
F = e wat N

Plest ugs
For the plHrpose o of calenlating FAR, canfilever

e p;u‘l-;[ng snd pedestrian plaza enly. opgn Slarcase OThOUE mUmLyl, opeit s
izt not be counted towards FAR:
Iprovided that srea under sheil :hutec I woll and saiccase froos cub oo e

covinted tnwsrds FAR only at aned i

Provsucd Farther that inoes

ot e counled ain FARS
(B Yol staton’ means 1he fugh Aling stion srovidi
loclude petial pumps, C NG sgativn, bie-fucs, charg!

(- Croup Houging™ medns 1 buitding designed and deve! ancd i the form ol ol Toi sossdertad

any o lding ansitiary to group hodsay

ki Laght fneluseoy® means indusivy pol

(Y Tecal Service Tndusiey' means or o industy e wamnfachore and prodect ot epnsy
manutagiu
d service of sutartich
praen

constmed within the fgsa! erea tor EXAMPL Lake i, wse-grem
chaakliey with powoer, iaundary, sty clvaning and L.'.'-‘.“‘.k., T uur I
cyeles, repan of howsehold viensits, Shoe makoang e
isused by them.

v Ulediws Tncostry” means ol ind
Comiftieg wbassious orajunoeus e

=ard vdoury,

(x) CExtensive Industy” meang an indeaey sel anowith e pernission of the Goveriinegn

-

eraploying mog [an LG workers cou may use iy Wi ol mative powey of Gl e

have any ebmoxions falures.

{i Peavy industey’ mewis an dusiey b sel Llp it
permigsion ot the Gros ermmant { The cos] o “plant mu,li mery e, &
~the Governmenth:

() 'Clnoxcons or Mazardaus Indusiy’ homns aoindustiy

aoided with

and 14 highly capilal nlensive i

1 ratil sipply of fue
o, Lealiery prov o

T

R Moy, A

Upermitled rool phoeginns,
balgowy, baserment 1 used Tor parking, services and stage. stilt areg {unencinsedy @

e wonbfation skl s 8 ovore thioy T Ui

ehy {2 cause izjurions of ehavxipuy neise.
Cguvors et D eeat sed any other soisanee o an oy as v degree gmd motivgies ol

el denis i

i fes other thet 3k Industey and Luval Sevvice

werncl, unpleasant or injucions eftuent, L*]“UH\ ':'.,f'i:-.:n:w.a:-c mab’;‘.l'm! le.l.::

a:'gILI" and xafety ot the conunusity, .

[N IR RS

wd Fusas Tiaird
shall be vallid Aoty Regudativns ef tie Develonment Plan for e Tentratlat Areas Baly 1t|‘hHJ ke

Al

SR

BTN .\'"I“i pu-blsu RYEE TN
s deliaed i

IR P
IR

Sy T
LT A TN

geand developent 6 land in tlic Controilvd Argas of Dahadurgarl ag showa in Fual Devchora al Plan

ey

'“'\ ihe
nedise ! Roads
41wl

- Floor area rato (FPARY means & gquuticnt oblzingd by dividing the multiple ihe fan cuversd oy

e,

Call

Hevar wivw'l b
Vet Wb
boshalt

EIRRTRNTE

s, L

1

GRS

[ TN

AISREET |
cqatad s bl

PO TA L EON T T

Tl gt

P ]

uedd in wrliive.
soded ey o not

sected woth the
sl e ol

Ar L| *'Hu aaeard e the
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ot

'-‘Nl'a-ltt;"i;1l Dite' means Lhe dLm, ol publication of rotification of varivws cuniseiad areas
| i

: def"hucd

'.mclu -

: Esc.rinl . Controfiad area . \ileen...t date
; number p B
! Contalled Area arournd rr\.un-icip.ﬂl [_’;aiw;-:h|r:t:m"ﬂ. notttedl v Tl | i Feley
K iUt

: R .
arung B’i]m\,gurv h potified wide Harvand o 'BIH .[1:1\; ’-%-I
wation No 4775 00P-849720, dated ths

_ Additional Contrel JE‘.-LI 2
Goveramen! Gazetic nolil
25tk Jung, 9B, publisled on Mt Tuiy, Dhise

1t

Additional Controllad Apca number-H1 Behodwgarh notified vade
_I-I{-I-rv.'mzs Guvernment Unzeue notilicsimn No CUP-R6B08T latog
[ lfLI e, 996, mibiished on H&h Tune; 1946,

d t nmtm]lw Ay arowsd aEmie |v1| dontis \:[ BLJJI\lJL sl nol o T RO R TR Y
Hlarvang Goveenment Sareitd ngiilostion N, cop (MURML
BGHAA-TV ASZ0006/ |- dared 13t June, 2006, published onor

13tk Suna. 2006

an Conliepiing Use' in resheet of any long or 1-t'i'i'in_gz, i controlled e mceas e ninl e e O
suei iaond o building which s cardoary llm maivr el use gpeeified s sha car b ey e the
Frial Cevelopment Plan, : . . i
Tablis Uuliey Serviee buitding rmsms any building eoguired for iunaing of pubhe iy s sack
ns waler supoly, drairagg. cleptricity, past and ieizirpa ang transport and F

ISR ':'-'!:g" BRI AR A KR RN T

irglading o fire s1ation,

Taies means (he Pusijab @chc«ir[cd Roads and Coentrolled  Areas  Rueslrivtion t-n‘ U rasiaidied

T pessins per RGeS In SEClor ire, seloly arca of Towen P

Shown e tl:c approved Tavout at he rector! ciplonys

Digve mpmen: Rutes, 195 and the neles framaed ander the Harama Municipas & 197
Secter Dennily?, Colony Density” aisd Town g Sclense Densily” shali meda n"}c DY G
ning Schenie g3 i cuge mey

oStk ar

Sector Arep. "Colony Arcy’ and “iawn Pleining sotivre ween” shall ol Ine s e

couny oy i The scheme as oonded witkin the majee read sysiem s ab e doav ul e

ik ]"ltll N V- -
(i Inihis delinition e Seglor Area or Coleny Arca’ ur VTuwe Planiiag Seles e A
shall mean the arcn o the Sectgs” Calony™ Town Planiing Sahuste s oot e Uie
drawing or on (e appraved layout pien of e ColanyiSector” Town Plaamg Seleme
which witl we cxcluding the area L'.."-i\'. g aiding develepmen: woilln Uee seclo: o the

goluimy or Lie seha I e phse niy b

(20 Benel of 50% of the e lalling wosr awier reids and thels s

vy, shall be allowed Qor plotable aresTagr area ratio (FAIU w8 cags of il

: MOURIRY COLOTY, ' ' :
134 in the layout plan of Town Plannicz scheie, enlony or seobor
sehemercolonyisecion. e fgnd rescos ;_‘L‘| s rowds) oper a‘l,‘[]L‘C.
community building nod other coa s shall nol be Jess thae -i3%., u-‘.' TGRS

ol the lead under the 7amn Planning se eulanysealor:

tdy For the purposes of calcakition of so sity er egieny densits
thal 35 norednl o colur aren W ceday aced will be as aishie
meluding the srea wader Croup housng and thar ey ery building pin:
ontain three dweliing units each with a nopulativn of 4.5 p*"%nn‘“ |Jl.E" q\lr‘tlm' <lml ur
13,3 persons wer bujidng plot o s mcerreraiod i the zoning phi o ihe colanyrgroup
"IOLl‘HT‘&, coraplex. Tn the case of shos-cuseresiderial plot howeves, um'\ orie waglling
pnif shall e reswmed,

(5)  Notwithslanding zbove, the projects sppreyed wader specific policy LL]\L Mew Integrared
Linconeing Policy; Flor Ava Ratis ané Pienstiy ghall be the governing paremglers
instead of plotable e '

'Sie (;;«c:\'ieru"c' means o exprossed i paroemiegs hebwoen (e area coveray by (e provied Soar-olf
building mnd the avga of Lhe site: '

raiss, if
i }l"x‘ll[’.‘

o inshustrial

!1:|'5_'-'1 e

BE ARG
- il "‘-]Ul:.

"y
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(] The tern "Aet™, "Colany" "Colenize:" "Dovelopment phan™, "Sct‘tcl’”‘ Seheme sid MSecor Plan®.
* shall hava the same meaning 2s ngsigned fo Lhein in the Funjab Behedued Roads und Conitrolled Aceas
CRestriction of Unregulawed Devebopment Act 1963 (Puajeb Act 41 of 1963y und rides, 1R05 and the

Haryana Municipal Act, 1973 {22 of 1973) and the raies framed there undur. '

(v}  ‘Farin House' means a house conzlrucled by the owaer ol a farm ot his land for the purposg of:

{1 Prwalting unif, ie. main use, : ’ R
A1} Farowshed L Anzillary use, . -
Notes:- '

1) The ¢onstricticn of the farm hovge shall by poverned by tae restrictions givan unda JJae XX
' reganding "provision of farm houses putside edadi delim ogiiculiuat moke”,

27 The tarm sheds shall be povarned by the reseriction menfizned in clanse XT% regarding wlding

cantral and site speeilicalieas. =

manaer whatkaewr, 2yt by tnans of

(v Laedae o Taned': mean a shedl-like projection, seppusied
2 ]
i ywider than one melpes |

averlical supports wilhin g room Bsel bul not having projes

C(xy Lol shall mean an intermediale space between two {leors o o residial spuce with maximun timgh
of 1.5 metres aud which is constracted vr adupted e oo s purposes andy
() “Mezzanine floor” means an inlermediate fgor, beineeen two foors, wilh area tesficiad 1o "4 fhalil of
thg arga af tie lower Hocr and wilk a odmmun beight o7 23 metres and shall mor
metres (¢egy height) above fao ol ‘

lina oy thae 3

(zd CSubservient o Agriculiuee - waan givelopment ard dotivities, which are reguited oomssst o oying
gul the procuss of "agricatluce” suck as mbewelis, poinp chambers, wind milLs, inpiRaion deta, pHICCH
pletform, fencing and boundary wlls, waler Jydras: '

(z2) - “Small Scale [aduesliries” ragids, ousirial unet, swiici o vegistered a8 S| Bewde Dnduas by 1ht‘
Industries Deparimant,
{xlY 'f,-'\grq hased [duglries™ weaes o sdostein] uiit, winel ases foed gradns, oty 60 AGse Wesio A D

Cmaterial;

(e MItormatiun Teghnojogy Industiat Dts™ means die eatrones of dusioes tiobedes oo Annesure
e the Goverpment ol Dlasyang aisemation 7 Poiiey, 200 and o Avpendined oty
notificaton andier, as ony be dellned by the Govenaiay of Harvaan fronylime T tinge!

(z¢y  "Ovher Purle Informalion Teshaolapy fardd” meang win aee oo -pun exclusvely fis wftware
devilopn et acuvides, aml Infermation Techiotogy sl sersjond whorein nesmnaciuani »lany
kind tinctueiny wavembling aciivibios - huil be pueiix,

(ze]  "Cvoor Ciy" means sell’ tonkioned mtelligent eily with high guality of nfmstmciuse, atlimlive
} RORNRON ﬂpul far nueleatizg e infe rombion

cosullsenre et
3 he aliowerl

Cswrroubimg g high spowd eo i
Techinoleygy  concepl ang pemisal :
~ Techaology Bnabied sorviees; wheieia no manufe

anlieas  iofermangn

(2 Green pelle meuns those bells of lunds whigh have
©devetoprent planswhich s ssed Tor widening ol e

seandd plong e secldn periphe ry vad n
Coonfulane,

et 1000 i the Punjab Sepednied Buads and
Aty TOR3, Bunjuly At d. e Wngs nd the
P el e nles frome the L'u:*.rlx'i'

{3y Any other e sholl bave the ssme meabing as o
Cemtratled Arcag Reslviction nfi "w"ti’_nla'red Drevele
riles 1965 and (e Harvena Muamgip. Agl 19732
1L MAJOR LAND USES 20N -
1 .{:} irsidenial Zone
i

(1 Commercial Zong

i Dadusteial Zane
<y Transport snd Communicatiars Zone
. " v Pubslic Uty Zawe
v Public and Somi-Pubie Zoe

{vi)  Opeo Spaees Zong.

Avilty  Agriewlmire Zone.

(ixy  Nutwrni Corservarion Zoge/Ruscerved Pockel
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2. Chmsihestion of mujor Taod uses iy '!.”‘\,[dlrw 1 Append dis A -
R AN ISTON INTO SECTORS: - -

Major Jand wses mentongd at serial aumbary (i) lo {vii) o zoning regnlanewatll Al du, what Ace sl
uges for bullding puarposss, have been divided into sectors s shown o Me concerned deveinsment plan
draving and edch se gsfgnated by number 85 intliceed on the drasang. - L

v, DELAILED LAND USES WITHIN MAJOR GSES:. s
s Main aneiilary nod olliet uses, whicl are subjeet b the nihee requiremems ol ; .
the futley, may be pormilted in the regpeetive major 'anL. wse 2o wre Listed in Aonpendis B sab-joieed oothese
" zoning regulations,
VI SECTOR NOT RIPE FOR DEVELOPMERT:-

Notwilhstanding the reservation of various secrors i reapective fand uses for lm:l.m.,. puspesys. the
Director may not permil any changes in their land wsz or allow construetion of bilding tharee rons?
corsidcrations of corpiel and ectaomicat dovslopment uihe rostrolind area. G sneh g o avadabiny of
weafer supply rainage arrangement and oiber Selliffes for e sectors ore ensured 1o bis entiserion,

v SECTGRS I"O BE DEVELOFED EXCLUSIHYELY  THROUGH GOVERNMENT
ENTERPRISES:-
Ciovernivien! may nolify aity ssetor Tor d\.\run]}m\,nt oxeitsively byt ar by fs aganeies, in sk wuse,
ao fiurdies permissiva for chenge ol isnd vse or grant of lica Lol e peennthed In sl b tor
VI, LAND RESERVATION FOR $TAJOR ROADS:-
{1y l,,‘lml reservation For major coacs matkad i the D' 5 La'» i \lll la» qH Lmd'er‘— ' ¥
- ek N TN{,Iﬂum Feution | Name of yasis a 1. :n([:vmwimu '
Jumber | N R
| V-] -} Bye Pass P75 Meter wids s
e e+ e o LT DS
. oL e Nl Ve Poiaisling st i
Fonimbe- R 1. wide preen b
Seeter oividing rogd LU Aol l(';‘ _
SRR s . S : S
1 Prriplaty ioag ; 60 Mu‘. Wit 1 JloR
L v et = — ——— .I e e — .' \
3 V2D i Verimhey rongd

P 6 V.2 O i fuhadnraaeh-Thaiiar, i L

i . ) . ' C.

\ i Babedurporh-Ben,  Babadeogarhe gfeen alrmn :mm il :

. _ ! sidiptr. Bahadurye e

7 Vo }_ Heetor o \'I(ﬁﬂﬁ ma_ |45 Muter wice rodd . i
% V-3 ]34114(. | Faisting width Lo TSI g
ISR NVE | Bahad A5 mefer v, :
& V-313 }‘bvc:m a"v.dmg mad P30 Meter wile
ST L AU road) e
{2y Wrdth [md ﬂlmn!rmlt ot t;t"-cr U -".d“ be as por w0 oo plons or a& per app ‘ow" .mn, shins o
o eplomes
(2 7 Bewnefit of unly 5025 of the rrea oy under maager ol angd sdjeining g el 3f aos, shail he
" aliewed towards motable aree Moo aeed ralio e O PefedGroup Hensinge Coions il gpreving
ce the folans o the seetos cLJIDI‘-:«' b develaae by Haryana Bachrt Vikas Pach LAt
culamzers, In case of eommereial oo nony ang it v Techanlogy packrgwt Ber ity 1he venafit of
0% of Floor area ratio of * @ tptad srea of the she or won Fallng uader green bell angd wuctor roads
whithever is luss shall be uil, ced,
{4 Benelit v adable FAR, miy be alhswed guaingt lic. ué*'ll”’(l Tor the tand Fullbg wsler sechyr roag
aor green helt and apon space wones 10 & acordanee e Siped nobicies;
Ex. Mo gunfirming asey either evisting oo lnviug vasdd hoopes of land use puipission: -

| Witk ve

paiy, sueh msdietrizl non-gonforming

EE“-‘.-E}l trecior, bue net exceerding o s -s. s, e jded that the e, of e indusiiy cones

4ol the ¢ ‘\:almg E 'dL'.su-H.n

[ART- I

sndla

be allowd L ;'-,H‘:llimL

e i Ly sy wibar i

sy cnclusirial zohe G the duve agment
Jur i Hixed [ﬂum; *_n T et e by
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fad  Undertakes fo pay to thy Divcctor, as detersiined by um the proporonuty churges, towaid. the

© 0 extersal development gl the site os amd whee called upart by the Direeior 0 di ot pehaif]

"ty During the isterint period makes sausmc‘.ur}, arcanigement for dischurge v o Wy the
sutighaetion of the Dircclor.

<: + Shall pat be ailowed Lo expand the existmy projeet wilhin '.hc arza of men-coribuming use.
¢ I £

2. Wlth regard o e nmJ.vuts Laving vahd Chonge of lanyd se permission and Jocated inthe wores oller

(e Lonmmnn_ use zone in the developraont plan, such pensealprming udes shal, be alfowed o gonlinue,
privs il that the owher of the build. 4y sorearbed, :

ay underzkes lo pay to 1he Directar, a8 determined ov him he propartiunais chiargeso sl the
: exlernatl development ef the sis o and when calicd epun by the Director o s s ha wehald,
ad. ' )

satigiacnos of the Direchar
DISCONTINUANCE OF MON-CONFORMING {
[y Ifa noc-confonming use of tand has remained dispodt
more t

erf contiuonsly o o

2 e wiowed Ly b e

L it shal! pe deemed o hpva tenmated v the e
anly acocrding to the cunt’bn-nin.g use,

(2} 1F & nan-conforming use bubiding is damaged tor fh oxtent of !
value by fire, lond, explusion, varthiowake, war, fot e any othw
he re-dos eloped only lor a conlarming pse.

v opereenl or nicve of 12 re-peaduehon
satnural coduanty, \r!.rl' e ikt (o

(53« Alior the disconlinuance o prejecis included vider elpses (X the Sand abuil se alvwed wobe
redeveloped v wsed only Toe :.'u;:[‘cr:ui-.:g uue. _

(¢ Alfer pac of povicd fised onder ause TN (1) the s shali Soallovesd e b e dev inped o ised
only for conturming use, . .

THE DEVELOPMENT TO CONFORM TO SECVHL CLAN N ZONING PLHLAM-

Bl use shghl ba alkawsd ur by eerd and

wurent 15 aeeording to g daiaits ndicated

il e land s menaere L

Excopt as provide in regulation TX. o Jand witkin w
duvatencd for building porpdses unless e srapeged nee Lo
15 the sector plau aod zanng plar or the appeeved colony "
INDIVIDUAL S1TE TO FORM PART UF APPROVEL LAVDUT OR ZONEXG PLAN.

Na peemission for reetion or recrzelion of building on @ plat shali be given unless

(v the plot forms ¢ et oF an epprosed coleny o tho o4 Tuael wren forwTuo seanatn s een

granted oy prawided in regulalion XV sod

(i1 the piee cs eecesaible theas o rosd Iid sat eet oo cveied s ota the sidanep b abe by Thy
Catistherion of the Direetor, .
MENIMUM S1ZE OF PLOTS FOR VARIQUS TYEFS OF DUILDINGS: -
(L) - The micimum size of taov plals {or varioos fyepes o0 uses shall be gs below -
P i .
(i Residontial nlot 50 squde melne
() Wesicentia! plot oz sehsidised indisiial .

housing or :‘[.un wellyrs o

seheme approved by The Guve 35 square ingless

(I Shop-oum-residentisl plat O s mmietels
{ivi  Shupping hooths ivchuding covered
&
corridor or pavement vt front. 20 squdry mete
{v}  Loealservice indusicy pim POU ey roies
{#17  Light Indusine plor 250 squan, ey
feity Madiom hadusiey o ROCO sguany i

i

() TThe area nosms o Growp Howsng < elony, plote 0 L0nke
it acvordance witls thy oolizies snegifon Tom fime w4 Al g s sl
Mowever, sn o ease groun housing seheme ss flooted by darvany Blenrt Vikas Pradiizass oo ae olher
Government Agancy, the size of pronp housing site shall bo v s vnifed i the scheme:

ey ancd crmeeereon !t coloas shall Be

Cfby Duwring the interim perind mokes satisfaviesy srhoggment for discharge ot @ P 1o the’
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XIv, SITD COVERAGE! HEIGHT AND BULK OF BUILDING UNDER VA]ml{JlJS 1 YiJF‘n OF
" BUILDINGS:-
The site coverage, Fleor Area Ratio and height permilted on @ speeilie plovsite shall be g_{.\\’crned by the
presciibed policy parameters, building code/rules and /or as laid down in the zoning plam of such plotsite,

XV. BUILDING LINES IN ¥RONT 5IDE AND REAR OF BUILDING:- S
These shall be provided w accardarce with boilding codefrines cd for a5 leid down {n the goning, plin-aFsueh
site. - . '

XVI. ARCAITECTURAL CONTRGUL:-
Wheu.vc}l architectural control is considered necessary, every by |1,I1r|n soall conform to drchitectural Loﬂtrci
prepared as per clause 6.4 of Maryana Building Code 2017,
XVIL RELAXATION OF AGRICULTURAL ZONE;~
“In the case of ane dand lving in Agriculture zone. Govemnment may fefun the rovisicns of thiy
Jing i j

davilopment plan:-

(a) = for use and develominent of the land into a resideniial o0 ilustial colony provided the colonizer has
murchased the land for the said use and development prior 10 1he inaterial date and the colopizer secures
pernussion for 1his purpuse as par rules.

(by  foruscofiand asin indivtdual site {os Jistinet frons un mulusvial coloay).

Plowdu[ that:-

S0 e laad wae pusehased priar e the materint daig
(#)  the Governnent is sacsfied thal the nesd of Uiz Tadustry is such thal il canpat await Gitomative
allotment i the pruper gone;
C(i) the owner of the laad seeures permission for building as required under the roles and

{(ivy  the gwner ol the faad undenakes Lo pay to the Direor as determined by him,

by the Dirpetor i this behalf and during the
sehnrge of effhuen:,

the proportionate charges ag an
interim periad makaes satis et

when cﬂllui up
AaFingeny 2t Fior W

E \phmaimn

The word 'purchase’ nsed in this regulation st mean acquisitios of full pr upr:\,hr\,f rights/lease right for such
period as may be speeificd by the Government for different mayuses sle,
XVIIL DENSITY:-
Every residential sector shail be develaped ‘o the sestor &
on gither side and in agdition to it the densite as preseri
Dewy Dauyal o Awans Yeion Policy (DRI and ATFa 7
somparanl peicy will also be agplicable i a residential seeinn
XIX. PROVISION OF FARM HOUSE QUTSIDE ARBA 1"‘]- L
Farmbouses shall be allowed uply lor bonefiie use of lnn
urban area becayse the real anu,L for allowing h:n'.hout,u, sallire zong is (0 meet the howsing needs of
the farmers ot 8 small peridon of the fum . < fhat he ean 1 ¥ kig agriculture produce while living on
that farm, Henee, 3 farns bewse in agrisubiers gong, oulsi'e nradio bl oy s allowed i the area of tha band i3
: AL O MOIY N the I a conditiviis : :

cinaieited i the drawing with 20% vanatior
w New lntegrated Licenising Poltice (NWLP),
wip fiousing oobes BV Diroee slogsing

AL IN AGRICULTURAL ZONE;-
5y provided he does rot bwi a house in any

-

‘;:’r{}rJt‘JT{}—‘;lﬂu_\.L o _._‘\" S :umizng ;o the | ;-:{I.J.Efnﬂl‘\". Luilding i
Ut eliiny anit of main tlw;.illng
anit

[ — o

“thizto vesidential | 1 perpent of the 1'arm
oo 250 | fand fnot more than
4% ghall be uged for

P2 Acres milmimum b
permission For the gron il
: road  reservaiien ’nm]} e
(i) Site widening as nes Davel

i .

; ooy o and
Covernge | shall not he \-n.hmued feowae e CEey !
Pthe net arct shoubl nat be |LF-..’> {hur
L5 acres alter exchwling he are i

Tallicg eader tne g bolv i
festrivied  bor wnd Wing o _ |
Apncuitiie 2ore Troen vy ed give i : !
of 2 avris, ]

O U VS e : v N PR
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FUNE 8. 70,

£OTYRT

[S’f w BAKAY

J— RV

“iviy LEDGE, ]

ICshall g ot feast 10 meters waay from w
Jfhat if tard attached W the larny house abuls a o . 0
back frora the gdge of the roed us undan

(o Wheno the rand is Lve pass i u Scheduled Ree !

{0} " Where the rod is & Schednled iKoad
(¢} Any other road.
{iv) APPROACH ROAD

“ADy e coue ruse rond as defingd

{(v)  BASEMENT:-

B re e ook

‘Basemen: stnft bs avrmiited 1o the wesimum exior! ol pa

per the Huryana Building Code-2017.

SOET AND MEZEASNINE TLOGH: .
laft ang e
a8 the resmictiog
: DL\L|(}"‘JI aeni Plan

ey Naor shed! be sormilicd wily
5 ostipulatesd i the geinstn

Ledge.

Tanowe]!

e farm howge 18 bailt,

{(bY  Oueasanitary drdng or covercd draing to a0 e
Drains are W be provided for careying rain weiyr o

(¢)  septic tank to be provided for

(dy  The distanoe between the sept’ s tank and epe
T}

“trugl boung
aof s

he gwner shall bz sepmited to o
thereot and argund remaliving are

Cparlion

{ny The Change of Lond Lise ponmisions (e selting uy 7
d r
Cthap ovel expluited or eritien] arais g declaped b O

Provided that Government sy smend th misie

by the Stare Government/Stile r\y:l' ¥ 1hr (he prope: wli
UNIETH AND CYBER PARKS: CYRER

I’R()"ﬁl‘alf}[\ OF INFORMATION
CITIES: -

(i _ TAYCATION: -
t) nforaation

TECHNOLOGY

Tochnsloge Tindisoial Upits w5

SERVICE WATER SUPPLY AN DRAINAGH: -

al  Good potabls witer supply shauid be avalibie

s

SRlTY

Cairatnal the
A e

Cppven in Indestrnd

' T Upto 3 acres | Aeipphicable ;,mu‘.mentiﬂl {
f okt wgmivaient lo 373 oo
i 8 "
: Upto 4 acres arel above ..}'}‘_[\TIEJ:RI]-II;TWI“ ST T
: ; det enivalent ot 300 ke .
i) Height dlld Slurey )
[ - . N SO S _..'L REUSL O S
(iliy  SET BACK:-

00 meiTes,

M nelres or ag shown i the
Hevalopment Plan

T malzrs.

sk Moot coveragy and dges ey proeied g5

ahihingg subject e e s leebse shave

th fu:.-: for hinmies voasumpton o case of

w1 clean e sheds o coe0 o T

dasposal of o o

i

el or inbdwisl shall oo ws provadal voche

I

lams,
ool atl buildings.

aniinal wasle ag por provees pe ¢ Rieles
Rudes.
el dwal g amt apsd cocdlary
Feneing shali e altow o

Lotien shall Qe consldersiag [he aroe oihey

Treanans Yewter B

aipy of the Tarm tor any < chame pendorsd

b0 of the rural zrne.

i.J.?'rI}“'.
(=) Cwhe nfurmasict Techinology Terks w7
' Tndustrial  abulting. seotor ooy in Uy g

nunufueiiine wnits will bo oy oeiied b seeh o

Crey Ceber Cities: - The lazation o such a Tacklily il

Areas Tndugial Zones

ot Tucdtistral Aveay o
Flevsgvss 1o

be locnted elther
ontagramd develypmen!

devitiod by the Govetiunent,

iy cluose -1 ef zovne vgdaii s ol
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(i) K0ZE -

" Seriai T Tvpe o -
number _ o o } .
S Bl: Fcn'n",ut'[ei:: Techrolvey Industial i
2| CyberParldInformalion Fechnolugy Pars .
e Cyber City e e e _MTILRRE dee L
(i MISCELLANEOUS:- S o - !
1. Parking:- '

Purking will Be ag ner the previsiops of the Mosyiea Building Code, 200 7 ax wrnenarg foam bme
4 i | i - &

10 e,
i Other Activities:»
far  lpeidestal commercias acliviues lthe Boanl o Restsurants, Insuranee
permiitad! wbjc 1o cesteicton of 495 ¢ the gross area of the {ebey Imi-\.
Techneiogy Park:
thi Oudy 3% ol e area ol the Cyper City sl be altowed Tor Grogp theismg
total grea of the Cyvber ity shall be pe o Lo Cenunergialing
oy Nevesidenial pioted devetopment shoii be allowsd ina Cyber Ty
(v Fore Oyber City Projest 3 allowed in Agroalural Zone, the entrepreneur sieal moke the
arszaganend of waler supply and elher v ues Lke stwstage dispuribdanays el
ML The Government nny impase iy other condiion i deented necessary from time to time.
XX1 SETTING UP OF COMMUNICATION TOWERS:-
Permrission of Mobile Tawers within the Controlled mea shalt be granted as per the policy instructions of
Department’s memo deted 10.03.2015 and as amended fom e o tme.
XXIT SAFETY AGAINST SEISMIC HAZARDS:-
As the Dévelopment Blan avca falls in Zone 1V as per Seistie Zone mup of Indian Standard (8 1893:2002 and
hence is considered as [ligh Risk Zone. In order to take core of the same “lhe whole wban developrent shall
-3_ be checked for safely augiinst intensiiy “VII probabilily of vecurrence, and uppraded for required seismic
resigtance in buildings ik inlrastrueture 93 ound necessary™ '
XTI BRICK KLINS IN CONTROLLED AREAS:-
Siting of the brick kilus i e Canlrelled \ltdb shial! be governed by the respective policy/ guidelings issued
try the Competent Autharity frums Limg Lo G '
¥XIVRELAXATION OF DENVELOPWENT T’ LAN:-

SE U,

UG f Les

stiryeture constiucted Bofore the materind dite,

Goverament may in gase of bardship or witl a view 1o save un;
velax any of the provisions of the develepemnr plan an b fof souliy und justive o payment of such
develapment charges and an suel: other conuitions as Jlmay deent fit ta impose.

WIDERDI X A
( lr/\‘q“sIM(,;\LlUN OF Laxu USE

i To Tomn o
code pode -
D0 || csidentianl
200 | Commercial
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fw‘r{QTI: “Sub | Main groun P el group
ede | dode | l

S0

O IYST. I8, 1940 SAK

i__l_ll_dns['l'iﬂl

N :
........ e
— . B

11} T nmpm' el ¢
{._lm:num;mtion ‘

s

.'r:t'c-;h(:na
Py

oadeasting St

o CWater Supply i :‘.Ll"llon wciueling edtnent plum_, i

3 :
ST - C 1 Drainage and sentary inswdfalion ncluding Bewpge

! Lo it and tigpes| warks _ o
f . Ir St pawaer . i subsintion cie. o

a3 ‘ :ﬁs_lu':miio:. ' ) ]
S0 e sl publie :.__j o :”m_, "

RO EENMLnl A
w Cowrts. 3
cwmidlense,

e [ —

'l\_)llb qumullrm

s

B Theatres, Opers Menge
smme il notlre

U Natural | Conservalion | -
' { Zome/Roeserved POLl{er'\ .-‘-.'.u:u e
' : st Forestry,
'i.wull Rpur

cemintee s aed

Deetivi, rs.‘, Whh GOTIFOC e nel oXi e

:}_.., .- P =
: P 470 B
!__SU(II : L Pulitic Liilities : ’_ L o

Preabinenk

D obien Urthigey,

Coeid PosidontTs

LS
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' ' APPENDIN G

The pernmssible activities given under mam land uses shall be e owed in accardance wiln. rhe sl
appraved by the Govermaent and/or at sites as approved by he Corspeient Avllodty i tae ;
Plax. '

I RESIDENTIAL ZONE - o .

(i1 Residence . -

(1 Social community religious sad recreational builcie s

(iily  Publie arility buildings.

Cvit o Fdiwntonat nuildings and all teoes o selool and oLl

{v] Heaith institutions.

(vii  Cinemas -

(vit)  Commereial ang professional oflices.

(wirip  Retail shops-and restavrzors, Diaba,,

{ix)  Local service fndusiicy.

{33 Fuel stations.,

(%0} Bus staps, tonga, tax, scooler and ki stand,

{xil) Nurseries and green houges.

(xit) Any other minor needy to ancillary to residential use

{xiv) Stamed holels : .

(xv) Clubs/community Centres o

(xvi)  Communication Towers

(xvif} Guest/Boarding Flovses

(xvii) Any other use, wlich the Gove

I COMMERCIAL ZORE

i Retail Trade,

{+1 Wihalesate Trade.

o) Warehonsss and stotages,

(v} Comumercial alfives and banks.

(O Restawran isd Trasiont Boarding Feuses includiny suitic assishinee wstilsioes wot bl oo nial

accammedatioa like Dharnnshaly, Tourist Fouse eia. ' _
{vi)  Cinemas, Hotels, Molels and other places of public agsembly like theatres, olyb, Dramatic Club, le.
run on commeercial basis.,

(vil)  Professional establishinents.

(viii) Residences on e ficel an: bigher Noors.

(ix)" Local serviee indusi, -

(xi 0 Public nility b

{xty  Fuel stations and o

(x{i}  Loading and urloading vards.

(%ii) Parking spaces, bus steps, taxis, rangs hoel rickshaw stand,

{xiv) Town parks.

{xv]  Conmnnunication Tu

{xvi)  Any other nse wiis

IiX INDUSTRIAY ZONE

{+} Lighrindosiry

G Meds iueliistis

(i} Obnosizus and ilacecduus Industry

(ivl  Heavy industry

{v)  Bervice iadusiry

(vi). Warshouse and stonges

{vd) Parkling, Wuding eod wnioading area

(viil) Truek stand/bus stops, waxi, wnga acd dekshaw glai

{ix)  Publi¢ utility, cosanunity buildings, rolail shops, banks, dhabas, restaurants, bwofthres star hotels and
- insurance oifices silject to o maximue lmit oF 3 percen? of the total area of the settor as under:

E UCESRACY.

il may i public indeest deeide

s
U

s e Governmgn! in public interest may decide,
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r.‘.‘;wrial i mllr'.'{? al I”:Gon i el Cuugunc‘.'uiur wﬁ.\r}slmum :l?.lm.;é ’ R-IPL‘"-‘. | \p[-1-\. J..lxh Ht.sfnl
.j trmber Fauilily Mo | Maximum 3 Ivelitdes | evanpaneat Ground Ratio i .
: Covaruge : ‘ i
‘;r ! PRl EH R FODE sqm | 2 ST T
) 2 Rexliomheis PR s 20 sgm 2 1N “ N [.50
I
3 Toa? Three | 1.0Acre | 2.5 Aeres | 2 15 % Sien | As
St3r Hopes ' ! e
'E policy
f - .
4 Five = Star | 2.5 Awes | Al Aces | T Is % 30 % As per | Seaior Dmmng
Hatels i commercind | Rand  with  the
. policy | pravi-sion of a‘
| ; . L . . . e

(x)  Fuel stations and sarvice garoges.,
(x1)  Liquid Pefroioum Gas godowng permitted by the Diracio..
{«i} Cvher Puderluiormation Technelogy Parks/ Information Technwic

agy Indostnal Via.,

(i), [lcdll'"l Sacilities ke Hospolal, Disperary, Mursing Mome, Clinid ag under? «
SU— ,
Serial | MName of | Area Mo. al” | Residential Maximum | Floar E
number | Fauility i Mimimum | Meximum | Besities in i cempgongnl Sround |, I Azea !
' : . @ sevior s vesag o '
I | Hospital {25 25 Acres | 5.0 Avces | 1 15 % 33 4 RN
2 Dispensary | 10 Acre | 1.5 Acres | BELH 31 v
i i i | :
3 - Nursing P250sq.0m | S0Usqom |2 | 60 % {00 ¥4 |
Home E i i
4 Clinic P20 s | ABU g | 2 LW {60 wov% |
. . i ]

‘Mote:  * The (ee and ui.r::;_n*s 011 CormE i’ wmponent sha

(\n} [ndustrial (...ulo.!;,' Wit @ cipimum qrea of 15 acees.
vide ACST and CP. My and memo o IEWPAILC
amended upto daic,

(xv) Communication FTuwers

txvi)  Ready mix concrets plint, wet mix plans, hot mix plams

(wu} Weq,hmg, Budgc’ .

vice Cimage, |

arei L‘.UlIZ"lIUP slmh be ¢ s pu pu' ’:, ssued

I8 a006-2TCP dated GL 02013 and as

Ty |<.c govage i wnider

r._iori_al ©oNaoe u[‘ : : - Comnjer , Muadioro | Floeor  Apprbach Hbl;,hi
numhber | Faeility Dl | Magiminar o Cempanong | o Area | Road i i
! ! Doawernge | Ralio o i
| Service . N3 NI w125 | W ik 1]
‘ 1 Garaee ] | mevasor | pwlres :
' | ; ' arvice ot |
' along sevtor !
:".Il . :
i s 2 i . A ‘\lm nluu EEREEE M
-C‘cnuu{um- - | SR : mefres or ¢ owelres |
service . boFloer Avcn L oservice road ! |
rarage ! i Ratio i olong sector !, !
: | . ] " . foad o

evicii on the commeryial rales;
BExistingfalrendy CLLU granted gervice garages sie ba congidered for grant of permrivsion for
suteldisploy cenly suvee! to fulfibrnant of the abew

{(xb0)  Any olher use, witieh Hie Guvamiment may i public

Dl -\il‘
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TV TRANSPORT AND COMMUNICATION ZONE
{7 Railway yaeds, railway sialion and siding,
i Trarsport Nagar, Reads and Trandpnort depats and PLIHE
{1 Alrports and Air Stations,
tivy " Telesp! vl fices wd LQIP‘|‘J[1"‘”‘I"‘ exghinge. .
v Broadusting statinns, s
{vit Televisiun stition, ) 3
i) Aggricaltural, horticaituee ang nueserivs whappeoved sties g ol
(aitly Fuel srsnoms and Loovic girgad,
Giw) Parving spaces, bus Sten-shielters, sl onga and ave ro Ssiaw siands,
() Logistics MBabs/Container Yerds, In dxed contginer Dopal, Contaiaer Freight Statios.
oy Conmunieation Yowers, )
(xil} Weighing Bridge,
{(xifi) Warehouses upio 9 maximum Emit o 20% of the toial area of the Sector.
(xiv) Dhahas, as per provaining policy,
v PUBLIC UTILITIES _
it Waler supaly inglebialions ineluding treuument plants,
(1) Drainpge amed Saevary instaligtions viuding stwupe Ludment prunts and disposal wuske,
(ifi)  Electric.Power piant und sub-station inclading grid sub-tation,
(iv)  Gas installations and Gas works. ' .
(v} Solid Waste manayemant Sites,
VL PUBLIC AND SEMI PUBLIC USES ZONE
£i) Govemnment of Fices, Coverrment Administration centres, secrelariats and police stafion.
i) - Ecucational, cuitoral and religlous institutions. )
(i) - Medweal lealth {wsiiciiens.
{v)  Civiclepltural and sockal inslitutions it theatres, vpem nowses eie, of predominantly |ionw|nmmua]
nature.
(v1  Laud belongiug srdeivnce,
(vi)  Commurication Towurs.
{vii[) _Dbabas. Restavrn _ i N _
Sevial Name 48 Ave N, of l Cunimiercial l Shnvisann Tlowor
number | Faclity < | Riinimorm |‘".§,] A | Tacititive .[ cwuponent  j Grownd CAren
o | ORI | Coverage Ratio |
I Dhabas | “”‘O sa.m [ 1000sg.m | 2 L 50 8q. m 50 % L
2 Restaurants s 2000 sq. m | 2 Cfi0% 30 % 150% |
m : -
(vili) Fuei Stalions
Gl Anvother use witivh Govermimest in ouBlc infurest o
VIl OPENSPAGES
(i)  Sports ground, st and play grovds.
(ii) Parkes amf groen belts, mavdun ong other recreptional usos
(i)  Cemetreics cromalortes ue.
(ivy  Fuel stations. oz
) Public utility sErves |1u e "wm Lt '-‘;l.lli(!h, m, . waitgr supply
lipes, stwerage & Mnes e sy i o »C -.mlulml 1ouly c.r-:\l TR I FE R
(vi)  Communieation Tower.,
(vih)  Water bodies/ Luleshvaier rechinrge won
(Vi) Mela-Ground and Muldmirnase Gromesd,
(ix) Aoy other use wiich e Gpvernment may in publie inderest decida,
VIIE AGRICUITURE ZONY
{3 Agrigaitial, Hortoale Aadvy farmina
() Village houges w )
(iil)  Farm houses oulsi-iv wiudi- uclj Suhiest o resir-jotiun as Ldid dpwn In zoning regutlation XX

R



¢ .-*

HARYANA GOVT. GAZ., (BXTAA4), JUNE. 8 2070 UYST. 18, 5, 1942 SAKA) 1081

(xxi) Non pol ung N

{w) E(Ivmtmml Tnstitutions

(v}  Aflorestation development of any of ihe part far recreation,

{vi) Bxpansion of existing willage contigusus to shadi-deh I underiaken a pmjcu appmved or sponsored
by the Central Goverranent, or Stats Government

iviiy  Milk chilling slation and pasteurisatic: plant

(viii} Bus Stand and railway slation . -
(ix)  Alr ports with neevssary buildings >
()  Wireless statipns : .

(i) Grain godowns. slerage space at sites approved by he Divecior

(xily Weather statjons

(xiii) Land drainage and inipation, hydemelectric works amd fubewiih for irrigation

fxivt Telepheme apd clectric & ansmission Nies and poles

(xvy  Mining and exirae lion upetions acluding fme aad brick kiles, slones, qumwi BLIL CUeliidig B ,Ju,l
" 1o the rules and a1 appraved site

(xvi) Cremation and b il grouwnds

(xvil) Fuel stition and service garages

(xviit} Renewable and no

nuewable ensrgy power plants

{(xix} Liguid Petrotenm Cias slomge gadowss with the approvel of the Dircetef,

() Small Seale Indusirun wiity shadl be abl

that the site shool! aot B wilhin restsictad beht notife! ander he “Works Befenue Ay, 2000

Defence msmligii, _Ii_h_
AL Siting ne

Aroving

Zone E N
Mediwn WL
patentiad zone | (exch .
prares ot elens 't asiable owndaryd

Beyond 2 kms from Urbanisable Zone
1@ Uhe peripheral roads, if proposed
j wiunp proansiable boundiry

ks ivont Lbanigable

e |3ur[]:‘ o resids,

. - - e e e

~{ireen and orange category units of' gy area |

i

- i . _ ]

L. Ap

" by congidered for prant of CLU permission -

cory i evse industrigl Change of Land Use

g do revenup rastafpublic road, then |
oo, shall be copsidered wbjeet e ihe
am (5.5 1) wide steip of the applicd land
i Hibbanamalgift deed so as to make the |

Mediun:
Poteniial zong

e rast i'fl‘m B
inatrial nge. iE
Do A ke

seharns p
g ostunds pran
Gor UL peosision on tu
tihe pl‘G}CCL proponent des e
Panchayat/lucal Auhority the
@ (33 ) & Tront of the v 15 .
2 Large Senle Apro-base: < on Public roadirasta not ess than 30 feet
W rpady, Natiesat Fhghy Fiizlway sublest to the gondition that site
ewiricted el sanid the dein e en us applicable or such instailation if

wicle other than
sicald pot fali vt

any.
(xxdi)  Dhabas, Bauum‘t Hal, Beall Restat e, Moleks sert and Amupetneat Fais D oonis ack
along MNational 110 fevaw S 44 _ oy rvioted! green bedt as under:
Serm! Birmissi! o beinni s i © Masimum Graund | Floor Area
| _pumber . Coverage Riio
] Dhabas A% E
S - S S
2| Restaurant R W 1A% 3
P Rl LT e
. Paciiitics !
4 | Resorl _ 0% Po150%
5§ Amuseme:n 30% - 0%
Park )

wiv Authority of fadia if (he site i
s Pepartment (Building nnd Roads)

TProvicded the o
leated an Wationai 11
i e ST 08 lacaiee an s

awed subject tw ki Erent of the following mmduwm provided

o
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(ociv) Micrawnve ToweryStalions, Selsuic Featers and Trer o e
(o) Comamabcition T omwes -
Coael) Hoady min vonoreis Piahis, WO N Dlams, o o e vl s cameeled Wil TBE tupedin W leh

colitrael (4 work,
Digis,
fxxviil) Weighing Bridg.

(raviil) Service Gorage, b'i?

THoARA I"I e

o Dnisnlay E}.n‘.re-cum— Ser.0e G

Ve sniment Or o i SET 44 Ga shelr T

Sapgeney and e b

i Serin) ! Name nf b ,\lm (ina res) U Comr. -k - Huight
| nutnhar ! favitiry N NS o - CURIe o
[ P Snr\';ue 0.f i ! e

! . Giorage !

' i

i ‘ ! ;

[ ' '; .\'Ztif‘ i'}|\i‘ .1' ' s '_ R .

f L ¢ onte-cum- ; o PN e, mtes

I boservice i e

. Fomdrage ’ ' - |

Bogrer % e TLe did el un e

-

seirdisplay e sobj

{xxix) Any other use, wiieh Goverament i Ubtie Dt
1X  Satural Conservation Zone/ Reserved Poet

Existimgfalrondy CLU g aled service warags . i o0 wansidered Tor grant
sty gl fTnent o the v ak

R P UREINENSIT

e ag ghe con g ISD R

af perrrassion for

KRt

S et Lo he

oed ogket:

{1} Agriculluwre ang Moo,

sieyltire.

(rom

(1) Hocial l"on,\frx fPIonialinng

{iv)  Regiongl reerestionud peliain
the comparent anthoeniiy

X USES STRICTLY PROUIBITED

Storage of Petrolenm and owier mfgoraals

ineuding narestation

s Wilh necesgeten w89 of the area w il tha peanission of

sterial At e e hdhigy
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Categories of Industries inclnded (v the scope/ delinttlen of Infoemuiion Technology Indusiry

{4

(B)

{C}

(D

(E)

(F}

(‘.‘umpliting Doevices including
Pesktop

Personal Campursr

Sarers

Work-station

Modes

© Tepminals

“elwork 2.0

fome P.C.

Lap-top Tomputers

Node Boeok Conpulers

iz top Compuler/FDA

Network Contraller Card! Memortes including
Network Interface Card (NIC)

Adapae Biernet /PCIEIS A/Coinbo/FOMICA
SinME Memory

DIMNs Memory

Ceniral Processing Uril (UTU3

Contreller SOSL Ay

Processors Processar Processor Power Module/Upgrade

starage Units ineluding .
Hard Disk DivesHard Drives
RAID Pavicas and their Controllers
Fioppy Disk Drives

CID RO v

Tape Drives DET Drises AT
ttical Disk Driver

Orer Drigned Srvrage Doviogs
Ciher

Ky Boad

Maoniler

Movse

Muli-media 1t

Printers and Ontput Devices including
26k mateix

Laser] o

Inkjet

Deslejat

1.ED Printars

Line Printors

Mertars

T s baow Prinsers

Menvarking products hcleding
Fhuis

Routers
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()

4y

(5

(14

Fwnghes

Concentrators

Trans-receivers

Boftware inchuding

Applieation Seftware

Uperating systen

Micdleware/Flomware

Pawer spplies to Computer Systems includiog
Swiich Mede Power Supplies

Uninterrupted Puwer supplics
Metworking/Cabling and related accessories
{fclated to I7 fndusiry)

Fibre Cable

C.opper Cable

Cables

Conneclors, Termsinal Biecks

Fack Panels, Pagel Cord

Mauniing C o™ iring Blocky

Surfuce Mounl Boxes

Consumahles tneluding

CDROM /Compact Dis

Hoppy Disk

Tapae DAT-RLT

Ribisans

Toners

Tnkjef Carlridges

Fnks for Cutpat devices

Electrenic Covponen|s

Prinicd Clecuil Board/Popuiated FOB
Printed Circuit Bogrd/PC

Tosistons

[aeegrated Clrewits/ICs

Diodes/ Thyristor/ LED

Rasistoms

Capaciion

Sogdtghios (O THT, Tush butles, Rocker, e
Bl

Magnoete huads, Print hoads :

igefaonkelsreloys

Conreghons

B reropr s/ Speakers

Fuses

Telecdmmunieation Y uwipnent including:
Telephorcs

Videonhoess

Faseimite maelines/Tux ¢ ards

Vele-Primters/Telex mizchine

PARM/APATIN RAXAAK Teleghone Exchange
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MuidplexersMuxes -
Madems
Teléphone anywering machines’
Teleconumunication Switehing Apparams
Anaing and Mast
Wirgless dutagorn gquipnmicnl
Receiving equlpments Bk Pagers, mobile/Celiular Ph&)usr{, Bic,
VEATS '
Video Confercncing Equipmonts
* Including Ser Top Boxes for both Video and Digital Signaiing.
(M) YT Enabled Services are business processes and services, the end productsiservices of whiclr ares-
v Deiivered putside ladia
s Duoliverad pver commnization network., ind
» Hither externally contracted (ont-sowreed) or provided by o remots subsidiacy of the sums conpuy
{oul-located).
Noter Seevices which wrld not be inchided ace-
g Remote nroduction/manufaeturing ualls
& The Cosnrate alfives of companias or their local branchkey _ -
2 Viegl hesiess o Ninsomet, '
The follawing services which meet the abeve criteria svau.d he facluded:-
(0 Baek-OFce Operations
:[:illj Ca'l Ceatres
(i)

(tv)

Sevelonment br Andmation

Proerssing

v
ivi)
{¥ily Fuaia Kosource Serviees
{vili) [mgaras Claim Frocessing
ig) “Lugn! Traabase

fe} Medivid Tearserinlion

S ixd) B

ixi1y Heo e Rlsintenanee )
O Rew snss Acooniing
ey Bue i Contres and
TRt R LA BRI S T
5N RO, A K. SINGE,
Addittonal Chief Secrémry to Havernment Haryan:, Prineipal Seergfary to Ginvesnment Hurars,
Dehan Loecal Bodies Donviment. Townm and Countey Planniry Deparinen.
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._._..HARYANA STATE POLLUTION CONTROL BOARD

lﬂHYﬂNﬁ. SEATE

"‘i‘ﬁf’ﬁ” /' REGIONAL OFFICE, BAHADURGARH

HSEC

B SCFNo.42 &43, SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH

PhNo, 01276-243077- 2472078, E- Mail: bspcbmbdh@gmall,ggm, Web: hspeb, go’v in’
No. HSPCB/BDR/ZOZO/ q| R Dated&é/g /2020
o E o _
The Deputy Commlssroner
' Jhauar y : _ ,
/Sub: Wmmmemsmmweﬁmﬂwem
C Far # '

/é f+ .No. 1738/MB Dated 28/04/2020 and No. 2152IMB Dated 22!05.’2020

On the subject mentloned above it is submitted that the unit under question Mi/s
‘“gF F'olymers Ltd. Vill- NunaMajra Drstt Jha;jar has obtamed ihe NOC!CTE(Consent to

_ 0o iviablish) from DLCC(Dlstt Level Clearance Commrttee) by applylng the applicatron in the oﬁ" ice

|
1.
% .
A

o

s -~ iso  submitted that* in this CLU no specific conditions was “mentioned for the

of Joint Director DIC, Bahadurgarh The Joint Director has forwarded the appllcatlon to the-'
Poliution Control Board vide Memo No 3527 Dated 05/02/00. The HSF'CB after scrutiny of the'_
documents suomrﬁed by the unrt has recommended the case for grant vide etter no.
HSPCB/BDR/09/9153 Dated 2!3!09 to the DIC office for final approval of the Committee. After
final approval of the commrttee which DIC informed to the HSPCB wde letter no- 612 dated

- 25!061‘09 HSPCB issued the NOCJ’CTE(Consent fo establlsh) vide no. HSPCB!BDR!’NOCIZ?»ZS

Dated 30/6/06.The umt has obtained the NOC!CTE(Consent to estabhsh) for the manufacturlng
of Cotton coated fabr:c which .also known as artificial Ieatherlrexme, in whlch the thermro fluidicc -

| heater(Borler) is an essential parl and accordingly the HSPCB has mentroned the conditions in -
- the NQC/CTE granted i.e. Unit will instal proper ARCM before commlssmnmg of the unit to

control the Air emlssmns Along with the appl;catlon unit had also submlﬂed the CLU granted by.
Town and country planning Deptt vide Memo No. Jh-598-8DP-20087/4120 Dated 30.7.08. tis -

f - egorwproductfprocess for. which it was granted to the unit. It is also subm|tted that the DTP

was also member of the DLGC which had finaily approved NOC!CTE
' Subsequentiy CTO was granted to the unit and last CTO was. granted to the unit for t’ne

' perlod Q1/04/2017 to 31/03/2022(Copy Attached), The unit has mstalled a Thermlc

ﬂuldlcheater(Boner) and provided multi cyolone as Air pollutron control Dewce The unit has one
more stack for process emissions and provided Wet Scrubber as APCM The HSPCB has
collected the samples of the stacks |n reference to the CM window’ complamt and report no, 8- 9
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dated 11!04!2019 shows that all the parameters are within- Iamlt The umt rs complyrng under Air
‘act and presently covered under Orange Category

After going thfong'fhi the complaint, leiter submitted by  -DTPIhaijar vide Mema. No. -

_ JRIDTP-P/1 7901202010 your good self oﬁicealong with noting eheet of the CLU‘ .c‘:éeer‘applicatien .
granted by the Town and Country Planring Deptt to the umt it 15 submrtled that the unit ls' J
engaged in the process of cotton coated fabric and as mentioned by DTP, Cotten coated fabnc
was covered under Cat 35, WhIGh is not correct, the processes mentloned at s, No. 35 is
entirely different from the cotton. coated tabric. process or product -

HSPCB: has no such mandate that where Red, Orange or Green categery industries will
operale except Stone crusher and Hot mix plant in which siting parameters are required. After

final approval of the Development plan of 2021 AD and 2031 AD, it is purely the subject of Town

i and Country Plannlng Deptt,to issue the perrmssron for establrshment of the prejecthndustry and

ichs type of ‘structure are legal or not. HSPCB issues the NOC/CTE after gettmg cLu
rtlf“ cate or permission from the Town and Country Plannlng Deptt :
~ Further it is submitted that.as per the HSPCB norms ‘the Unit under questrcm rs
complying. As far as the eetabhshment of the unit is concern, law of Tand will prevarl and
DTP/Town and’ counlry planning Deptt may be asked to look into the matter that whether the
CLU was granted for particular type of mdustryfprmect to the unit or for the general mdustrrai
purpose and presently if the area is ‘covered under Resrdentlal Category in the master plan and
previously if unit has made any violation, Town and Country Plannmg Deptt may take action in

accordance with the faw or if requiredissue necessary arnendment i the CLU a[re_ady granted

and accordingly intimate to HSPCB so that further action could be initiated in this matter if any.

| Submitted infermation and further necessary action please.

.egiona[ Qfficer
Bahadurgarh Region

A
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mew HARYANA STATE POLLUTION CONTROL BOARD
ar REGIONAL OFFICE, BAHADURGARH
SRCRY - SCF No. 42 &43 SHOPPING CENTRE, SECTOR-6, HUDA, BAHADURGARH

Ph No. 01276-243077-78, E-Mail: hspchrobdh@gmail.com, Web: hspeb.gov.in

No. HS’PCB/_BDR/ZOZ@/ 89_ g’_:?L | | Datedc?q,'cg /2020_

To _ -
FTHS ~§g der-o%qfs,/cm

Distt. Jhajjar

: Sub: Show cause notice for Revocation/withdrawallcancelling of consent to operate under

section 27 of water (Prevention & Control of Pollution) Act 1974 & Air (Prevemlon &
Control of Poliution} Act, 1981. S .

Raf: DC office letter No. 2201!‘("&‘ dt dated 28.05. 2@20 and DTP offlce Meme No JRIDTP- .
P12458 dated 27.05.2020. '

Whereas consent to operate for the period 01.04.2017 to 31.03. 2022 was granted to the unit

4 vide no. 3639458 dated 17.02.2017 under VWater {F’reventron & Control of Pollutlon) Act 19?4 and '_

Air (Pravention & Control of F’ollutlon) Act, 1981.

Whereas a complaint has been received through DC, Jhaijjar vide letter No. 1738 deted '
28.04.2020 & letter No, 2152 dated 22.05. 2020 ellegmg that the unit is established in violation of '
norms.. & causing air pollutlon Whereas a report was also sought by worthy DC, Jhauar from DTP,

Jnhajar. .
~ Whereas as per report submitted by DTP, Jhajjar vide letter No. Memo No. JRIDTP-P/2458 -

dated 27.05.2020 (cepy enclosed) and éndorsed by worthy DC, Jhajjar states that "(CLU

permission issued to the Mfs 8.8 .F Polymers Ltd. vide -Direr’:tor, Town & Country Planning, Haryana,

~ Chandigarh memo dated 30.07.2008 was for setting up of Non/iess polluting Industrial unit. As per

the notice sheet of Directorate of this Deptt. regarding thie case, the CLU permission has been

granted for less pollutlng Unit (mentioned at Sr. Neg. 35 of Polluting Deptt List dated 10.09. 1986).

Ay doreover in the year 2008, as per the then Final Development Plan Bahadurgarh 2021 AD, the site

was in Agriculture Zone. As per. provisions of the then Flnal Development Plan Bahadurgarh 2021
AD, in agriculture zone only Non Polluting Industiies are allowed, extract of the Development Plan

" provisions enclosed. In CLU permission letter generally product and category of Industry (c__ategory

of"PoI-Tution) are not mentioned. Accordingly, in CLU permission letter dated 30.07 2008, same have

" not been mentioned. The CLU permiesion dated 30.07.2008, granted to M/s 8.S.F Polymers Ltd. is
v for Less/Non Pollutmg Industrlal Unit. The category of pollutlon of running unit at present may bhe
" gscertained by HSPCB and if Unit is pollutmg, the NOC issued by them may be wrthdrawn and‘ _

action may be taken accordingly.

- Whereas unit is engaged in the manufacturing of cotton coated fabric & installed a Thérmic

. Fluidic Heater (Botter] which is an mtegral part of the manufacturng process. The unit-is covered

under Orange Category as per categorization of the Board.
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In view of the above, you are hereby directed to show cause wit‘h'in‘ 16 days as to why

. consent to operate granted to your unit may not be revoked under eect|on 27 of Water (Preventlen &‘ .

Control of Pallution) Act 1974 and Alr (Prevention & Controt of Pollutlon) Act 1974 for nc:n o

compl:ence of the above mentioned observahonshncomptet:onfdef iciencies. = . ' ) ‘
Treat it as L_ast'opportunity. .' : o ' _' o e
DA/ As above R ' o -

Regional Officer.
Bahadurgarh Region
A

Endst. No. HSPCBIBDR/2020 s dated

A capy of the above is forwarded to the Chalrman HSPGB Panchkula fer mformatlon and'
further necessary action please

10"13! Officer

3ahadurga rh Reglon.

-

Endst. No. HSPCBBDR/2020 | L. dated:

A copy of the above is forwarded to the Deputy Cemmlssmner Jha}jar wert. DC otﬂce letter No.
2201mr dF dated 28.05.2020. :

Regional Officer
Bahadurgarh Region

H,uEndst No. HSPCBJBDR!‘ZOZO o - dated:

A copy of the abave is forwarded to the DTP, Town and Country Ptannlng Department
_f .Jhauar w.it DTF‘ office Memo No. JRfDTP P!2458 dated 27.05, 2020

.’t_
) ? Regional Officer

AT B3 e B T e

Bahadurgarh Region’
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HARYANA STATE POLLUTION CONTROL BOARD
: ' REGIONAL OFFICE, BAHADURGARH,_

SCF No. 42 & 43, -_SHOPPI_NG CENTRE, SECTOR-6, HUDA, B‘AHAHURGARH
Ph N.o.01276-24_3077—2420?8,E-Mail_: chropdh@gmail.col Web: ispch.goviin

TD . “ | . . | ijr ) ; ;

_N_o-.}is.PCB;_BnR;'z‘ozo/j”53_ _ ”pci —_ Dated: g:’;/é '/fzofz_o;"- ' .

The District Town Planner,
- Shajjar.

Sub @WWWW%WW& Mww”@qﬁ |

Ref: = No. 1738/M8 dated 28.04.20'20 and No. 2152/MB dated 22.05.2020 and DC Dﬁ"ice letter .
No. 2201/MB dated 28.05.2020 and DTP office memo No. leDTP—P;"ZﬂrSS . CoH
27.05.2020 and unit’s ietter dt. 12.06.2020. © . . S 3 :

In this connection, it is submitted that the unit M/s S5F Polymers Lid. yill-Nuna Ma]ra,'
Distt. Jhajjar was issued CLU permission‘vide Director Town & Country Planiing Haryana,
Chandig_arh__memo_dated 30.07.2008. In CLU permission jetter general produét and category of |
“industry (category of pollution is not meritioned). cqrther it is added that the unit under
guestion M/s SSF Pol‘yrﬁers Ltd, Vill-Nuna Majra, Distt. Jhajjar has obtained the NDCfCTE
(Consent to Establish) from DLCC [District Levet Clearance Committee) by a_pp-lyiﬁg_ the
application in the office of loint Director, BIC, Bahadurgarh. After final approval of the
committee which DIC informed to the HSPCB vide letter No. 612 dt. 25.06.2009 HSPCE issued i
the NOC/CTE (Consent 10 Establish) vide No. HSPCE/BDR/NOC/2325 dt. 30.06.2009. The unit ' &
has obtained NOC/CTE for the manufacturing of cottan coated fabric which is also known as
artificial leather/rexing and accordingly the HSPCB has mentioned the conditions in NOC/CTE _
granted i.e. unit will install praper APCM before commissioning of the anit to control the Air i
ernissions. 1t is afso submitted that the DTP was also 2 member of DLCC which had finally
approved NOC/CTE. . . ' ;

subsequently CTO was gramied to the unit @nd last CTO was granted to'the unit for the
period 01.04.2017 to 31.03.2022. The unit has installed 2 thermic fluid heater (boiler} and
ﬁ' provided rulti eyclone as Alr pollution Controt Devices. The unit has one more stack for process
- emissions and provided wet scrubber as APCM. The HSPCB has collected of the samples of
stacks in reference 10 the €M window complaint and report no. 89 dt. 11.04.2019 shows that all
the parameters are within limits. The unit is complying under Al Act, 1981 and presently '
covered under orange category. : . :

LR

Ll

Whereas a complaint has been received through D.C. Mhaijar vide lotter No. 1738 dt. o
_98.04.2020 and letter No. 2152 dt. 22.05.2020 alleging that the unit is established in viglation of ’
norms and causing air pollution. Whereas @ report was glso sought by Wworthy Depuly .
__Commissionef Jhajjar from DTP Jhajjar. The DTP Jhajjar has submitted the report vide No. oy
JR/DTP-P 2458/ 2020 dt. 27.05.2020 and same was andorsed by D.C. Ihajjar vide letter No. 2201
Dt 28.05.2020. Accordingly HSPCB Regional Office, Bahadurgarh issued a show cause notice ?
ovide letter No. HSPCB{BDR/ZDZO/M—S? dt. 29.05.2020 for revdcati-on/withdraancance'.laticm o \
.. of consent 10 operate ufs 27 of Water {Prevention & Control of pollution) Act, 1974 and Air
© o (Prevention 2, Control of Pollution} Act, 1981. '
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.'Jha“ar thereby asked to present thelr case hefore DTP office, Jhajjar.

e
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Further the unit M/s SSF Polymers Ltd VIH Nuna Majra, Dlstt Jhajjar has filed a plea far

respite in the court of Divisionai Commissioner, Rohtak. After hearing all the stakeholders on
12,06.2020° Worthy Divisional Commissioner issued an order \nde dt 12 06. 2020 {copy
enclosed). : : :

Now the unit has submitted their reply vide letter dt. 12.06.2020 in reply of the show
cause notice Issued to them by Regional Office, HSPCB, Bahadurgarh vide HSPCB/BDR/2020/84-
87 dt. '29.05.2020 for revocahDn/wrthdrawal/cancellatlon of consent to operate afs 27 of
Water {Prevention & Control of Pollution) Act, 1974 and Air. (Preventlon & Control of Pollutujn]
Act, 1981, : :

Therefore you are hereby asked to submit your clear cat recommendations considering
the reply of the unit or by giving the personal hearing to the unit and order issued by Divisional
Commissioner Rohtak. You are also asked to suhrmt the actlonfproposed action if any taken by
your department against the unit. : : -

Submitted for information and further necessary action please. '

Regional O'ff;icer _
s Bahadurgarh Region
A o

Endst. No. HSDCB;’BDRIZDZOI . | . Dated: -
A copy of the above is forwarded to the Charrman HSPCB Pam:hku!a for mformation
and further necessary action please. -

' Regional Officer
. ' . Bahadurgei‘h Region
Endst. No. HSPCB/BDR/2020/ ' o Dated:
A copy of the above is forwarded to the Divisional Commissioner, Rohtak for

mformatron and further necessary action please o
' Regioﬁ;; g%fficer

o L : Bahadurgarh Re%fn
Endst No, HSPCB/BDR/2020/ . ' Dated:

A copy of the above is forwarded to the Deputy Comrmssmner Ihajjar for information
and further necessary action please.

: ' - _ S o Bahadurgarh Region
‘Endst. No. HSPCB/BDR/2020/ : : Dated: '
A copy of the above is forwarded to the NI/s SSF Polymers Ltd. Vill-Nuna Ma']ra, Distt.

' Re-g_i'ohal %tficer E

_ Bahadurgarh Regi-dn >
@} . b
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T HARYANA STATE POLLUTION CONTROL BOARD
g REGIONAL OFFICE, BAHADURGARH,

: gﬂgp@. SCF No. 42 & 43, SHOPPING CENTRE SECTOR-6, HUDA, BAHADURGARH

Ph No. 01274-243077- 24—20?8, E-Mail; ail.com, Web: hspcb, gov in

~ Ro. HSPCB/BDR/2020/ _ég QEQ T Dated: | 3 /; /2020
To . ' S
mr—" EMS ST g g,

Sub  Regarding remova)l of pqllu.tirig Factory!Unit in Sec-—-37 Nuna Majra, Bahadurgarh,
Distt. Jhajjar. ' ‘ ' ‘

Ref: No. 1738/MB dated 28.04.2020 and No. 2152/MB dated 22. 05,2020 and DC office letter No.
2201/MB dated 28.05 2020 and DTP office memo No. JR/DTP- P/2458 dt. 27.05.2020 and
unit's letter dt. 12.06. 2020 & this office letter no, HSPCB/BDR,/.’!OZO/MDS 1112 dated
19.06.2020.
fn contlnuatmn of this office letter no. HSPCB/BDR/2020/1108-1112 dated 19 06.2020, it is

" submitted that the HL City Resident Weifare Association has fifed a case jn Hon’'ble Natlonal Grean

Trlbunal vide OA. No. 91/2020 tilted as HL City Resident Welfare Assocuatmn Vs State of Haryana. The

Hon'ble Nat|onal Green Tribunal ordered on dated 25. 06.2020 to furnrsh a factual site based report to

ascertain the pollution potentlal and deswablllty of location (copy enclosed). Sc in view of the above

are hereby asked to submlt Your report.

Submitted for information and further necessary action please,

DA/ As above

Al e
Regicnal Officer
Bahadur_garh Region
A

.. Endst. No. HSPCB/BDR/2020/ ‘ Dated:

A copy of the above is forwarded to the Chairman, HSPCB, Panchkufa for information and

further hecessary action please, .
Regidnal Officer -

Bahadurgarh Region

Endst. Na. HSPCB/BDR/2020/ o ' ' Dated
A copy of the above is forwarded to the Deputy Commissioner, Jhajjar for infermation and

further necessary action please.
Re-ﬁa; Offite.r

ole Bgiwadurg'a_ rh Region |
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